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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
CHENNAI.

APPLICATION NO: 221 OF 2015
(Public Interest Litigation)

Between:

IsanakaVedavathi

- H.No.16-4-966, Pinakini Avenue,

Near Apollo Hospital,

Nellore-524 003. e Petitioner
Vs- ’

1. Union of India,

Rep by its Secretary,

Ministry of Environment, Forest and Climate Change,

111 Floor, Prithivi Wing, Indira Paryavaran Bhavan,

JorBagh, New Delhi-110003

& 10others Respondents

OBJECTIONS TO THE ACTION TAKEN REPORT DATED 17.11.2021,

FILED BY THE 10™ RESPONDENT

I, P. Srinivasa Rao, S/o Mr. P. Koteswara Rao, Hindu, aged about 55
years, having office at M/s. 3F Industries Limited (Formerly Foods fats &
Fertilizers Ltd.,) Sy.No. 1604, APIIC- IALA, EPURU 1-B Pantapalem (V)
Muthukuru (M) SPSR Nellore Dist, have temporarily come down to
Chennai and do hereby solemnly affirm and sincerely state as follows: -

1. I am the Plant Manager of the 10% Respondent Industry herein and
as such I am well acquainted with the facts deposed hereunder. 1

am competent to file this Affidavit and authorized to do so.

2. It is submitted that one Isanaka Vedavathi had filed this
OA.N0.221/2015 with the following prayer:

“Therefore it is respectfully prayed that this Hon’ble
Tribunal may be pleased to direct Respondents 1 to 4 to




Oil effluents, water and waste outside the unit
premises in any condition into Irrigation Channels in
Pantapalem Village, Muthukur Mandal any further. The
Respondents 5 to 11 are restrained from discharging
the Edible oil Industry effluents with contaminated
water into the Ifrigation Channels and rain water drain
channels in Pantapalem Village and for a direction,
directing the Respondents to remove Industrial
contaminate waste and effluent water on the water
channels which were discharged by Respondents 5 to
11 and to protect the water pollution and other
environmental damages arising out of the effluents
released from Edible oil Refineries by the Respondents
5 to 10 and the Refinery Industries may be closed till
the completion of rectification as per norms fixed by
the Andhra Pradesh Pollution Control Board and pass
such further or other orders as this Hon’ble Tribunal
may deem fit and proper I the circumstances of the

case and thus render justice”

3. I submit that all the Respondents had filed their respective counter
statements and this Hon'ble Tribunal vide order dt 16/3/2020
appointed a Joint Committee and directed as follows:-

"16. So in order to ascertain the present status of the
_ functioning of the edible oil refinery units and also to
find out as to whether they are complying with the
conditions of “consent” issued and whether the
pollution control mechanism provided by them are
proper and sufficient and whether they are complying
with the norms and whether the "“Zero Liquid
Discharge” system said to have been established by



violation by any of the edible oil refinery units and if so,
what is the action taken by Pollution Control Board in
this regard, we appoint a joint committee, comprising
of (1) a Senior Officer from the Central Pollution
Control Board, Regional Office, Bangalore (2) Senior
Officer from the Regional Office of MoEF & CC, Chennai
and (3) Senior Scientist from Andhra Pradesh Pollution
Control Board to inspect the units in question and
submit a factual as well as action taken, if there is any
violation found. The committee shall also go into the
question as to whether the 10 units are strictly
complying with the conditions imposed either in the
“consent to operate” or any other permission granted,
whether there is any violation in the use of surface
water and whether necessary permission has been
obtained by the units for drawal of surface water for
their purpose, whether pollution control mechanism
provided to suppress the air pollution or water pollution
are sufficient to meet the requirements as has been
provided under the Environment (Protection) Act, 1984,
whether these units are properly disposing the fly ash
generated during their manufacturing process and if
there is any violation found, what is the action taken,
including the imposition of environment compensation
against the erring units on the basis of the guidelines
given by Central Pollution Control Board in this regard
and also what is the status of the implementation of the
action plan if any, evolved during the review meeting
conducted by Poliution Control Board and whether
those actions have been brought into action by the
units, as undertaken by them and if not, what is the




erring units and submit a comprehensive report to this
Tribunal within a period of two months through e-mail

at nqgtszfiling@gmail.com.”

4. 1 state that, according to the above order it is clear that the
committee must have a senior scientist from APPCB. But, the
Environmental Engineer from the Regional office of APPCB of Nellore
was the third member of the Committee and he has signed the
Report of the Joint Committee as the third member even though he
is not a scientist. The same was objected to vide our objections

dated 16.02.2021.

5. I further submit that this Hon’ble Tribunal has mentioned the scope
of the work to be done by the Joiht committee during their
inspection, but it may be noted that Joint Committee (JC for short)
had inspected all the 7 industries in just one day. The committee’s
report only reflected the views of the third member i.e the

Environmental Engineer from Nellore.

6. Further, in it's earlier report, the Joint Committee, without properly
noting down the compliances already made by this respondent, had
imposed a penalty amount of Rs.75,50,000/- as Environmental
Compensation on this respondent. This Respondent had already filed
its detailed objections on 15/2/2021 to the JC's Report dated

1/12/2020.

7. It is further submitted that this Hon'ble Tribunal vide order dated
13.07.2021 had directed as follows:-

“3, The Learned Counsel appearing for the State of

Andhra Pradesh submitted that they want some more

time for filing the report as directed by this Tribunal on

the basis of the objections received from the party

respondents.




4. The matter is of the year 2015. However, considering
the circumstances, we feel that some more time can be
granted to the Committee to file the report as directed.
The Committee is directed to submit the report on or
before 11.08.2021 by e-filing in the form of Searchable
PDF/OCR Supportable PDF and not in the form of Image
PDF along with necessary hardcopies to be produced as
per Rules.

5. The Registry is directed to communicate this order to
the members of the committee as well as official
respondents for their information and compliance of the
directions”

8. I submit that, the Joint Committee held a meeting withthe
Respondent Industries on 26.03.2021 through a Zoom conference to
consider our Objections. The Joint committee also visited all the
Respondent Industries on 29.07.2021 and 30.07.2021. I further
submit that the joint committee did not consider our explanations/
objections during that time, but mechanically proceeded to only note
down the compliances. I further submit that these compliances were
already in place even when the Joint Committee had first inspected
the industries on 29.09.2020. Therefore, it is clear that the Joint
committee was not in a position to amend/ modify its earlier report
dated 01.12.2020 even though the compliances were already
existing much earlier before the first inspection of the Joint

Committee.

9. It is further submitted that in the present report, the
fine/compensation amount is again levied as Rs.34,56,000/- in
addition to Rs.75,50,000/- levied in its earlier report, thereby
totalling the amount to Rs.1,10,06,000/- (Rupees one crore ten

lakhs and six thousand only).




10.It is submitted that our earlier objections dated 15.02.2021
submitted to this Hon’ble Tribunal to the report dated 01/12/2020
along with typed set of documents containing 150 pages was not at
all taken into consideration by the Joint committee. Even though the
Joint committee had our objections on hand, still while submitting
the report dt 10/08/21 submitted to NGT, they have not considered
anywhere in the report our objections either accepted or rejected.
Further, assuming that if the committee had decided to reject our
objections, they ought to have given reasons in the Report dated

10.08.2021.

11. Thereafter the Joint committee had filed its ‘Action Taken Report’
based on their inspection on October 13-14,2021 dated 17.11.2021
(Annexure-1) and the same has been served on this respondent on
12.12.2021. In its Report, the Joint Committee has reiterated the
environmental compensation imposed against the Industries

including this respondent.

12. This Hon’ble Tribunal vide order dated 24.11.2021 ordered as

follows:

“"5.The respondents 8 to 11 have filed 1.A No.155 of
2021 (SZ) and 1.A.No. 175 of 2021(SZ) respectively for
staying the direction to pay compensation received
from the Andhra Pradesh Control Board (APPCB) during
the pendency of the ongoing application.

6.The matters are pending from 2015 onwards we feel
that the question of compensation also can be
considered by the Tribunal itself, after giving an
opportunity to the parties to file their objections to the
Joint Committee report.

7.The respondents against whom compensation has
been imposed by the subsequent Joint Committee
report after considering the objections to the further
Joint Committee report as well as action taken report
filed by Tamil Nadu Pollution Control Board (TNPCB)
before this Tribunal within a week.




8.In the mean time, we direct the Andhra Pradesh
Pollution Control Board (APPCB) to keep the direction
to pay the compensation issued against the
respondents in abeyance till the next hearing date. The
interim order if any, passed by this Tribunal, if
necessary can be extended on the next hearing date.
With the above observations I.A.No.155 of 2021 (SZ),
I.A 156 OF 2021 (SZ), IA No.174 of 2021 (SZ) and LA.
No.175 of 2021 (SZ) are disposed of.

9.The parties are directed to file their objection to the
present report submitted by the Joint Committee as
well as the Andhra Pradesh Pollution Control Board
(APPCB) regarding given by them for reiterating their
findings regarding the assessment of compensation on
or before 08.12.2021 and get ready with the Orginal
Application on 16.12.2021.

10.The Committee as well as the Andhra Pradesh
Pollution Control Board (APPCB) are also directed to
file their further report to this Tribunal on or before
01.12.2021 by e-filing in the form of searchable
PDF/OCR Support PDF and not in the form of Image
PDF along with necessary hard copies to be produced
as per rules and get ready with the matter on

16.12.2021.

11.The Registry is directed to communicate this order
to the official respondents immediately through e-mail,
so as to enable them to comply with the direction.

12.For objection (if any) to the report ,consideration of
further report and also for hearing, post on
16.12.2021"

13. It submitted this respondent wishes to bring to the notice of this
Hon'ble Tribunal that the Government of Andhra Pradesh vide GO MS No.
178 (Annexure -2) dated 21.06.2005, in Annexure-1 had assured about
supply of water at the door step and other infrastructure facilities from
para no 5.1.8 onwards including providing water for industrial use and
- development of infrastructure like roads, power, etc.. In Annexure -1 of
IIPP (2005-10), the Govt of AP has promised the following to the

Industries:-
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" Water:
5,1.8 Govt will ensure stable prices of Municipal water
for three year
5.1.9 Reservation of 10% of water for industrial use
from the existing projects as well as future projects will
continue
Power
5.1.10 Uninterrupted quality power supply plays a
crucial role in the
production process and any voltage fluctuations disrupt
the whole process resulting in loss of money and time.
To ensure uninterrupted power supply, dedicated
feeders will be provided for units located in industrial
estates and industrial areas through IIDF
5.1.11 Power cost will be reimbursed @ Rs.0.75 per unit
during the first year of the policy and thereafter for the
remaining four years the rate of reimbursement would
be so regulated on yearly basis keeping in view the
changes in the tariff structures to ensure that power
cost to the industry is
pegged down to the first year’s level.
5.1,12 Feeders having more than 50% of the industrial
loads will be converted as dedicated industrial feeders
and they will be exempted from power cuts
Critical Infrastructure
51.13 Government  besides creating  quality
infrastructure, emphasis is being given for creation and
maintenance of critical infrastructure required in the
industrial estates. Ongoing schemes like Industrial
Infrastructure Development Fund (IIDF) and Critical




.

s

5.1.14 The service Societies will be permitted to
contribute 30% from the revenue earnings towards
their share to get the assistance under Critical
Infrastructure Balancing Fund (CIBF), if the revenue
collection of the service society is more than 50% of
the demand continuously for a period of 2 years.

5.1.15 Industrial Infrastructure Development Fund of
Rs 175 crores created to provide infrastructure at the
door step of the industry.

5.1.16 Infrastructure like roads, power and water will
be provided at door step of the industry for stand alone
units by contributing 50% of the cost of infrastructure
from IIDF with a ceiling of Rs.1 cr subject to (a) the
location should be beyond 10 kms from the existing
Industrial Estates/IDA’s having vacant land/sheds for
allotment and (b) cost of the infrastructure limited to
15% of the eligible fixed capital investment made in

the industry.”

14, It is further submitted that vide GO MS No.111 dated 30.10.2010
issued to the 9% Respondent from Government of Andhra Pradesh
 department of Industries & commerce (IP) Department had informed the

gth respondent as Follows:

“4. Government after careful examination of the proposal
and keeping in view of the recommendations of the State
Investment Promotion Board, dated 28.06.2010, hereby
extend the following incentives under Industrial Investment
Promotion Policy 2005-10 to M/s Emami Biotech Limited,
Kolkata for their proposed Edible Oil Unit at Krishnapatnam
Port Area, Nellore District:-

(a) To extend 50% VAT/CST or SGST reimbursement for a
period of 5 years from the date of commercial production;
and

(b) All other incentives as per the Industrial Investment
Promotion Policy (IIPP) 2005-10, which include:- \
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(1) 100% reimbursement of Stamp duty and transfer duty
paid by the industry on purchase of land meant for industrial
use;

(2) 100% reimbursement of Stamp duty and transfer duty
paid by the industry on financial deeds and mortgages etc.;
(3) Power cost will be reimbursed @ Rs.0.75 per unit during
the first year of

the policy and thereafter for the remaining four years the
rate of reimbursement would be so regulated on yearly basis
keeping in view of

the changes in the tariff structures to ensure that power cost
to the

industry is pegged down to the first year’s level;.

(4) 50% subsidy on the expenses incurred for quality
certification limited to

Rs.1.00 Lakh;

(5) 25% subsidy on cleaner production measures limited to
Rs.5.00 Lakhs;

(6) 50% subsidy on the expenses incurred for patent
registration limited to

Rs. 5.00 Lakhs; and

(7) Infrastructure like roads, power and water will be
provided at door step of the industry for standalone units by
contributing 50% of the cost of

infrastructure from IIDF with a ceiling of Rs.1.00 Crore,
subject to (a) the

location should be beyond 10 kms. from the existing

Industrial
Estates/IDA’s having vacant land/shed for allotment and (b)

cost of the
infrastructure limited to 15% of the eligible fixed capital
investment made

in the industry.
5. The Commissioner of Industries, Hyderabad shall take

necessary action in the matter, accordingly and intimate the
status of progress of work done by the unit from time to time

to Government.”

15. It is further submitted vide GO Msne$325.06.2011, the Govt of A.P
had informed/observed M/s Food Fats & Fertilizers Ltd as follows:

2. M/s Food Fats & Fertilizers Limited proposes to set up an
Oil refinery Project, in Nellore District with an investment of
Rs.118.00 Crores and with a capacity of 2,20,000 MTPA. The




11

persons and requested for the following incentives under
Pipeline scheme for Mega Projects of IIPP 2005-10 policy. a
100% Reimbursement of Stamp Duty and transfer duty paid
by the industry on purchase of land. b. 100%
Reimbursement of Stamp Duty for lease of Land/ Shed /
Building and also mortgages and hypothecations. ¢c. 25%
Land Conversion charges for industrial use Ilimited to
Rs.10.00 lakhs only for Medium Enterprises. d. Fixed power
cost reimbursement @ Rs.0.75 per unit for 5 years from the
date of commencement of commercial production. e.
Reimbursement of 100% VAT / CST or State Goods and
Services Tax (SGST) for a period of 5 years from the date of
commencement of commercial production. :: 2 :: f. 50%
Reimbursement of cost involved in skill up gradation and
training the local manpower. g. 50% subsidy on the
expenses incurred for quality certification / patent
registration. h. 25% subsidy on specific cleaner production

measures._i.e Infrastructure like road, power gng water to be

WLMW 3. In the reference

2nd read above, Government has issued orders extending
the existing cut-off date from 30.06.2010 to 31.03.2012 for
commencement of commercial production by Mega Projects,
which are under Pipeline satisfying the set criteria under
IIPP 2005-10. 4. In the reference 4th read above, it was
ordered to place the issue before State Investment
Promotion Committee (SIPC). 5. In the reference 5th read
above, State Investment Promotion Committee (SIPC) have
discussed the above proposal and decided to place the
matter before the State Investment Promotion Board (SIPB)
with the recommendations of the SIPC: 6. In the reference
6th read above, State Investment Promotion Board in it
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meeting held on 23.02.2011 discussed the proposal in detail
and decided to extend the following incentives to the
Company: a. 50% VAT & CST / SGST reimbursement for a
period of 5 years from date of commencement of commercial
production. b. Power cost reimbursement of Rs.1.00 per unit
for a period of 5 years subject to maximum of Rs.1.00 per
unit from DCP. c. All other incentives as per IIPP 2005-10 7.
Government after careful examination of the proposal and in
view of the recommendations of the State Investment
Promotion Board, hereby extend the following incentives to
M/s Food Fats & Fertilizers Limited, Nellore District for their
proposed Edible Oil Refinery with an investment of Rs.118.00
Crores as decided by the State Investment Promotion Board
under Industrial Investment Promotion Policy 2005-10: a. To
extend 50% VAT & CST / SGST reimbursement for a period
of 5 years from date of commencement of commercial
production. b. To provide power cost reimbursement of
Rs.1.00 per unit for a period of 5 years as per the Food
Processing Policy of IIPP 2005-10. However, the maximum
reimbursement per unit will be limited to Rs.1.00. 3 c. All
other incentives as per IIPP 2005-10. i. 100%
reimbursement of Stamp duty and transfer duty paid by the
Industry on purchase of land meant for industrial use. ii.
100% reimbursement of Stamp duty and transfer duty paid
by the Industry on financial deeds and mortgages etc. iii.
25% rebate in land cost in Industrial Estates/IDAs limited to
Rs.5.00 Lakhs iv. 50% subsidy on the expenses incurred for
quality certification limited to Rs.1.00 Lakh. v. 25% subsidy
on cleaner production measures limited to Rs.5.00 Lakhs. vi.
50% subsidy on the expenses incurred for patent
registration limited to Rs.5.00 Lakhs. d. The unit shall
commence its commercial operation on or before 31st Marg

plew
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2012 to avail the above benefits under the pipeline scheme
for Mega Project of IIPP 2005-10. 8. The Commissioner of
Industries, Hyderabad shall take necessary action,
accordingly and intimate the status of the progress of work
done by the unit from time to time to Government.”

16. It is further submitted that the Andhra Pradesh Govt vide GO MS
No.Nil dt 26.07.2014 has assured the industries that all other incentives
as per IIP P 2005-10 have been granted.

17. Based on this assurance given by Industries & Commerce Department
of Andhra Pradesh, this Respondent company, M/s 3 F Industries after
investing huge money had set-up an Effluent Treatment Plant, which was
capable of treating the quality of water, which, normally would be
supplied by any Government resource, having a TDS in the range of 100
to 150 PPM and hardness less than 70 PPM. (Normal river quality water or

municipality water).

18. However, unfortunately, the Government of A.P failed in their
commitment to provide us water as promised. Our company therefore,
was left to the mercy of drawing water, either from our own bore wells or
outsourcing the same from the neighbouring farm lands through the
transporters, who were drawing the water from the surrounding
borewells. This respondent was under legitimate expectation, that Andhra
Pradesh Government would honour their commitment to supply quality
water at the door steps of all the industries .Till this date ,it has not been

done.

- 19. Initially the water supplied by the transporters, was of fairly good

quality. However, in due course the quality of water started deteriorating
and we are forced to use the water, with high TDS in the range of 400 to
500 PPM and hardness in the range of150 to 200 PPM.
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20. For making the high TDS and hardness water suitable for use in the
boiler and for the process, the water had to be treated through our RO
and DM Plants, resulting in a reject of about 20 to 25% of water. This RO
reject had a TDS of 1500 to 1800 PPM and hardness of 800 to 1000 PPM.
Needless to mention, the original ETP that we had set-up, was inadequate
to handle this additional load of effluent being generated due to the RO
reject. This was an unforeseen situation and the quantity of such RO
reject has increased the load on ETP.

21. To tide over this problem, the Company went in for further expansion
of its ETP facility during the year 2016, which unfortunately also proved
inadequate, due to the continuous deteriorating quality of the Bore well
water, being supplied by the transporters which was having the TDS in
the range of 700 to 1000 PPM and hardness in the range of 350 to 400
PPM. Further, this respondent submits that the upgraded ETP also could
not handle this and we have now been forced to further upgrade the
capacity of the ETP, to handle this unwarranted and unexpected additional
load of RO reject of about 100 to 120 KL (even after installing HRSSC,2nd
RO for higher recovery of water for reuse). The details of the upgradation
being carried out by us, has been submitted by way of an excel sheet,
which is self-explanatory. - Enclosed - (Annexure -3).

22. Understanding the practical difficulty that the company and the entire
Edible Oil industry in Krishnapatnam are facing and also considering the
- assurance given by the Industries & Commerce Department , Govt of
Andhra Pradesh at the time of giving permission to set-up the refinery,
the Joint Committee, in their latest report, has also recommended the
following :
Extract from the NGT committee recommendations vide report dt
10/08/21 in OA No. 221/2015(SZ) - Page No -19-20 @ Para No III (1)
“Currently the units are dependent on water supply from
tankers.Reported that the ‘

s
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industries are pursuing with Andhra Pradesh Industrial
Infrastructure Corporation (APIIC) to get water supply
through pipeline. The committee humbly submits to Hon’ble
NGT to direct the Andhra Pradesh Industrial Infrastructure
Corporation (APIIC) and Department of Industries, Nellore
to provide water supply to the industries.”

Enclosed : NGT Committee Report -(Annexure - 4)

23. From the above, it is very clear that this Respondent , M/s 3F
- Industries had become a victim of circumstances and pushed to helpless
situation. Nevertheless, this respondent had taken effective steps to
mitigate the environmental pollution problem, by upgrading our ETP again
for the second time during the year 2021. In this upgradation, we have

made the following improvements:

a. To handle the Effluent generated even from the worst quality of water.
b. To enable to recycle the treated water.

¢. To comply with the ZLD requirements.

In order to achieve the above, we have adopted the new latest
- Technology equipments with PLC operations like:

1. Dissolved Air floatation system - DAF - for reducing of TSS and
O&G to less than 95% in the Effluent water.

2. Membrane Bio Reactor - MBR - for reduction of BOD and COD.

3. Sludge dewatering press: for separation of solid sludge in dry form

from sludge slurry for easy disposal.
4, Additional RO System: for recovery of water from Treated effluent

for reuse in the process operations.
3F Industries Ltd. have invested about Rs. 5 Crares for the above

latest equipments.

d. We are now confident that the further upgraded Effluent Treatment
Plant will be able to handle effectively even the worse quality of water
that is being supplied presently by the transporters.

Pl
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24. This respondent prays that the Hon’ble NGT would appreciate the
sincere efforts taken by this respondent to safe guard the Environmental
issues by taking up the improvements from time to time by investing a
substantial amount of about Rs10 crores.

- 25. This Respondent prays the Hon'ble NGT to give a direction to the
Government of Andhra Pradesh, to supply good quality water to the
industry, as recommended by the NGT Committee also, so that it will
resolve once for all the problem of large quantity of effluent being
generated, due to the bad quality of input water, as well as depleting the
ground water source, due to continuous withdrawal of water by the

transporters.

26. This Respondent further submits that we are operating our plant
within the norms of Pollution Control Board from time to time, making
- improvements as per Consent for Operation issued by APPCB after their
due verification of the plant periodically. In the said CFO it is admitted
that we are having proper ETP and which is being operated properly. The
observations made in the Joint Committee report Dt.1.12.20, 10.08.2021
and 17.11.21 are not factually correct and imposition of fine on that basis

is also not proper.

27. 1t is further submitted that, the photographs shown in the reports are
not connected with ETP operations. The photographs shown in the reports
are drains of waste materials that leads to ETP plant for effluent
treatment which cannot be taken into consideration as violative of
pollution control norms prescribed under SOP’s of Pollution control
authorities. Our ETP plant is running continuously and treating effluents.
This Respondent is enclosing a chart containing processing of crude palm
oil under physical refinery and crude sun flower under chemical refinery
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2021-22 till date. This being so, the APPCB had issued the Order
No.149/APPCB/UH-II/TF/NLR/2020 dated 17.01.2020 under point No. 2,
~ which states “The industry is exceeding the Board consented production
capacities of Refined Palm oil and Refined Sun flower oil” which is

contradictory to the factual position.

28. This respondent respectfully submits that the Joint Committee, having
found that Andhra Pradesh Government has failed to keep up its promise
to supply quality water to oil industries in krishnapatnam, it should not
have imposed huge sum as Environmental Compensation and there is no
rationale behind this action of Joint Committee. There is no
explanation/Justification as to how the EC was arrived at.

29. It is submitted that disposal of Fly ash cannot be a ground for levy of
Environmental compensation since the same is used in land fillings, brick
manufacturing etc.. But, this respondent has taken utmost care to clear
the fly ash surrounding its unit. It is further submitted that all the
industries have agreed to cover the fly ash dump yard with soil.

30. It is submitted that regarding the issue of '‘Spent Nickel Catalyst’ in
the Joint Committee Report, it is submitted that the unit is complying in
proper storage and disposing of Spent Nickel catalyst to authorized re-
processors only through proper invoicing, who are further selling to our
unit after reprocessing. Further the unit is submitting all the records
including manifest copies to the PCB authorities regularly through Form -
V and Compliance reports of the Task Force and CFO Conditions and this
respondent is maintaining a list of correspondence during various dates. It
is further submitted that the Joint Committee had never asked us to
produce the records for verification on any inspection date. Our
submission is that if the same had been raised on the day of inspection
we could have produced all our records including the correspondence

made with APPCB which are all readily available.
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31. Regarding the issue of ‘Fullers Earth’ in the Joint Committee Report, it
is submitted that the unit is maintaining all the records with respect to
Fullers Earth, Collected oils from ETP and is disposing to the authorized
repressors with proper invoicing and regularly submitting the records to
PCB authorities through Form V and Compliance reports of the Task Force
and CFO Conditions and the list of correspondence of various dates have
been attached for the perusal of this Hon’ble Tribunal.

32. It is submitted regarding oil spillage on the shop floor is of a very
minor nature. Since there is a continuous operation going on, there could
be some occasional leakages from the pumps or lines thereby causing oil
spillages on the shop floor. However, this oil spillage is adequately
prevented from going to the ETP by incorporating multiple fat traps along
the drains before the effluent enters the ETP. This trapped oil is collected
periodically and send for reprocessing thereby causing no additional load
on the ETP. Furthermore it is not a daily phenomena and unfortunately
happened on inspection day and it cannot be generalized as an

occurrence for all the days.

33. Moreover, it is pertinent to note that oil is an expensive product and
therefore all efforts and care are being taken to ensure complete recovery
to prevent unwarranted Environmental Damage and also financial loss to
the company. Therefore, we humbly pray that such observation should

not be considered as a Non Compliance.

34. It is submitted that finally, the Joint Committee without any basis has
levied Environmental Compensation that too a very hug amount during
this pandemic period and it would result in adverse impact on their unit.

For the reasons stated above, it is prayed that this Hon'ble Tribunal may
be pleased to reject the Joint committee’s report dt 01/12/20, 10/8/21 &
17/11/21 and set aside the fine amount of Rs.1,10,06,000/- levied
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render justice.

Solemnly affirmed at Chennai
On this the 13 day of December, ‘
2021 and signed his name in my presence BEFORE ME

5 Sode .umsufg%s, L- 13e/0,

ADVOCATE, CHENNAI

*-Stal :
hesno Nogan B |
M "é%iag_r




GOVERNMENT OF ANDHRA PRADESH a'b
ABSTRACT
industrial Promotion — Extension of certain incentives under Industrial Investment
Promotion Policy (IIPP) 2005-2010 to M/s Emami Biotech Limited, Kolkata for their
proposed Edible Oil Unit at Krishnapatnam Port Area, Nellore District- Sanction -
Orders- issued.

INDUSTRIES & COMMERCE (IP) DEPARTMENT

G.0.Ms.No. 111 Dated: 30 -10-2010
Read the following:-

1 From the Director, M/s EMAMI| Biotech Limited, Kolkata Letter
dt.10.3.2010.
2. Minutes of the State Investment Promotion
Committee Meeting held on 17.6.2010
3. Minutes of the State Investment Promotion Board
Meeting held on 28.6.2010.
4. Govt. Memo.No0.6810/1P/A2/2010, dated 2.9.2010.
5. From the COIl, AP., Hyderabad Letter No.15/01/10/817-1238 ID, dated

13.8.2010.
>><<

ORDER:-

In the reference 1™ read above, the Director, M/s. Emami Biotech Limited,
Kolkata has informed that the existing edible oil plant at Haldia proposes to set up an
Edible Oil Unit at Krishnapatnam Port, Nellore District, with an initial installed capacity of
1000 TPD (Physical Refinery) and 200 TPD Sunflower Oil Plant with an estimated
capital cost of the project at Rs.240 Crores and to create employment to 700 persons
both directly and indirectly for the functionaries of this project, besides opportunity of
setting up of ancillary units for the packaging material and requesting the Government to
extend the incentives under IPP 2005-10 Policy.

2. In the reference 2™ read above, State Investment Promotion Committee (SIPC)
have discussed the proposal and recommended to place the matter before the State
Investment Promotion Board (SIPB).

3. In the reference 3™ read above, the State Investment Promotion Board in its
meeting held on 28.06.2010 have decided to extend 50% VAT/CST or SGST
reimbursement for a period of 5 years and all other incentives as per the lIPP 2005-10
Policy. "

4, Government after careful examination of the proposal and keeping in view of
the recommendations of the State Investment Promotion Board, dated 28.06.2010,
hereby extend the following incentives under Industrial Investment Promotion Policy
2005-10 to M/s Emami Biotech Limited, Kolkata for their proposed Edible Oil Unit at
Krishnapatnam Port Area, Nellore District:-

(a) To extend 50% VAT/CST or SGST reimbursement for a period of 5 years from the
date of commercial production; and

(b) All other incentives as per the Industrial Investment Promotion Policy (IIPP)
2005-10, which include:-

(1) 100% reimbursement of Stamp duty and transfer duty paid by the industry
on purchase of land meant for industrial use;

(2) 100% reimbursement of Stamp duty and transfer duty paid by the industry
on financial deeds and mortgages etc.;

(3) Power cost will be reimbursed @ Rs.0.75 per unit during the first year of
the policy and thereafter for the remaining four years the rate of
reimbursement would be so regulated on yearly basis keeping in view of
the changes in the tariff structures to ensure that power cost to the
industry is pegged down to the first year’s level;.

{(4) 50% subsidy on the expenses incurred for quality certification limited to
Rs.1.00 Lakh;

(5) 25% subsidy on cleaner production measures limited to Rs.5.00 Lakhs;

(6) 50% subsidy on the expenses incurred for patent registration limited to
Rs. 5.00 Lakhs; and

P.T.O.
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{7} Infrastructure like roads, power and water will be provided at door step of
the industry for standalone units by contributing 50% of the cost of
infrastructure from IIDF with a ceiling of Rs.1.00 Crore, subject to (a) the
location should be beyond 10 kms. from the existing Industrial
Estates/IDA's having vacant land/shed for allotment and (b) cost of the

infrastructure limited to 15% of the eligible fixed capital investment made
in the industry.

5. The Commissioner of Industries, Hyderabad shall take necessary action in the

matter, accordingly and intimate the status of progress of work done by the unit from
time to time to Government.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

B.P.ACHARYA,
PRINCIPAL SECRETARY TO GOVERNMENT &
COMMISSIONER FOR INDUSTRIAL PROMOTION

To

The Commissioner of Industries, AP, Hyderabad. :
M/s Emami Biotech Limited, 687 Anandnagar e.m. by pass 3™ floor, Kolkata through the
Commissioner of Industries , AP, Hyderabad.

The District Collector, Nellore District.

Copy to:

The Accountant General, Andhra Pradesh, Hyderabad

The Commissioner of Commercial Taxes, Hyderabad

The Vice Chairman & Managing Director, APIIC, Hyderabad
The General Manager, District Industries Centre, Nellore.
The Finance (Exp.I&C) Dept.

The Energy Dept

The Industries & Commerce {INF) Dept.

The Revenue (CT/Registration) Dept.

The Infrastructure & Investment Dept.

The Law Dept.

P.S. to Minister(Major Industries)

P.S. to Chief Secretary to Gowt.

P.S. to Spl. Chief Secretary to Govt., Rev. Dept.

P.S. to Prl. Secy. to Govt., Rev.(CT) Dept.

P.S. to Spl.Chief Secretary to Govt., Energy Dept.

P.S. to Prl. Secy. to CM.

P.S. to Pri. Secy. to Gowvt. & CIP

P.S. to Prl.Secy. to Govt. Finance (FP) Dept.

P.8. to Prl. Secy to Govt. Ind. & Com. Dept.

P.S. to Secretary to Government (Law).

SCISF

/!l Forwarded :: By Order//

Section Officer




GOVERNMENT OF ANDHRA PRADESH 2
ABSTRACT 2-

Industrial Promotion -~ Extension of certain incentives under Industrial Investment
Promotion Policy (IIPP) 2005-10 to M/S Food Fats & Fertilizers Limited, Sy.No. 1604,

Epuru (1B), Pantapalem (V), Muthukuru (M), Nellore District for their proposed
project ~ Orders- Issued
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INDUSTRIES & COMMERCE (FP) DEPARTMENT

-

G.0.Ms.No. 52 Dated: 25-06 -2011
Read the following:-

1. From the Director, M/S Food Fats & Fertilizers Limited, Nellore District
Letter dated.05.01.2011. :

G.0.Ms.No.50, Industries & Commence (IP) Department, Dated
11.02.2009 and further amended vide G.0.Ms.8, Dated : 28.01.2011
From the Commissioner of Industries, AP., Hyderabad Single File
N015/1/10/0916, dated.28.01.2011

Government Orders in Single File No15/1/10/0916, dated.29.01.2011
Minutes of the State Investment Promotion Committee Meeting held on
10.02.2011

Minutes o the State Investment Promotion Board Meeting held on
23.02.2011.

& vs W oN
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ORDER:-

In the reference 1st read above, the M/s Food Fats & Fertilizers Limited is a
Public limited company and established in the year 1960. They have three
manufacturing plants in Tapdaipalligudem for manufacture of Refined Oils,
Hydrogenated Qils, Fatty Acids, Soap Noodle and Power Plant.

2. M/s Food Fats & Fertilizers Limited proposes to set up an Oil refinery
Project, in Nellore District with an investment of Rs.118.00 Crores and with a
capacity of 2,20,000 MTPA. The Company proposes to generate an employment to
1000 persons and requested for the following incentives under Pipeline scheme for
Mega Projects of IIPP 2005-10 policy.

a. 100% Reimbursement of Stamp Duty and transfer duty paid by the
industry on purchase of land.

b. 100% Reimbursement of Stamp Duty for lease of Land/ Shed / Building
and also mortgages and hypothecations.

€. 25% Land Conversion charges for industrial use limited to Rs.10.00 lakhs
only for Medium Enterprises.

d. Fixed power cost reimbursement @ Rs.0.75 per unit for 5 years from the
date of commencement of commercial production.

e. Reimbursement of 100% VAT / CST or State Goods and Services Tax

(SGST) for a period of 5 years from the date of commencement of
commercial production. '
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f. 50% Reimbursement of cost involved in skill up gradation and training the
local manpower,

g. 50% subsidy on the expenses incurred for quality certification / patent
registration.

h. 25% subsidy on specific cleaner production measures.

i. Infrastructure like road, power and water to be provided at door step of
the industry by contributing 100% of the cost of infrastructure from IIDF.

3. In the reference 2™ read above, Government has issued orders
extending the existing cutoff date from 30.06.2010 to 31.03.2012 for
commencement of commercial production by Mega Projects, which are under
Pipeline satisfying the set criteria under IIPP 2005-10.

4, In the reference 4" read above, it was ordered to place the issue before
State Investment Promotion Committee (SIPC).

a. In the reference 5% read above, State Investment Promotion
Committee (SIPC) have discussed the above proposal and decided to place the

matter before the State Investment Promotion Board (SIPB) with the
recommendations of the SIPC:

6. In the reference 6™ read above, State Investment Promotion Board in
its meeting held on 23.02.2011 discussed the proposal in detail and decided to
extend the following incentives to the Company:

a. 50% VAT & CST / SGST reimbursement for a period of 5 years from date
of commencement of commercial production.

b. Power cost reimbursement of Rs.1.00 per unit for a period of 5 years
subject to maximum of Rs.1.00 per unit from DCP.

€. All other incentives as per IIPP 2005-10

7. Government after careful examination of the proposal and in view of
the recommendations of the State Investment Promotion Board, hereby extend the
following incentives to M/s Food Fats & Fertilizers Limited, Nellore District for their
proposed Edible Oil Refinery with an investment of Rs.118.00 Crores as decided by

the State Investment Promotion Board under Industrial Investment Promotion Policy
2005-10:~,

a. To extend 50% VAT & CST / SGST reimbursement for a period of 5 years
from date of commencement of commercial production.

b. To provide power cost reimbursement of Rs.1.00 per unit for a period of 5
years as per the Food Processing Policy of IIPP 2005-10. However, the
maximum reimbursement per unit will be limited to Rs.1.00,
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c. Ali other incentives as per IIPP 2005-10.

i. 100% reimbursement of Stamp duty and transfer duty paid by the
Industry on purchase of land meant for industrial use.

il. 100% reimbursement of Stamp duty and transfer duty paid by the
Industry on financial deeds and mortgages etc.

iii. 25% rebate in land cost in Industrial Estates/IDAs limited to Rs.5.00
Lakhs

iv. 50% subsidy on the expenses incurred for quality certification limited to
Rs.1.00 Lakh.

V. 25% subsidy on cleaner production measures limited to Rs.5.00 Lakhs.

vi. 50% subsidy on the expenses incurred for patent registration limited to
Rs.5.00 Lakhs.

d. The unit shall commence its commercial operation on or before 31 March

2012 to avail the above benefits under the pipeline scheme for Mega
Project of IIPP 2005-10.

8. The Commissioner of Industries, Hyderabad shall take necessary action,
accordingly and intimate the status of the progress of work done by the unit from
time to time to Government.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

C.R. BISWAL
PRINCIPAL SECRETARY TO GOVERNMENT

(FOOD PROCESSING)

To
The Commissioner of Industries, A.P., Hyderabad,
M/s Food Fats & Fertilizers Limited, Nellore District, through the Commissioner of Industries, AP,
Hyderabad,
Copy tor
The Revenue {CT) Department.
The Revenue (Registration) Department.
The Energy Department.
The Irrigation (Reforms) Dept.
The Ind. & Com. (INF) Department.
The Accountant General, Andhra Pradesh, Hyderabad
The Commissioner of Commercial Taxes, Hyderabad
The Chairman & Managing Director, APTRANSCO., Hyderabad
The Managing Director, APCPDC Ltd., Hyderabad
The Vice Chairman & Managing Director, APIIC, Hyderabad.
The District Collector, Nellore District.
The General Manager, District Industries Centre, Nellore District.
The Managing Director, HMWSE&SB, Hyderabad,
P.S. to Principal Secretary to Chief Minister
P.S. to Hon'ble Minister(Major Industries)
P.5. to Chief Secretary to Government
P.S. to Principal Secretary to Government & CIP, Industries &
Commerce Dept.
SCISF

// FORWARDED BY ORDER//

SECTION OFFICER
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GOVERNMENT OF ANDHRA PRADESH > Y
ABSTRACT

Industrial Promotion - Extension of time upto September, 2012 for commencement
of Commercial Production to avail the special package of incentives granted by the
Government under IIPP 2005-10 Pipeline Scheme to M/s Food Fats & Fertilizers

Limited, Pantapalem (V), Muthukuru(M), Nellore District with an investment of
Rs.106.00 crores - Orders- Issued,
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INDUSTRIES AND COMMERCE (FP&MSME) DEPARTMENT

1. G.0.Ms.No.50, Ind. & Com. (IP) Department, Dt.11.02.2009

2. G.O.Ms.Ne.52, Ind. & Comn. (IP) Department, Dated 25.06.2011.
3. From M/s. Foods Fats Fertilizers Ltd., Krishnapatna, S.p.S. Nellore District
Lr. No. Nil dated 22/02/2012.
4. The State Investment Promotion Committee Meeting held on 16/06/2012
5. The State Investment Promotion Board Meeting held on 27/06/2012.
><<
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M/s Food Fats & Fertilizers Lirnited, Sy.No.1604, Epuru(1B), Pantapalem
(V}, Muthukuru(M) Nellore District proposed to setup an Edible O#l Refinery project
at Pantapalem (v), Muthukuru{M) SPSR Neliore District with an investment of
Rs.118.00 Crores and likely to create an employment to 1000 persons.

2, The company has been granted the following special package

of incentives
under IIPP 2005-10 Pipeline Scheme vide the G.0, 2"

read above namely:-

(3) 50% VAT & CST / $GST reimbursement for a period of five {5)
years from date of commencement of commercial production.

{b) To provide power cost reimbursement of Rs.1.00 per unit for a period
of five (5) years as per the Food Processing Policy of 11PP 2005-10,

However, the maximum reimbursement per unit will be limited to
Rs.1.00.

(<) All other incentives as per IIPP 2005-10,

3. M/s Food Fats & Fertilizers Limited, Pantapalem (V), Muthukuru(M) SPSR
Nellore District was issued Pipeline Certificate under Mega Project Pipeline Scheme
under provisions of G.0.1% read above. The unit was given extension of its time

from 31.03.2010 to 31.03.2012 under 1IPP 2005-10 to commercial production for
availing incentives,

4, M/s Food Fats & Fertilizers Limited, Pantapalem (V), Muthukury (M) SPSR
Neflore District in the Letter 3rd read above requested for extension of time upto
30™ September, 2012 for commencement of commercial production for availing
ingentives under G.0. 2™ read above, as the company could not commence
production as scheduled, due to non availability of power at 132/33 KV sub-station,

5. The request of M/s Food Fats & Fertilizers Limited, Pantapalem {Vv),
Muthukury (M) SPSR Nellore District was placed in the SIPC & Empowered
Committee meeting held on 16-06-2012 and SIPC recommended for extension of
time up to September 2012 for Commencement of Commercial production to avail
the special package of incentives granted by State Investment Promotion Board
{5IPB) under Pipeline project scheme of 1IPP 2005-10, due to non-availability of
power at 132 KV Substation of Bramhadevam, Krishnapatnam Nellore District.

(P.T.0)
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6.  The State Investment Promotion Board (SIPB) in its meeting heid on
27-6-2012 discussed the proposal in detail and recommended as hereunder:

“to extend time up to September, 2012 for Commencement of Commercial
production to avail the special package of incentives granted by SIPB under
Pipeline Project Scheme of 1IPP 2005-10, due to non-availability of power on
132 KV Substation of Bramhadevam, Krishnapatnam, Nellore District”

7. Government after careful examination of the proposal and keeping in view
the recommendation of the State Investment Promotion Board (SIPB), hereby grant
extension of time to M/s Food Fats & Fertilizers Limited, Pantapalem (V), Muthukuru
(M) Nellore District upto September, 2012 for the commencement of Commercial
Production to avail special package of incentives granted in the G.0. 2™ read
above, under Mega Project Pipeline Scheme of IIPP 2005-10.

8, The industry shall provide atleast 80% of employment to the candidates
belonging to the Andhra Pradesh State for becoming eligible for above incentives,

G, The Commissioner of Industries, Andhra Pradesh, and Hyderabad shall take
necessary further action in the matter, accordingly

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

J.S.V.PRASAD
PRINICIPAL SECRETARY TO GOVERNMENT

To
The Commissioner of Industries, Andhra Pradesh,, Hyderabad,
M/s Food Fats & Fertilizers Limited, Sy.N0.16.04, Epuru(1B), Pantapalem(V),

Muthukuru (M) Nellore District, through the Commissioner of Industries, AP,
Hyderabad.

The District Collector, S.P.S.R. Nellore District.
Copy to:
The Accountant General, A.P. Hyderabad,
The Finance (Exp.I&C) Department/The Energy Department,
The Vice Chairman & Managing Director, APIIC, Hyderabad,
The Irrigation& CAD (Reforms) Dept.
The Revenue (CT) Department.
The Commissioner of Commercial Taxes, Hyderabad
The Chairman & Managing Director, APTRANSCO., Hyderabad
The Managing Director, APCPDC Ltd., Hyderabad
The General Manager, District Industries Centre, Nellore District through the
Commissioner of Industries, A.P., Hyderabad
P.S. to Hon'bie Chief Minister,
P.S. to Principal Secretary to Government, Revenue Department,
P.S. to Principal Secretary to Government, Revenue (CT) Department,
PS5, to Principal Secretary to Government & CIP, Industries & Commerce Dept.,
P.S to Principal Secretary to Government, Irrigation & CAD (Reforms) Dept.,
P.S to Principal Secretary to Government, Energy Department,
P.5to Secretary to Government, Legal Affairs,
SC/SF
//FORWARDED: :BY ORDER//
SECTION QFFICER
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BEFORE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH, CHENNAI
ORIGINAL APPLICATION No. 221/2015

ACTION TAKEN REPORT IN THE MATTER OF O.A. NO.221/2015 SUBMITTED TO
HON’BLE NATIONAL GREEN TRIBUNAL, SOUTHERN BENCH, CHENNAI IN COMPLIANCE
TO HON’BLE NGT ORDER DATED 16 SEPTEMBER, 2021,

INDEX
Sl.No, Description Page nos
1 " | Action taken report on edible oil industries 1-4
2. Annexure-1- Hon’ble NGT order copy dated 11.08.2021 5-8
3. Annexure-ll- Hon’ble NGT order copy dated 16.09.2021 9-11
4. Annexure-ill-Directions issued to the Edible oil 12-29
industries vide order dated. 23.09.2021 (6 nos)
5. Annexure-[v- Replies received from the Edible oil 30-62
industries (5 nos)
2 G5,
Andhra Pradesh Pollution Control Board,
Reginnal Office Nelinre
Date: 17.11.2021 N CONTROL BOA
Place: Nellore, Regigmxzé ggfm
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Muthukur Mandal SPSR ,"Nellore Dtstn

ommlttee report Hon ble NGT vxde order date ,,03‘"' 02 2021 chrected the eommlttee

to go mta the ob]ectlons and come*wuth the1r‘ ﬁnﬂdmgs on that aspect ln order to
verify the ground level 1mplementa¥ n of the
inspected ‘five edibte oil ‘units’ durl’ng 29th ;o”f':30th July, 2021 Wthh have filed
objections to comm1ttee report and submltted report to the Hon’ble NGT on
10.08.2021 through e- filing. '

The Hon’ble Nati'onal Green Tribunal, Southérn Benc‘h vide itsorder dated 11.08.2021
has directed the following: -

“Parties are at liberty to file objettr'on “if any, to the Committee report apart
- from filing thelr mdependent reply to. the al[egatrons maa‘e ln the- applzcation
In the meantlme the Po(lutlon Control Board fs: also drrected to file the
further actlon taken report on the bas:s of the observatrons made by them
along Wlth the Commlttee at the trme of the mspectron Partles are directed
to file the same on or before 11 08 2021 by e- f;[mg in the form of searchable
PDF/OCR Support PDF and not m the fOrm of Image PDF along w:tﬁ necessary

hard coples to be produced as per rules R SR ,j;_,/
A cop&r of the Hoh"bte NGT order 1s hereWith eh'ololsed. as An'nexure‘-ll for kind perusal.

In order to take.actio}n on theindu‘stries based on the »obs‘erv’ations of the Committee
and other observations, the APPCB placed the issue before the External Advisory
Committee (Task Force) meeting held on 07.09.2021.

After detailed discussions, the External Advisory Committee recommended that the
edible oil units shall pay the Environmental Compe“nsation afs, recommended by the
NGT Committee, shall comply with all recommendatiOns of the Committee and also to
come up with detailed timé bound action plan on utilization of surface water The
committee observed that  the “industries were gwen several opportunities for
compliance and ‘the commlttee by the NGT after con51der1ng the ob]ectlons have

inspected the industries again .and finally recommended levymg EC and to issue

directions. Thus, having already given ample opportunity,,the EAC committee

/ W‘/ mu
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recommended to issue following directions and to levy Environmental Compensation
as recommended by the NGT Committee.

Accordingly, the A.R. Pollution Control Board has issued directions to the edible oil
industries on 23.09.2021 in which the unit shall pay the Environmental Compensation
as recommended by the Joint Committee constituted by the Hon’ble NGT. Copies of

the directions issued to the edible oil industries are herewith enclosed as annexure-i
fot kind perusal.

Based on the directions issued by the APPCB, the following edible oil units has to pay
environmental compensation to APPCB as below:

Environmental
Sl. No Name of the Edible oil industry Compen;::éon to be
1 M/s. Gemini Edibles & Fats India Pvt. Ltd Rs. 66,00,000/-
Fa M/s. Emami Agrotech Limited Rs.1,32,50,000/-
3 M/s. Adani Wilmar -(Unit-Il) ~ Rs. 73,80,000/-
4 M/s. South India Krishna Oil & Fats Pvt. Ltd Rs.1,05,86,000/-
5 M/s. 3F Industries Limited Rs.1,10,06,000/-
(Formerly Foods fats & Fertilizers Ltd.,)

The Men’ble National Gréen Tribunal, Southern Bench vide its order dated 16.09.2021
in the matter of Q.A No. 221/2015 has directed the following:

“5. The Committee is directed to consider these objecti’ons and give their
opinion regarding the same, so that can also be considered by this tribunal at
the time of considering the matter during final hearing.

6. The learned counsél appeal regarding for the Andhra Pradesh Potllution
Controt Board,(APPCB) submitted certain discussions were made with the units
and recommendations have been made to the Board and it is for the Board to
take some decision, and if some time is granted, they may be able to file the
further action taken report in this regard.

7. The committee as well as the Andhra Pradesh Pollution Control Board must
understand the fact that the matter is of the year 2015, and it is pending for
last six years now and it will have to be completed at the earliest possible
time, as the entire proceedings will have to be completed within six months
from the date of application and as per the provisions of the National Green
Tribunal Act.
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‘8. The cohmittee as well as the Andhra Pradesh Pollution Control Board
(APPCB) ar_‘ekals,o' directed to file their further report'as well as fdrther action
taken report fespectively, to this"ffribuna( on or before 18.10.2021 by e-filing
in the form of searchable PDF/OCR Support PDF and not in the form of Image

- PDF along with necessary hard copies to be produced as per rules” - |

) Copy of the Hon’ble NGT order is enclosed as Annexure-ll. ”

The' following industries submitted their replies to'.vt_he directions dated 23.09.2021
issued by the APPCB stating that the matter of Environmental Compensation is
pending with the Hon’ble National Green Tribunal, South Zone, ChennAéi and their
submissions are under consideration. ' -

It is pertaining to menticn that the following industries ha\/e made objections on the
Joint Committee report dated. 10.08.2021.

1. M/s. 3F Indpstries Limited (fprmerlyVM/s.Foods Fats & Fertilizers Ltd.) Sy. No.

| 1604, Epuru'1“-B,, Pantapalem (V), Muthukuru (M), SPS Nellvolrey District

2. M/s. South India Krishna Oil & Fats Pvt. Ltd., Sy. No.275, 279, 280 & 281, Epuru
Bit - 1B, Pantapalem Village, Muthukur Mandal, SPSR Nellore District.

3. M/s. Adani Wilmar Lta (Unit-I1} (M/s. Louis Dreyfus India Pvt. Ltd., (formerly
M/s. Louis Dreyfus Commodities India Pvt. Ltd.,) Sy. No.1601, Epuru Bit-1B,
APIIC, Pantapalem (V), Muthukur (M), SPSR Nellore District.

4., M/s. Emami Agrotech Limited (formerly'M/s. Emami  Biotech Limited), Sy.
- Nos.501, 502/1, 502/2, 503/1, 503/2, 504, 505/2, '507/2, 509/1, 509/2, 510/1
& 510/2, Pantapalem (V), Muthukur (M), SPSR Nellore District.

A virtual meeting was conducted on 04.10.2021 with the representatives of Edible oil
industries who have filed objections on the Joint committee report dated. 10.08.2021
submitted to the Hon’ble NGT (SZ). The official’s of the Joint committee comprising
from MoEF&CC, CPCB ahjd) APPCB has attended the virtual meeting. After discussions,
the Committee opined that industries has to pay Environmental Compensation as

recommended by the Joint Committee in its report dt: 10.08.2021.

It is to submit that the Joint committee has recommended the Environmental
Compensation after conducting inspection of the industry; the joint committee re-
inspected the industries based on the objections raised on the committee report; and
the external advisory commiftee (Task force) of APPCB reviewed the report of the
joint committee and recommended to impose Environmental C’ompensation to the
industries. Accordingly, the APPCB vide order dt: 23.09.2021 issued directions to the
industries to pay environmental compensation. But the industries are filing their

objections without paying the environmental compensation to delav the process.
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Hence, it is humbly submitted that the Hon’ble National Green Tribunal to issue

directions to the edible oil industries to pay the Environmental Compensation and
implement the directions dt: 23.09.2021 without any delay.

/T

Andhra Pradesh Pollution Control Board,

Regional Office Nellore

¢ NVIRONMENTAL ENGINEER
A.P. POLLUTION CONTROL BOARD

Regional Office
NELLORE
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Item No.11:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 221 of 2015 (SZ)

(Through Video Conference)

IN THE MATTER OF:

Isanaka Vedavathi,
... Applicant(s)

Union of India and Ors\

; R4.

*Raman for RS5.
, R7, R9, R10.

\ pparajitha Vishwanath for

Ms. Krithika for Sri. Lakshmi Kumaran for

R11.

ORDER

1. The above case has been posted to today for Committee to file the report

as directed by this Tribunal.

Page 5
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2. When the matter came up for hearing today through Video Conference,
there is no representation for the applicant.  Smt. Me. Saraswathy
represented 1% respondent, Ms. Madhuri Dontj Reddy represented
respondents 2 to 4, Mr. P.R. Raman through Sri. C. Seethapathy
represented 5 respondent, Sri. D. S inivasan represented respondents 6,

%%b
7.9 & 10, Ms. Sneha for pargjita Vishwanath represented 8"

i

)

ed a repert;dated-10.08.20.

walter resources a @ sufficient to fgge dustrial water
requirements. Thereby withdrawal of ground water and
procurement of water from tankers will be avoided. The committee
humble submits to Hon’ble NGT to direct the Andhra Pradesh
Industrial Infrastructure Corporation (APIIC) and Department of
Industries, Nellore to provide water supply to the industries. There
are seven edible oil industries operating in Muthukur village, z
Krishnapatnam. 5
3. The units have not disposed spent nickel catalyst to authorized
re-processors stating that the small quantity of waste is
generated. The committee submits to Hon'ble NGT to instruct
APPCB to direct the industries to safely store the spent nickel
catalyst and to dispose the same to authorized re-processors. The

(2]




2k

units shall be directed to comply with Hazardous Waste Rules,
2016 and shall dispose the hazardous wastes as directed in the
consent within 90 days period.

4. During the inspection, the committee 'did not observe any
discharge of effluent into the Budhakaluva drain, Pantapalem
irrigation channel or into land outside the industry premises.

5. The units shall maintain proper records for fullers earth (bye-
product) generated and oil recovered from the ETP and its mode of
its disposal. Though all units informed that the same were
disposed for incense sticks manufacMrer and soap industries,
however no records were sho )

6. The units are importin

testing the crude oil for
ensuring that no mineral oil i
to the units. While verify
observed that the

the ' committee
ound 60% to
crude oil

sunﬂoi‘

e Qﬁ reﬁn%es i

M/s. Gemini
Ltd '
2. | M/s. Emami Agrotech Limited S 1,32,50,000/-
3. | M/s. Adani Wilmar ~(Unit-IT) 73,80,000/-
4. | M/s.South India Krishna Oil & Fats | 1,05,86,000/-
Pvt. Ltd
5. | M/s. 3F Industries Limited 1,10,06,000/-
(Formerly Foods fats & Fertilizers
Ltd.,)

8. The units have provided online emission monitoring system to
measure PM10. The porthole provided for manual monitoring are
utilized by the units to install online dust monitors. The units shall

(3]
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ensure that real time data is directly transferred from analyser to
APUCE server without any interface.

9. Fly ash is found dumped in low lying area to an extent of ten
acres in vacant plot. All the industries informed that they are not
responsible for the dumping. The committee submits to Hon’ble
NGT to direct all seven industries to Jjointly compact the fly ash

and to cover with minimum 10cm clay/ soil cover to prevent
ambient dust.

10. The public roads surrounding the industries are in very poor
condition due to movement of heavy vehicles. M/s. Emami, M/s.
Gemini and M/s. Adani Wi Jnit. shall collectively construct
new concrete roads as pajt ctivlty. The units shall develop

green belt all along the | f the units and in vacant
spaces and ensure that the il area is covered with green

belt. In addition as part of, ity the units can take up
compensatory green belt in py inds.

her action taken report on the basis of

<

3.

i

i
i

................................ E.M.
(Shri. Dr. K. Satyagopal)

0O.A.No.221/2015,
11" August, 2021, AM.
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Item No.5:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 221 of 2015 (SZ)
(Through Video Conference)

IN THE MATTER OF:

Isanaka Vedavathi,

H.No. 16-4-966, Pinakini Avenue,
Near Apollo Hospital,

Nellore - 524'003.

v

.. Applicant(s)

Union of Indiq;

Rep. by its Secreta
Ministry of Envirg
New Delhi an

Date of hearing
CORAM:
HON’BL

For Applicant(s):

epresented
Sri. Lakshmi Kumaran for R11.

1. The above case has been posted today for filing objections to the report

of the committee and also for completion of pleadings.
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33

. The respondents 9 and 10 filed their objections to the committee report.

We feel it appmpriaté to direct the committee to consider the objections
filed by the respondents 9 and 10 and also objections, if any, to be filed
by the 11" respondent before them within a week after filing the same

before this Tribunal within that time.

been made to the Board and it is for the Board to take some decision,

and if some time is granted, they may be able to file the further action

taken report in this regard.

. The committee as well as the Andhra Pradesh Pollution Control Board

must understand the fact that the matter is of the year 2015, and it is

(2]




pending for last six years now and it will have to be completed at the
earliest possible time, as the entire proceedings will have to be
completed within six months from the date of application and as per the

provisions of the National Green Tribunal Act.

8. The committee as well as the Andhra Pradesh Pollution Control Board

(APPCB) are also directed t: rther report as well as further

action taken report respecf " this Tribunal on or before

18.10.2021 by e-filing in the archable PDF/OCR Support PDF

L)
9. directed to communicate this order to mbers of
the
with
/80 as to enable
them
10.

post on

18.10.2021.

...................................... J.M.
(Justice K. Ramakrishnan)

(Dr. K. Satyagopal)
0.A. No.221/2015,
16.09.2021. Sr.
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o . ANDHRA PRADESH POLLUTION CONTROL BOARD |
s, [.No.33.26-14, D2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamalavar! street, Kasturibaipet, Vijayawada - 520 010 Phone:0866-2463200.
Grams ; Kalusya Nivarana
Website ;www.appch.ap.nic.in
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m«m No. 149/ APPCBIUH-WTFINLRI2618- Date: 23.00 1,
DIRECTIONS
Sub:

PCB - HO ~ UH-Il ~ TF - M/s.3F Industries Limited (formerly M/s.Foods Fats &
Fertilizers Lid.) Sy. No. 1604, Epuru 1-B, Pantapalem (V), Muthukuru (M), SPSR
Neliore District — The Hon'ble NGT (8Z), Chennai order dated 11.08.2021 in O.A.
No.221 of 2015 - Non-compliance of Board directions - Legal hearing held on
07.08.2021- Directions - Issued - Reg.

Ref: CFO order issued to the industry on 23.07.2016.

Memorandum of Application No. 221 of 2015 filed by Smt. Isanaka
Vedavathi,R/o. Daruvulapalem, Muthukur Mandal, SPSR Nellore District
before the Hon'ble National Green Tribunal, Chennai,

Order No.140/APPCB/UH-I/TF/NLR/2020-1813 dt.17.01.2020.

The Hon'ble NGT order dated 16.03.2020 in O.A. No.221 of 2015.

Order No. 149/APPCB/UH-I/TF/NLR/2019, dt. 28.00.2020. .

Joint commitiee inspection on 13.10.2020 & 14.10.2020 and commitiee
reportdated.01.12.2020.

The Hon'ble NGT order dated 07.01.2021 in C.A. No.221 of 2015.

Joint committee inspection on 28.07.2021 & 30.07.2021 and commitiee
reportdated.10.08.2021.

The Hon'ble NGT order dated 11.08.2021 in O.A. No.221 of 2015.

{} External Advisory Commitiee (Task Force) Meeting held on 07.09.2021.

L

S0 ON Goaw

w ko

WHEREAS vou are operating an edible oil refinery unit in the name & style of M/s. 3F
industries limited (formerly M/s.Foods Fats & Fertilizers Lid.) at Sy. No. 1604, Epuru 1-B,
Pantapalem (V), Muthukuru (M), SPS Nellore District.

WHEREAS the Board vide reference 15t cited, issued consent for operation {o the industry on
23.07.2018 for a period uplo 30.06.2021 to produce Refined Vegetable Qils (Physicat) -
670.16 Tons/day, Refined Vegetable Oil (Chemical) - 100 Tons/day etc.

WHEREAS vide reference 2nd cited, an application was filed by Smt. Isanaka Vedavathi, R/o.
Daruvulapalem, Muthukur Mandal, SPSR Nellore District before the Hon'ble National Green
Tribunal, Chennai against Pollution problems caused by the above edible oil industries (

SLNo.1 to 7) vide O.ANo0.221 of 2015. The Board is reviewing the industries and issuing
giractions time to fime.

WHEREAS the Board vide reference 3@ cited, reviewed the edible oil industries existing near
Krishrapatnam area and issued directions on 17.01.2020.

WHEREAS vide reference 4th cited, the Hon'ble NGT, SZ, Chennai vide order dt
16.03.2020 in O.A. No. 221 of 2015 has appointed a joint committee to inspect the edible oil
industries located near Krishnapatnam area, SPSR Nellore district to submit a factual report.

WHEREAS the Board vide reference 5!  cited, reviewed the edible oil industries existing
near Krishnapatnam area and issued directions dated 28.09.2020.

WHEREAS vide reference 6th cited, the joint commitiee inspected the Edible Ol industries

on 13.10.2020 & 14.10.2020 and submitted report to the Hon'ble National Green Tribunal on
01.12.2020.

WHEREAS vide reference 7t cited, the Horm'ble NGT vide order dated 07.01.2021 directed
the AP. Pollution Control Board to serve the copy of the report to the respondents 80 that they
can file their objections, if any, to the NGT.

my
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: ,WHEREASQ the M/s.3F Industries Limited (formér&y M/s.Foods Fats & Fertilizers Ltd.) Sy.No.
1604, Epuru;i 1-B, Pantapalem (V), Muthukuru (M), SPSR Nellore District submitted their
-objections on joint committee report. ‘

WHEREAS vide reference 8th cited, the committee again inspected the edible oil industry on
29.07.2021 & 30.07.2021 and submitted inspection report on 10.08.2021 to the Hon'ble NGT
(82); Chennai ..

WHEREAS vide reference oth cited, the Hon'ble NGT heard the case on 11.08.2021 and
directed the Board to take necessary action.

WHEREAS vide reference 10tD cited, legal hearing was conducted before the External
Advisory Committee (Task Force) of A.P. Pollution Control Board on 07.09.2021. The
representatives of the Edible oil units and EE RO Neliore attended the meeting through VC.
The representatives attended the meeting and could not propose the permanent water source
to cater requirement of edible oil industries, despite of ample opportunity and time. Further,
they could not able to explain the reasons for delay in repairing of common roads to villages

-

and also reported progress of other conditions.

After detailed discussions, the committee recommended that the edibie oil units shall pay the
Environmental Compensation as recommended by the NGT Committee, shall complywith all
recommendations of the Committee and also to come up with detailed time bound action plan
on utilization of surface water. The committee observed that the industries were given several
opportunities for compliance and the committee by the NGT after considering the objections
have inspected the industries again and finally recommended levying EC and to issue
directions. Thus, having already given ample opportunity, the EAC committeerecommended to
issue following directions and to levy Environmental Compensation as recommended by the
NGT Committee. The Board hereby issue the following directions under Sec.33 (A) of Water
(Prevention and Contro! of Pollution) Amendment Act, 1988 and under Sec.31 {A) of Air
(Prevention & Control of Pollution) Amendment Act, 1987; :

1. The industry shall immediately pay the EC of Rs.1‘,10,06,0001- within a week
time

2. The industry shall stop procurement of water from the outside agencies
whichwas tapped in illegal manner. They shall meet water requirement from
government authorized sources only,

3. The industry shall store the spent nickel catalyst safely until its disposal to
the authorized re-processors. The industry shall dispose the waste within 90
days from date of generation and shall comply with other provisions of
HoWM Rules, 2016 for transportation and disposal.

4. The industry shali not discharge treated/ untreated effluents into the
Budhakaluva drain, Pantapalem irrigation channel or into iand outside the
industry premises.

5. The industry shall maintain proper records for fullers earth (by-product)
generated and oil recovered from the ETP and its mode of disposali.

6. The industry shall maintain test results for mineral oil in v/v% in the crude
palm & sunflower oil procuring from indigenous sources and from the
crude edible oil being imported from foreign countries. The proof of test
reports for every consignment submitted to Food Quality Dept.,/ regulatory
bodies shall be produced to Regional Office, Nellore for every 3 months.

7. The industry shall provide online AAQ monitoring station to continuously
- monitor PM10, SO2 & other critical pollutants in the upward and cross wind
directions at surrounding villages, in network with other edible oil industries
8. The porthole provided to the stacks for manual monitoring shall not be
utilized for online stack monitoring. The units shail ensure that real time data

is directlytransferred from analyzer to APPCB server without any interface,

9. The committee observed fly ash dumped towards North side of M/s Emami
Agrotech Limited. All the 7 nos of edible oil industries directed to jointiy
compact the fly ash and to cover with minimum 10 cm clay / soil cover to
prevent ambient dust. The compliance of the above shall be submitted to the
Board within 15 days along with photographic evidence. ’

10. The industry shall develop green belt all along the boundary and in vacant
Spaces and ensure that the 33% of total area is covered with green beit. In
addition as part of CSR activity the units can take up compensatory green
belt in public lands.

11. The industry shall ensure that proper segregation of various types of

A4
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hazardous wastes and shall provide with leachate collection system and to \
reagts the roev-off ! teachats to ETP for treatment.

12, The indinsios shull ensure that the storm water drainage system as below:

. Entire efflusnt, including floor washings, spillages etc. shall be sent to
the ETF through permanent pipeline network laid above the ground
fovel with appropriate color coding.

il. The first flush of storm water for the first 15 minutes shall be collected
and routed to the ETP. implementation plan of action shall be furnished
to the Board within 15 days.

iil. There shall not be any entry of contaminated wastewater into the
stormwater drains

13. The industry shall scrupulously comply with all other recommendations made
by the Joint Committee in its reports dated 1.12.2020 and 10.08.2021.

14. The industry shall extend the existing Bank Guaranteas for further period of

one year .
You are hereby directed to note that, should you violate any one of the directions mentioned
above, your unit will be closed under Sec.33 (A) of Water (Prevention & Control of Pollution)
Amendmant Act, 1988 and Sec.31 (A) of Air (Prevention & Control of Pollution) Amendment
Act, 1887 without any further notice, in the interest of Public Health and Environment.

This Order comes into effect from today i.e., 23.09.202

Sd/-
VIJAY KUMAR GSRKR IAS

SECRETARY TO GOVERNMENT V

'

M/s.3F Industries Limited b

{formeriy M/s.Foods Fats & Fertilizers Ltd.) ?@

Sy. No, 1604, Epuru 1-B,

Pantapalem (V), Muthukuru (M), :
SPSRNellore District :

/I T.C.F.B.O. /i - F

SENIOR ENVIRONMENTAL ENGINEER ' 0

UH-ll o




ANDHRA PRADESH POLLUTION SQNTROL BOARD
D.No.33-26-14, /2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalarmalavar! street, Kasturlbalpet, w}ayawada 520 010 oy 0.0B66-2483200.

‘ : Grams : Kalusya Nivarana
. Website 'www.appch.ap.nicin
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Order No. 149'IA‘PPCBIUH-WT FINLR/2018- Date: 23.09.2021,

DIRECTIONS
Sub:  pcB . HO - UH-Il = TF - M/s. Adani Wilmar Limited (Unit —1), (formerly M/s.
Knshnapatnam Oils & Fats Pvt. Lid.), Sy.N0.292,317, Pantapalem (V) (Epur 1B},
Muthukur (M), SPS Nellore District — The Hon'ble NGT (82), Chennai order dated
11.08.2021in O.A. No.221 of 2015 - Non-¢ompliance of Board directions - Legal
hearingheld on 07.09.2021 - Directions — issued ~ Reg.

Ref: 1. CFO order issued to the industry on 18.03.2016.

2. 0.A.No. 221 of 2015 filed by Smt. isanaka Vedavathi, R/o. Daruvuiapalem,
-~ Muthukur Mandal, SPSR Nellore Distirict before the Hon’ble National Green
Tribunal, Chennai.

Order No.149/APPCB/UH-IITF/NLR/2020-1813 dt.17.01.2020.

The Hon'ble NGT order dated 16.03.2020 in O.A. No.221 of 2015.

Order No. 149/APPCB/UH-I/TF/NLRI2019, Date:28.09.2020.

Joint committee inspection on 13.10.2020 & 14.10.2020 and committee
reportdated.01.12.2020.

The Hon'ble NGT order dated 07.01.2021 in O.A. No.221 of 2015.

Joint committe inspection on 29.07.2021 & 30.07.2021 and committee
reporidated.10.08.2021.

The Hon'ble NGT order dated 11.08, 2021 in O.A. No.221 of 2015.

O Externa! Advxsory Committee (Task Force) Meeting held on 07.09.2021.

oo AW

= o N

* % &

WHEREAS you are operating an edible oil refinery unit in the name & style of M/s. Adani
Wilmar Limited (formerly M/s. Krishnapatnam QOils & Fats Pvt. Lid.) at Sy. No.292, 317,
Pantapalem (V) (Epur 1B), Muthukur (M), SPS Nellore District.

WHEREAS the Board vide reference 15! cited, issued consent for operation to the industry on

19.03.2016 for a period upto 30.03.2021 to produce Refined Vegetable Oils (Physical)- 600
Tons/day, Interestified Vegetable fats - 100 Tons/day, etc.

WHEREAS vide reference 2N'9 cited, an application was filed by Smt. isanaka Vedavathi, R/o.
Daruvulapalem, Muthukur Mandal, SPSR Nellore District before the Hon'ble National Green
Tribunal, Chennai against Pollution problems caused by the above edible oil industries (

Si.No.1 to 7) vide O.ANc.221 of 2015. The Board is revacwmg the industries and issuing
directions time {o time.

WHEREAS the Board vide reference 37 cited, reviewed the edible oil industries existing near
Krishnapatnam area and issued directions on 17.01.2020,

WHEREAS vide reference 4th cited, the Hon'ble NGT, SZ, Chennai vide order dt.
16.03.2020 in O.A. No. 221 of 2015 has appointed a joint commitiee to inspect the edible oil

industries located near Krishnapatnam area, SPSR Neilore district and directed to submit a
factual report.

WHEREAS the Board vide reference 5 cited, reviewed the edible oil industries existing
near Krishnapatnam area and issued directions dated 28.09.2020.

WHEREAS vide reference 6! cited, the joint comymittee inspected the Edible Oll Industries

on 13.10.2020 & 14.10.2020 and submitted report to the Hor'bie Nat:onal Green Tribunal on
01.12.2020.

WHEREAS vide reference 7th czted the Hor'ble NGT vide order dated 07.01 2021 dirgcted
the A.P. Pollution Control Board to serve the copy of the report to the respondents so that they
can ﬁle their objectsons if any, {o the NGT.
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cACﬂ , L _ . Page 17
, in a:c__n lands. ;
11.The Industry shail ensure that proper aaa.ﬁms:o: o* various nz_uam of
hazardous wastes and shall provide with isachate collection system and to
" route the run-off / leachats to ETP for treatment..
1 N The industry shall ensure that the storm émnm.. drainage system as below:
i. Entire effluent, including floor washings, spillages etc. shall be sent to the
ETP through permanent pipeline network laid above the ground level with
appropriate color coding.
=. The first flush of storm water for the first 15 minutes shall be ao__mn»mn
and routed to the ETP. Implementation plan of action shall be furnished to
the Board within 15 days.
" iii, There shall not be any entry of contaminated wastewater into the m»o::
. 'water drains.

13.The industry shall mn.,c_uiocﬁw ns-:ﬂ_x S,_wr all other _,ancqsam:amﬁo:m made
by the Joint Committee in its reports dated 1.12.2020 and 10.08.2021.

You are hereby directed to note that, should you viclate any one of the directions mentioned
above, your unit will be closed under Sec.33 (A) of Water (Prevention & Control of Pollution)
Amendment Act, 1988 and Sec.31 (&) of Air (Prevention & Control of Pollution) Amendment
Act, 1987 without any further notice, in the interest of Public Health and Environment.

This Order comes into effect from today i.e., Mw.%rn..an« .

Scl/-
VIJAY KUMAR GSRKR IAS

7 SECRETARY TO GOVERNMENT
4 To

M/s. Adani Wilmar Limited (Unit -}, .
(formerly M/s. Krishnapatnam Qils & Fats Pvt. Ltd.),
Sy.N©.292,317, Pantapalem (V) (Epur 1B},
Muthukur (M), SPS Nellore Distric
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WHEREAS the M/s. Adani Wilmar (Unit-Hl) (Formerly Louis Dreyfus Commodities India Pvt.
Ltd.), Sy. No.1601, Epuru Bit-1B, APIIC, Pantapalem (V), Muthukur (M), SPSR Nellore Dist
submitted their objections on joint committee report.

WHEREAS vide reference 81" cited, the committee again inspected the edible oil industry on
29.07.2021 & 30.07.2021 and submitted inspection report on 10.08.2021 to the Hon'ble NGT
AmNy O:mz:m_.

N
<<Im_am>m vide reference oth cited, the Hon'ble NGT heard the case on 11. om 2021 and
a_qmoﬁma the moma to take necessary action.

WHEREAS vide . reference 1oth cited, legal :mm::m was conducted before the External
Advisory Committee (Task Force) of A.P. Pollution Control Board on 07.09.2021. The
representatives of the Edible oil units and EE RO Nellore attended the meeting through VC.
The representatives attended the meeting and could not propose the permanent water source
to cater requirement of edible oil industries, despite of ample opportunity and time. Further,
they could not able to explain the reasons for delay in repairing of common roads to villages
and also reported progress of other no:a:_o:m

After detailed discussions, the committee recommended that the edible oil units shall pay the
Environmental Compensation as recommended by the NGT Committee, shall comply with all
recommendations of the Committee and also to come up with detailed time bound action plan
on utilization of surface water. The committee observed that the industries were given several
opportunities for compliance ,and the committee by the NGT after considering the objections
have inspected the industries again and finally recommended levying of EC and issue of
directions. Thus, having already given ample opportunity, the EAC committee recommended
to issue following directions and to levy Environmental Compensation as recommended by
the NGT Committee. The Board hereby issue the following directions under Sec.33 (A) of
Water (Prevention and Control of Pollution) Amendment Act, 1988 and under Sec.31 (A) of Air
(Prevention & Control of Pollution) Amendment Act, 1987:

1. The industry shall immediately pay the EC of Rs. 73,80,000/- within a week
time

2. The industry shall stop procurement of water from the outside agencies

which was tapped in illegal manner. They shall meet water requirement from

government authorized sources only.

The industry shall store the spent nickel catalyst safely until its disposal to

the authorized re-processors and the unit shall comply with Hazardous

Waste Rules, 2016 and shall dispose the hazardous wastes as directed in the

consent within 90 days period.

The industry shall not discharge any treated/ untreated effluents intc the

Budhakaluva drain, Pantapalem irrigation channel or into land outside the

industry premises.

The industry shall maintain proper records for fullers earth (by-

product) generated and oil recovered from the ETP and its mode of its

disposal.

The industry are purchasing crude palm & sunflower oil locally solvent

extraction units in addition to the import from foreign countries. The crude

that is locally purchased is not tested for the presence of mineral oil content

or Hydrocarbons. The industries shall carry out mineral oil test with every

batch of consignment locally procured also. These reports have to be

submitted to APPCB along with their compliance report

- 7. The industry shall provide online AAQ monitoring station to measure PM10

in the surrounding villages.

8. The porthole provided to the mﬁmnxm for manual monitoring shall not be
utilized for online stack monitors. The units shall ensure that real time data
is directly transferred from analyzer to APPCB server without any interface.

9. The committee observed fly ash dumped towards North side of M/s . Emami
Agrotech Limited. All the 7 nos of edible oil industries directed to jointly
compact the fly ash and to cover with minimum 10 em clay / soil cover to
prevent ambient dust. _

10. The public roads surrounding the industries are in very poor condition due
to movement of heavy vehicles. M/s. Emami, M/s. Gemini and M/s. Adani
Wilmar Unit shall collectively construct new concrete roads as part of CSR
activity.
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ANDHRA PRADESH POLLUTION CONTROL WOb.xU
D.N0.33.26-14, D/2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamalavarl street, Kasturibalpet, Vijayawada - 520 010 .
pe ,é W © Phone:0866-2463200.
Grams : Kalysya Niverans

i - . : Website :www.avbocb.ao.nic.in -
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Date: 23.09.2021.

PCB - HO —~ UH-ll - TF - M/s. Emami >m8$sr Limited (formerly z_xm Emami Biotech

- Limited), Sy. Nos.501, 502/1, etc. Pantapalem (V), Muthukur (M), SPSR Nellore
District - The Hon'ble NGT (82), Chennai order dated 11.08.2021 in O.A. No.221 of
2015 - Non-compliance of Board directions - rwmmu hearing held on 07.08.2021 -

. Directions ~ issued - xmu

Ref: 1. CFO orderissued to the industry on 09.12.2015.
2. Memorandum of Application No, 221 of 2015 filed by Smt. Isanaka
. Vedavathi,R/o0. Daruvulapalem, Muthukur Mandal, SPSR Nellore District
before the Hon'ble National Green Tribunal, Chennai.
Order No.149/APPCB/UH-I/TF/NLR/2020- ¢t.20.03.2020.
The Hon'ble NGT Orders dated 16.03.2020 in O.A. No.221 of 2015.
Order No. 149/APPCB/UH-I/TF/NLR/2019, dt. 28.09.2020.
Joint committee inspection on 13.10.2020 & 14.10.2020 and committee
reportdated.01.12.2020.
- The Hon'ble NGT order dated 07.01.2021 in O.A. No.221 of 2015.
Joint committee inspection on 29.07.2021 & 30.07.2021 and committee
reportdated.10.08.2021.
9. The Hor’ble NGT order dated 11.08.2021 in O A. No.221 of 2015,
10. External Advisory Committee ﬁ,mmw ﬂa«omv Meeting held on 07.09.2021.

ooaw

o~

L
»

WHEREAS <oc are operating industry in the name & style of M/s. Emami Agrotech Limited
(formerly M/s. Emami Biotech Limited) established & operating an Edible oil refinery unit at Sy.
Nos.501, 502/1, etc. _um:ﬁmvm_mg {V), Muthukur (M), SPSR Nellore District.

Ezmzmbw the Board vide reference 18t cited, issued consent for operation to the industry on
09.12.2015 (amendment order dated.24.02.2016), 26.12.2016 (expansion) & 13.11.2018

(existing) for a period upto 30.11.2021 to produce Refined _um__ﬁ Oil - 1886 Tons/day, Sunflower
oil - 186 TPD etc.

WHEREAS vide reference 2nd cited, an application was filed by Smt. Isanaka Vedavathi, R/o.
Daruvulapalem, Muthukur Mandal, SPSR Nellore District before the Hon'ble National Green
Tribunal, Chennai against Pollution problems caused by the above edible oil industries (
SLNo.1 to 7) vide O.A.No.221 of 2015. The Board is reviewing the industries and issuing
directions time to fime.

WHEREAS the Board vide reference 3" cited, reviewed the edible oil industries existing near
Krishnapatnam area and issued directions to the _naswﬁ\ dt 20.03.2020 including submissionof
additional Bank mcm.,m:»mw of Rs.10.0 Lakhs.

WHEREAS vide reference 4th cited, the Hon'ble NGT, S5Z, Chennai vide orderdt
16.03.2020 in O.A. No. 221 of 2015 has appointed a joint commitiee to inspect the edible oil
industries located near Krishnapatnam area, SPSR Nellore district and directed to submit a
factual report.

WHEREAS the Board vide reference 5 cited, reviewed the edible oil industries existing
near Krishnapatnam area and issued directions dated 28,09.2020. ,

WHEREAS vide reference eth ‘cited, the joint committes m:mvmﬁom the Edible Ol industries

on 13.10.2020 & 14.10.2020 and submitied report to the Hon'ble National Green Tribunal on
(01.12.2020.

WHEREAS vide reference 71 cited, the Hon'ble NGT vide order dated 07.01. 2021 directed
the A.P. Pollution Control Board to serve the 83 of the m.mvc; to the _,m%o:am.am s0 that they
can :_m their objections, if any, fo the NGT.
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belt in publi¢ lands. . .

12, The Industry shall ensure that proper segregation of various types of
hazardous wastes and shall provide with lsachate collection system and to
route the run-off / leachate to ETP for treatment. ,

13. The industry shall ensure that the storm water drainage system as below:

i, Entire effluent, including floor washings, spillages etc. shall be sent to
the ETP through permanent pipeline network laid above the ground level
with appropriate color coding. :

ii. The first flush of storm water for the first 15 minutes shall be collected
and routed to the ETP. Implementation plan of action shall be furnished
to the Board within 15 days. : :

iii. There shall not be any entry of contaminated wastewater into the storm
water drains ‘

14. The industry shall scrupulously comply with all other recommendations made
by the Joint Commlttee in its reports dated 1.12.2020 and 10.08.2021.

15. The industry shall extend the Bank Guarantee of Rs. 50 lakhs dt. 06.10.2020
for further period for one more year i.e 05.10.2022.

You are hereby directed to note that, should you violate any one of the directions mentioned
above, your unit will be closed under Sec.33 (A) of Water (Prevention & Control of Pollution)
Amendment Act, 1988 and Sec.31 (A) of Air (Prevention & Control of Pollution) Amendment
Act, 1987 without any further notice, in the interest of Public Heaith and Environment.

This Order comes into effect from today i.e., 23.09.2021.

Sdf- -
VIJAY KUMAR GSRKR IAS

P - | | SECRETARY TO GOVERNMENT |
v : , ,
{To

"M/s. Emami Agrotech Limited

(formerly M/s. Emami Biotech Limited),

Sy. Nos.501, 502/1, etc. Pantapalem (V),
Muthukur (M), SPSR Nellore District.

HTCFEBO.I

SENIOR ENVIRONMENTAL ENGINEER
/ UH-II
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S

WHEREAS the committee vide reference 8th cited, again inspected the edible oil industry on
20.07.2021 & 30.07.2021 and submitted inspection report on- 10.08.2021 to the Hon’ble NGT
(82), Chennai .

ézmwmhw <aw.aﬁm.,m:nm oth cited, the Hon'ble NGT heard the case on 11.08.2021 and
directed the Board to take necessary action.

‘E:mwm>w legal hearing was conducted before the External Advisory Commitiee {Task Force)

of A.P. Pollution Control Board on 07.09.2021 vide reference 10th cited. The representatives of
the Edible Oil Units and EE RO Nellore attended the meeting through VC. The representatives
attended the meeting and could not propose the permanent water source to cater requirement
of edible oil industries, despite of ample opportunity and time provided by the board since
2016.. Further, they could not able explain the reascns for delay in repairing of common roads
{o villages m:a also reported progress of other conditions.

After detailed discussions, the committee recommended that the edible oil units shall pay the
Environmental Compensation as recommended by the NGT Committee, shall complywith all
recommendations of the Committee and also to come up with detailed time bound action plan
on utilization of surface water. The committee observed that the industries were given several
opportunities for compliance , and the committee by the NGT after considering the objections
have inspected the industries again and finally recommended levying of EC and issue of

- directions. Thus, having afready given ample opportunity, the EAC commitiee recommended to
issue following directions and to levy Environmental Compensation as recommended by the
NGT Committee. The Board hereby issue the following directions under Sec.33 (A) of Water
(Prevention and Control of Poilution) Amendment Act, 1988 and under Sec.31 (A) of Air
(Prevention & Control of Pollution) Amendment Act, 1987:

1. The industry shall pay the EC of Rs.66,00,000/- within a week time

2. The industry shall stop procurement of water from the cutside agencies which
was tapped in illegal manner. They shall meet water requirement through
surface water sources from government authorized agencies only.

The industry shall store the spent nickel catalyst safely until its disposal to the
authorized re-processors. The industry shall dispose the waste within 90 days
from date of generation and shall comply with other provisions of HWM Ruies,
2016 for transportation and disposal, . ,
The Industry shall not discharge treated/ untreated effluents into the
Budhakaluva drain, Pantapalem irrigation channe! or into land outside the
industry premises. , : s ; . ;
The industry shall maintain proper records for fullers earth (by-product)
generated and oil recovered from the ETP and its mode of disposal. :

The industry shall maintain test results for mineral oil in v/v% in the crude
palm& sunflower oil procuring from indigenous sources and from the crude
edible oil being imported from foreign countries. The proof of test reports for
every consignment submitted to Food Quality Dept.,/ regulatory bodies shali
be produced to Regional Office, Neliore for every 3 months. m
The industry shall provide online AAQ monitoring station to continuously
monitor PM10, SO2 & other critical pollutants in the upward and cross wind
directions at surrounding villages, in network with other edible oil industries
8. The porthole provided to the stacks for manual monitoring shall not be utilized
for online stack monitoring. The units shall ensure that real time data is
¢ directlytransferred from analyzer to APPCB server without any interface. ,
9. The commiittee observed fly ash dumped towards North side of M/s. Emami
- Agrotech Limited. All the 7 nos of edible oil industries directed to jointly
compact the fly ash and to cover with minimum 40 em clay / soil cover to
prevent ambient dust. The compliance of the above shall be submitted to the
Board within 15 days along with photographic evidence. ,
10. The public roads surrounding the industries are in very poor condition due to
movement of heavy vehicles. M/s. Emami, M/s. Gemini and M/s. Adani Wilmar
Units shall collectively construct new concrete roads as part of CSR activity.
11. The industry shall develop green beit all along the boundary and in vacant
spaces and ensure that the 33% of total area is covered with green beit. in
addition ,as part of CSR activity, the units can take up compensatory green
belt in public lands. -
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ANDHRA PRADESH POLLUTION CONTROL BOARD
D.No.33-26-14, D/2, Near Sunrise Hospltal, Pushpa Hotel Centra;

. Chalamalavari street, Kasturibaipat, Vijayawada - 520 010 Phone:0866-2463200

Grams : Kalusya Nivarana -
Website ‘www.appeb.ap.nic.in

Date: 23.09.2021.

Sub: PCB -, HO - UH-Il = TF - M/s. Saraiwwalaa Agrr. Refineries Limited, Sy.No. 258,
25711, 257/2A, 257/2B, 271, 272, 273/A, 274, Pantapalem (V), Muthukuru (M), SPSR
Nellore District ~ The Hon'ble NGT (82), Chennai order dated 11.08.2021 in O.A.
No.221 of 2015 - Non-compliance of Board directions - Legal hearing held on
07.09.2021 - Directions — Issued ~ Reg. _ :

Order No:N-1 pw\.pvvnm\wc,éb\omo\égmﬁ 2-606, dt.14.06.2016.
O.ANo. 221 of 2015 filed by Smt lIsanaka Vedavathi, Rlo.
Daruvulapalem, Muthukur Mandal, SPSR Nellore District before the
Hon'ble National GreenTribunal, Chennai.

. Order No. 149/APPCB/UH-II/T F/NLR/2018, dated 15.02.2018.

The Hon’ble NGT order dated 16.03.2020 in O.A. No.221 of 2015.

Joint committee inspection on 13.10.2020 & 14,10.2020 and commiitee
reportdated.01.12.2020. ‘

The Hon'ble NGT order dated 07.01.2021 in O.A. No.221 of 2015.

The Hon'ble NGT order dated 11.08.2021 in O.A. No.221 of 2015,
External Advisory Committee (Task Force) Meeting held on 07.09.2021.

Ref:

[LS =N

ONO oW

W ke g

izmmm>m,<oc are oOperating an edible oil refinery unit in the name & style of M/s.
Saraiwwalaa Agrr. Refineries Limited, Sy.No. 256, 257/1, 257/2A, 257/28, 271, 272, 273/A,
274, Pantapalem (V), Muthukury (M), SPSR Nellore District.

WEREAS the Board vide reference 15t cited, Issued Consent for onm_,mn_d: and Hazardous
Waste Authorization to the industry on 14.06.2016, which is expired on 31.05.2021 subject tothe
compliance of standards and conditions stipulated therein.

WHEREAS vide reference 2d cited, an application was filed by Smt. Isanaka Vedavathi, R/o.
Daruvulapalem, Muthukur Mandal, SPSR Nellore District before the Hon'ble National Green
Tribunal, Chennai against Pollution problems caused by the above edible oil industries (
SLNo.1 to 7) vide O.A.No0.221 of 2015.

WHEREAS the Board vide reference 3/ cited, reviewed the edible oil industries existing
near Krishnapatnam area and issued directions dated 15.02.2018.

WHEREAS vide reference 4th cited, the Hon'bie NGT, SZ, Chennai vide order dt.
16.03.2020 in O.A. No. 221 of 2015 has appointed a joint committee to inspect the edible oil
industries located near Krishnapatnam area, SPSR Nellore district and directed to submit a
factual report. :

WHEREAS vide reference 5t cited. the joint committee inspected the Edible Oil Industries
on 13.10.2020 & 14.10.2020 and submitted report to the Hon'ble National Green Tribunal on
01.12.2020. :

WHEREAS vide reference 6th cited, the Hon'ble NGT smm order dated oN.E 2021 directed
the A.P. Pollution Control Board to serve the copy of the report to the respondents so that they
can file their objections, if any, to the NGT. B

WHEREAS the Joint committee has again submitied va@,%o: report on 10.08.2021 to the
Hon'ble NGT (SZ), Chennai . M :

Exmam,b.m vide reference 7! cited, the Hor'ble NGT heard the case on 11.08.2021 and

&
zwwbﬂ

directed the Board to take necessary action.
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You are hereby directed to note that, should you violate any one of the directions mentioned
above, your unit will be closed under See.33 (A) of Water (Prevention & Control of Pollution)
Amendment Act, 1988 and Sec.31 (A} of Air {(Prevention & Control of Poliution) Amendment
Act, 1987 without any further notice, in the interest of Public Heaith and Environment.

This Order comes into effect from today i.e., 23.09,2021.

Sd/-
VIJAY KUMAR GSRKR IAS

i SECRETARY TO GOVERNMENT
* M/s. Saraiwwalaa Agrr. Refineries Limited,

m<26 256, 257/1, 25712A, 257/2B, 271, 272, 273h, 274,

Pantapalem (V), Muthukuru (M),

SPSR Nellore District.
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(SENIOR ENVIRONWENTAL ENGINEER
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Sr. No.: Observations Company’s response
1 Issue related to a«mi_,om water from | While the recommendation concerns with
tankers ,m:n_ ground water: APHC, nevertheless our Company along
with other edible oil units have obtained
The Committee humbly submits to Hon'ble | permission  from  Nellore  Municipa!
NGT to direct the Andhra Pradesh Industrial | Corporation for drawl of water through
infrastructure  Corporation {APIC) and | pipeline. We have been pursuing this
Department of Industries, Nellore to | matter with Municipal Commissioner,
provide water supply to the industries. Nellore and they have conducted meeting
on 13" August 2021 & 23rd September
2021. They have confirmed that they can
supply the water through pipeline &
project cost has to be shared by the
industries. After the detailed project is
made available by the department then
the industries will coordinate for the
implementation .
2 Fly ash dumping: There has been no violatiop/allegation
, against our Company agaipst fly ash
Fly ash.is found dumped in low lying area to | dumping- outside and ng direction
the extent of 10 acres in vacant plot. All the | whatsoever mentioned by| the Joint
industries informed that they are not | Committee during their visits. However,
responsible for dumping. The Committee | as a social commitment we alongwith
submits to Hon’ble NGT to direct all seven | other industries will fill clay of sand in the
industries to jointly compact the fly ash and | ash lying area on the North-Eastern
to cover with minimum 10cm clay/ soil | direction under CSR.
cover to prevent ambient dust. : o
3 Augment capacity of cil skimming: Oil skimmer has already been| installed as
a part of ETP process. Hpwever, to
To further effectively remove oif and grease | augment the capacity, extra |oil skimmer
from effluent. The committee suggested the | has been provided for good spparation of
industries to enhance the capacity of oil | oil and greases as per the directions.
skimming. The units have collectively agreed
to install one additional skimmer a.oq
1 removal of oil and grease in ETP.
| 4 Disposal of spent nickel catalyst: The quantum of spent nickel catalyst
generation in our process is very minimal.
, The units have not disposed spent nickel | However, we have segregated the storage
” catalyst to authorised pre-processors’| of nickel catalyst and will| dispose of
stating that the small quantity of waste is | periodically to the authorised vendors as
generated. The committee submits to | mentioned in the Joint Committee report.
Hon’ble NGT to instruct APPCB to direct the .
s W_nacﬂ:mm to safely store.the spent nickel
..nmﬁm:\mﬁ and to dispose the same to
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and "~ M/s. Adani Wilmar- Units - shall | our factory jointly with other units under
no=mnz<m,_< construct new concrete roads as | CSR subject to -approval from the
part of CSR activity. The units shall develop | authorised authorities.

greenbelt all along the boundary of the units
and in vacant spaces and ensure that the
33% of total area is covered with greenbelt.
in addition, as a part of CSR activity the units
can take up compensatory greenbelt in
public lands,

Environmental Compensation:

.The matter of environmental compensation is vm:%nm with the Hon’ble NGT, Chennai and our
submissions are under consideration for an appropriate adjudication. As and when the finality is
reached in the said proceedings before Hon’ble NGT the same would be binding on us. Hence the
demand for payment of environmental compensation at this stage does not arise as the same is sub-
_.c.%nm. Further the claim is only reiteration of the earlier demand and without consideration of the latest
Report as to the fully compliance by our Company.

Bank Guarantee extension
This will be complied with as and when required.

Please take note of our above submissions on record and oblige by issuing appropriate orders and not
to seek for enforcement of the subject order.

Far and On behalf of:

R
SEETATSY

o

-

: -
{Subhendu S. Manna)
Gemini Edibles & Fats India Limited

(formerly known as Gemini Edibles & Fats India Private Limited)
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Date:03.10.2021

To,

Sri Vijay Kumar G.Srkr, LAS,

Member Secretary,

Andhra Pradesh Pollution Control wom&

DNo-33-26-14, D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
‘Chalamalavari street, Kasturibaipet, Vijayawada - 521010

Email: membersecv@appcb.gov.in

Respected Sir,
Subject: Seeking for the operation of the Order No. 149/APPCB/UH-II/TF/NLR/2018 dated

23/09/2021 to be kept in abeyance pending disposal of 0.A, No. 221/20135 pending on the file of
the Hon’ble National Green Tribunal, Southera Bench.

Reference: 1. Consent For Operation Order mmmcma in favour of M/s. Adani Wilmar (Unit-I) on
19/03/2019

2. Original Application No. 221 of wowm filed by Ms. Isanaka Vedavathi before the
Ioné_a National Green Tribunal, Chennai

3. Order No.149/APPCB/UH-II/TF/NLR-2020-1813 dated 17.1.2020.

4. Reply of M/s. Adani Wilmar Limited (Unit- II) with nowmwz to aforesaid Letter
dated 3™ March, 2020 sent via Email.

5. Order dated 16/03/2020 passed by Hon’ble National Green Tribunal, Chennai in
QA/Z21/2015.

6. Task Force meeting Agenda dated 5 September 2020~ Meeting with all Industries.

7. Letter dated 09™ October, 2020 M/s. Adani Wilmar EE:& {Unit- 1I) replying to
non-compliance highlighted in aforesaid Letter.

8. Order No.149/APPCB/UH-I/TF/NLR/2019 dated 28.09.2020.

9. Reply of M/s. Adani Wilmar Limited (Unit- I) dated 13% October, 2020 with
respect to aforesaid order and slso raising issue of illegal revocation of Bank
Guarantee without giving any opportunity of hearing,

10. Joint Committee Inspection on 13.10.2020 and 14,10.2020

11. Compliance Report of M/s. Adani Wilmar Limited (Unit -II) submitted to Smt.
Mahima.T.Gowda, Scientist, Memiber, Joint Committee.

12. Joint Committee Report dated 01/12/2020

13. Reply dated 18/02/2021 of M/s. Adani Wilmar Limited (Unit -II) to Joint
Committee Report dated 01/12/2020
14. Order dated 03/02/2021 passed by the Hon’ble National Green Tribunal, Chennai

in OA/221/2015
15. Joint Committee Report dated 10/08/2021
16. Order dated 16/09/2021 passed by the Hon’ble National wag .H:Us:& Chennai
in OA/221/2015
Letter dated 07/08/2021 issued by of M/s. Adani Wilmar Limited Unit-IT addressed
to the Central Pollution Contré! Board, Regional Directorate post Joint Committee
Inspection on 29.7.2021 & 30.7.2021.
Reply of M/s. Adani Wilmar Limited (Unit- IT) dated 24/09/2021 to the report of
the Joint Comumittee dated 10/08/2021
Order No. 149/APPCB/UH-I/TF/NLR/2018 dated 23/09/2021, a copy of which
was received by email on 29/09/2021.
Agani Wiltnar Ltg Tel +91 BBBE6A1E3/630
Suvey NG 16801 info@adaniwiimarin
Viltage Pantapalem (EpuruiB) www.adeniwiimarncom
Sripottisriramutu, Netlore 524 323

Andhira Pradesh, Indis
TiN: Ew.r&o.:mmmvrnowmwmo
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wilmar
7. | It is submitted that even earlier as well APPCB had forfeited Bank Guarantees in hurry after Task
Force meeting on 09.09.2020 with all Industries, to which Unit had specifically replied to all compliances
with status on 10.10.2020. The Bank Guarantees were forfeited after intimating to Bank about directions
dated 28.09.2020 (S1.n0.8 in reference above) which does not contain any indication for forfeiting Bank
guarantee. The Unit had responded to Task Force Meeting discussion held on 9 September and also to
Directions issued on 28.09.2020 followed by Letter dated S.S.Swo praving for not revoking the Bank
Guarantee without any opportunity of personal hearing, but unfortunately at that time also no opportunity
or response was received to any of the Letters and Bank Guararntee was forfeited. The Unit have taken this
issue in reply to Joint Committee reports submitted by NGT and same is pending consideration before NGT.
The Unit hereby submits that, it has Rm&m&\%&éﬁ& 356:«58 status in time to APPCE and was

working under their instructions and directions.

On merits also, No EC is liable to be paid

m. Fma&mgsm:aémroa?ﬁd&oio%mmgﬁvénQdﬁa&wmmw.oo.woﬁmwwo&gsmmosow
proceedings initiated by Ms. Isanaka Vedavathi by way of OA. No. 22172015 (cited at Ref. 2 above) which
is pending on the file of the Hon’ble National Green Tribunal, Southern (*Tribunal’/*NGT’) as on date.
The OA 221 of 2015 is scheduled for hearing on 18.10.2021. It needs to be submitted that OA 221 of
2015 had raised main issue of discharge of water outside the factory against all Industries, but both the Joint
Committee Report of December 2021 and August 2021 had ciearly mentioned that during the inspection,
the committee did not observe any discharge of effluent into the Budhakaluva drain, Pantapalem irrigation

channel or into land outside the industry premises.

9. The Unit has been arrayed as the 11% wa%gmai and the Unit has been contesting the proceedings
by way of elaborate written submissions at each opportunity afforded by the Hon’ble NGT. As on date,
the pleadings are pending consideration and adjudication by the Hor"ble NGT.

10. In such circumstances, the Order dated 23.09.2021 is premature & the direction to pay INR
73,80,000/- is unsubstantiated, especially when the interests of your good offices are sufficiently protected
by virtue of the proceedings pending before the Hon’ble NGT. In addition to the above, no prejudice
whatsoever would be caused in the event that the operation of the captioned Order dated 23.09.2021 is kept
in abeyance pending final determination of the O.A. 221 of 2015, as the Unit has already provided bank
‘guarantee which is valid till March 2022. Thus, it is prayed that no liability whatsoever may be fastened on
the Unit pending a final decision on the OA 221 of 2015 more specially on directions to deposit the EC
Adani éxm@wmmxw Joint Committee report dated 108 Angust, 2021 specifically states in Clause-IX- Conclusions at
Survey Nog 1601 info@adaniwilmar.in
Yillage Pantapalem (EpuruiB) www.adaniwitmar.com
Srigottisriramuly, Nellore 524 323

Andhra Pradesh, Indis
CIN: UI514681999PLCO35320

$ve
) : ist,
Registered Office: Fortune House, Nr Navrengpurs Ratbway Crossing, Ahmedabad 380009, Gujsrat, In
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| Directions issued in Orderdt. | ﬁ 5 5 A0
, 23.082021 . | OTpance slatus

.. References

The criterion of Kﬁ?m EC 15 not as
per guidelings issiued by CPCB.

. » That it ig also acknowledged in
, Joint Committee reports that the
available ground water resources
are not sufficient to meet the
industrial’ water requirements, It
was submitted to Hon’ble NGT to
direct the Andhra Pradesh
Industrial Infrastructure
Corporation (APHC) and
Depariment of Industries, Nellore
to provide water supply to the
industries. There are seven edible :
The industry shall  stop oil  industries operating in | * Ground B-Page 5
procutement of water from the Muthukur village, Krishnapatnam. | (Reply dt,
outside agencies which was This was common point for all| 18.02.2021 to JC
| .. | tapped in illegal manner. They industries. Report )

shall meet water requirement 1 » Paragraph 19, Page
from government authorized 17 (Reply dt
sources only. » Recently, all Industries got the 24.09.2021 to IC
Permission letter from Nellore | Reportl)
Municipal Corporation for drawing
the water through the pipeline.
Since laying pipeline will take
time, industry propose fo take
water by tankers from Nellore till
completion of proposed pipeline.
All industries are working on this
proposal to start to get the water by
tankers ~ on  prierity  from
Municipality.  Parallely, the
, industries are also exploring other
Adani éwmdmﬁ _..nm Tel +91 BEEELANIGAGIRAS as sugpested in joint

Survey Nb 180 info@addniwilmarin
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Page 41

Directions issued in Order dt, T )
23.08.2021 b_c:,%wgana status ; References

The locally purchased crude
palm & sunflower oil is not
tested for the presence of mineral
oil content or Hydrocarbons.
vi. | Industries shall test every batch
of consignment and these reports

* Ground M.6.- Page
15 (Reply dt
* This was common point for all | 18.02.2021 to JC
industries. The Unit has always| Reportl)
been compliant and will submit the | = Paragraph  21.6-

have to be submitted to APPCE report to APPCB as misntioned. Page 20 (Reply dt-
along with their compliance WMMMMWMW o IC

report.

s Thiz was common point for all
industries.

» This is completely new point
which was never raised in earlier
reports  submitted by  Joint
Committee nor in any of directions
issued earlier. Unit shall be given
some time fo ensure compliance.

s As per Joint Committee reports of
August, 2021, it was observed that
the unit has installed online

indus hall provi ine - . .
The industry shall provide onlin gmission  monitor system  to

Paragraph 19-Page
AAQ monitoring station to

20 (Reply dt.

vii . measure SPM and is connected to .
Mgmmmﬁmm: m%o& in the APPCB  server. The unit is WM ow%mmv o JC
urrounding £es. complying with stack emissions P ’
and ambient air standards,
= As per Joint Committee reports of
December, 2020, it was observed
that the Unit has installed online
emission . monitor system 1o
measure SFM and is connected to
APPCB server. Last six months
online data was verified, and unit
is found complying.
* The Unit has always been
compliant and will continue to
comply.
The porthole provided to the | * This was common point for all | G
o . . . . . round M.10.-
stacks for manual monitoring industries. No allegation against
" T o Page 16 (Reply dt.
shall not be utilized for online Unit. 18022021 to JC
viii stack monitors. The units shall | = As per Joint Committee reports of W@. omﬂ c:
| ensure that real time data is Angust, 2021, it was observed that | _ m.uwv rah 218
divectly  transferred  from the wunit has installed online Pa amnam mwm ’ ,%a
analyzer to APPCB  server emission monitor system to 4 Mw 2021 wu\ uh
without any interface. measure $PM and is connected to Wo. om 1) °
, APPCB server. The wunit is P :
Adani Wilmar Lrg el +91 sescconmphAny with stack emissions e R,
Survey ,zmv 160 info@adaniwilmig Bmbient air mﬂmsmm&u. Ay LIAZN
Village Phitopaterr{Eoorutsy T T BT T ETTT T oA
Sripattistiramutu, Nellore 524 323 . »\;N«; s /
Andhra Pradesh, India , = m.%;%m 33
CIN: U151466.41999P1.C035320 ‘ S ,

Registered Office: Fortune House, Nt Navrangpure Railwey Crossing, Ahmedabad 380 009, Gujarat, :axv//
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, d_«?:c:w%wwamwoww@&w« ab ) n&ﬁmmmnnm stitus References
constraints at its unit. Joint
Committee Report in its report
dated 10™ August 2021 have not
. mentioned this as non-compliance,
y after clarification from AWL on 1%
Joint ~Committee. rteport  of
December, 2020,
= The Unit has always been
compliant and will continue to
. comply.
MWOMMWQMMMMMMMMM M%&M.MWM » The Joint Committee report dated | * Ground C.2.- Pages
ii. | types of hazardous wastes and 10™ August, 2021 stated that 5.5 | 10-11 (Reply dt.
provide provision with leachate TPD of ATFD salts and ETP| 18.02.2021 to IC
collection . sludge are the hazardous wastes | Report])
) generated from the unit and stored
in separate shed and disposed to
Ramky TSDF, Nellore.
The industry shall ensure that
the storm water drainage
system as below:
a) Entire effluent, including :
floor washings, spillages etc. | Unit is fully compliant with Point (a)
shall be sent to the ETP |and (b) as per 2™ Joint Committee | _ Ground L2 Pace
through pipes. Report. Unit will continue to comply. 17 (Re ,~ T Mﬁ
i, b) The first flush of storm 18.02 wom% Y o 10
. water for the first 15 minutes | For point (¢} This is new point raised Wn. om I
shall be collected and routed | for the first time and Unit shall P
to the ETP. comply with the same.
¢) There shall not be any
entry of contaminated
wastewater into the storm
water drains. ,
MWM%M:&HWWEH mwwﬁawﬁw Unit has installed silos with enhanced Paragraph 19.6-
: dations made by the capacity for storing Fly Ash though wuama 18 (Repl M:
Ixiv, wmmogamn . N Y this recommendation was subjected to s 5 Pyt
Joint Committee in its reports review in the JC report dated 24.09.2021 to IC
dated 1.12.2020 and | 0115 0000, P Report IL.)
10.08.2021 e )
v MMM;MM;MW er%mmwwwmmm m% Unit has a.B,m%. oo.EEm&. The Bank | Proof is enclosed as
, further period of one year. Guarantee is valid till March, 2022. Annpexure-C.

Adani Wiimnar Ltd
Survey Np 16071
Village Pantapsiem (EpuryiB)
Sripottisritamulu, Nellore 524 323
Andhra Pradesh, india
CIN:UISI468 1999PLCO35320

Tel +21 8886641639/630

info@adaniwiimar.in

www adaniwdimar.com
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3F INDUSTRIES LTD.

To , ‘ , 01-10-2021

The Member Secretary

APPCB,

Near Sunrise Hospital, Chalamalavari Street,
Kasturibaipet, Vijayawada.

Dear Sir.

Sub:  PCB-HO-UH-II-TF- M/s. 3F Industries Limited ?o.,am% M/s. Foods Fats & Fertilizers
Ltd.) Sy.No. 1604, Epuru 1-B, Pantapalem{V), Muthukur{M), SPSR Nellore District — The Hon’

- ble NGT (52}, Chennai order dated 11-08-2021 in Q.A. No. 221 of 2015~ Non-Compliance of
Board Directions ~ Legal Hearing held on 07-08-2021 ~ Directions Reg.

Ref:  1.Order No.149/APPCB/UH-HI/T F/NLR/2018 dated: 23-09-2021.

With reference to the above we bring to your kind notice that we are in the receipt of the above
order on 01-10-2021 and contents noted, We submit that the industry has taken necessary pollution
control measures and compliance status to paragraph 2 to 15 of the notice is as follows:

Compliance Status Remarks
As on 03.10.2021

1 It is to be noted that OA No.221/2015 pending before the NGT
and submitted that our objections to the final Expert Committee
report, hence, keep is we assure you that we comply with the NGT
orders, kindly keep pending the subject notice proceedings.

2 in Process AP Gowt promised to provide water at Door steps at the time of
installation but not fulfilled commitment which forced us to take
water from outside agencies. Recently Municipali Commissioner
Nellore taken up this job with different proposals. Waiting for final
DPR Report from Municipal authorities for Pipe line

3 Complied Regarding the issue of ‘Spent Nickel Catalyst’ it is submitted that
the unit is complying in proper storage and disposing of Spent
Nickel catalyst to authorized re-processors only who are further
selling to our unit. And the unit submitting all the records to the
, PCB authorities regularly.

4 Complied Our unit never discharged treated or untreated effluents into the
Budhakaluva drain, vmzﬁmvﬁmq: irrigation channel and into the

m,.:o,.

{Formerly Foods Fats & Fertilisers Limited)

Survey No. 1604, APIC - 1ALA, Epuru 1B, Pantapalern Panchayat, Muthukur Mandal, mmm.m Zm_.o..m Dist,, AP india,

Pin Code-524.323

Regd. Office :RBNo. 15, ‘..mnmvm:ﬁ:%a, 534 101, AP India. Phone : +91 8818 222571 - 74.(PBX) 2 225 25 (D) Fax : +91 88182221 72
CIN : U24120AP1960PLEOD0OBSE email id : tpge@fff.coin website s wwrerfif.eoin

.
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Moreover, we bring to your notice that we have invested a
substantial amount and improved all our ETP Operations by
including the *o__oé.:m equipment and through which there will be
a further improvement in process parameters.

Replace the Sludge Drying Beds with installing Two Plate and
Frame Filters 2016.

Enhancing the Aeration capacity to 200 KL,

Improvements in 3" RO System in 2017

Replacing our previous MEE with Four Stage Forced Evaporation |
System along with ATED in 2020.

It is further submitted that, even though we have invested huge
money on our ETP up gradations continuously ever since the
beginning we further propose to invest of Rs. 400 Lakhs and we
are upgrading our ETP as committed. However, for converting into
continuous process and to improve our water conservation and
utilizing in the process, we are now installing the following
equipment in addition to the previous installations.

Dissolved Air Floatation (DAF),
Membrane Bio-Reactor {MBR}.

Further enhancing our Aeration Capacity to tackle any surge load
during the rainy season for more than 200 ki effluent water.

Volute Sludge dewatering unit (Sludge handling screw press).

New 3rd RO Two Stage System for treated effluent water.

Other required Pumps and Accessories.

Upon suggestion of the Joint Committee fo improve the ground
water level which in turn help us for drawl of our own water from
the ground we have taken immediate steps of constructing the
Rain Water Harvesting pits in three numbers at non-operational
area and completad, We will extend to construct the same further
in other possible areas. ;
13 | Complied Industry is scrupulously complying

14 In Process The same will be complied after the final disposal of OA. 221 of
2015 pending on the file of National Green Tribunal.

‘As seen from the above compliance status, it is to submit that we have complied with the
most of the directions, and request you to waive off the environmental compensation of

Rs.1,10,06,000 /-(Rupees One Crore Ten Lakhs Six Thousand only) f&i: a weeks’ time, as

I
|
i
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10/11/21, 8:26 PM . Email Page 49

Email , : , Ch. Rajasekhar

RE: >vvnW:wo.2m__oqm, M/s.Emami Agrotech Ltd , Nellore- Directions issued-Reg-

From 1 harayana murthy <narayana.murthy@emamiagrotech.com> Mon, Oct 04, 2021 07:50 PM
Subject : RE: APPCB-RO-Nellore- M/s.Emami Agrotech Ltd , Nellore- Directions issued-Reg
To : Ch. Rajasekhar <ronlr-eel@appcb.gov.in>

attachments

mmmumnﬂwm Sir;

Pi find enclosed :mnm, with Reply for below lssue .
Kindly consider our views

MV Narayana Murthy \

Vice President { Operations ) & Unit Head
Emami Agro Tech Limited- Krishnapatnam
tand.line - 4519642225543

Website - Ww.emamiagrotech.in

E wor

em | Certified

%ﬁrﬁn:& ok hd, ELEEREY s 20n

From: Ch. Rajasekhar <ronir-ee1@appcb.gov.in>

Sent: 29 september 2021 16:54

TO: M V Narayana Murthy <narayana.murthy@emamiagrotech.com>

Subject: APPCB-RO-Neliore- M/s.Emami Agrotech Ltd , Nellore- Directions issued:Reg

Sir,

Please find the mzwogma.

With regards
Environmental Engineer,
APPCB, RO, Nellore.

hitps://femail.gov.infhfprintmessage?id=43215&z=Asia/Kolkata8xim=1 12
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1%

Direction | IN PROGRESS | AP Govt promised in m.o.zm.zO,H:\ Industries &

No. 2 Commerce(IP) Department dated 30% October,
2010. to provide water at Door steps at the time
of installation but not fulfilled commitment which
forced us to take water from outside agencies.
Recently, Municipal Commissioner. Neflore taken |

; up this job with different Eonowm__m. émwﬁwsu_&ﬂ;
. final DPR Report from Municipal authorities for

Pipe line.

Direction | Complied We m,_ﬂm keeping the spent nickel catalyst safely and

No. 3 disposing separately and submitting details to
APPCB. In our process we use Nickle Catalyst. So
final disposal quantity is very nominal.

Direction | Complied we are not discharging any Effluents outside our

No. 4 | premises. |

Direction .noanzma We are maintaining the proper amm_u_,Omm_ records for

No. 5 ETP oil sludge & Fullers Earth etc.

Direction | Complied We are importing all Edible OIL Consignments

No. 6 after official clearance from Customs Dept / FSSAI
Guideline only. We will submit reports to APPCB
every 3 months.

Direction | IN PROGRESS | In the recent NGT committee report this point is

No. 7 raised. All the Edible oil industries in that locality
are in the process to identify vendors and to
conduct Viability study.

Direction | Complied We have installed stack monitoring station to the

No. 8 | 36 TPH boiler & Data transmission connected to

the APPCB Server as well,
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South India Krishna Ol and Fats Pyl Lid,

Page 53

Flant

Survey No. 275, 279, 280, 281, Epury Bit-1B, W..

Pantapalem, Muthukur Mandal, Nellore - 524344 . L

(Andhra Pradesh), India, Phone : +91 861 3982601/630 P

(CIN : U36100DL2009PTC194220) FSSC 22000
Ref: SIKOF/NLR/PCB/2021-130 07 October 2021

To,

SHRI VIJAY KUMAR GSRKR, 1AS

Secretary To Government

Andhra Pradesh Pollution Control Board
D.No.33-26-14, 0/2, Near Sunrise Hospital
Pushpa Hotel Centre,

&

Chalamalavari Street, .
Kasturibalpet, Vijayawada - 520 010 | @w { c?\af
Sir

Subject: Objection to Order No. 49/APPCB/UH-11/TF/NLR/2018 dated 23.09.2021 issued to

Ref.:

South India Krishna Oil & Fats Pvt. Ltd. for purported “Non-compliance of Board
directions - Legal hearing held on 07.09.2021 -Directions- Issued- Reg.”

{a) Order No. 49/APPCB/UH-11/TF/NLR/2018 dated 23.09.2021 received by us on 29
September, 2021.

(b) Objections dated 23.02.2021 filed on behalf of South India Krishna Oif & Fats
Private Limited {The Unit ) to the report of the Joint Committee dated 01.12.2020 in
O.A. No. 221 of 2015 pending before the Hon’ble National Green Tribunal, South

- Zone,

(c} Objections dated 14.09.2021 filed on behalf of South India Krishna Oil & Fats
Private Limited (The Unit ) to the report of the Joint Committee dated 10.08.2021 in
O.A. No. 221 of 2015 pending before the Hon’ble National Green Tribunal, South
Zone.

1. We write to you on behalf of South India Krishna Oil & Fats Pvt. Ltd. (the Unit/ the Company)
in reference to the subject Order No. 49/APPCB/UH-11/TF/NLR/2018 dated 23.09.2021 issued
to South India Krishna Oil & Fats Pvt. Ltd. for purported “Non-compliance of Board directions
- Legal hearing held on 07.09.2021 -Directions- Issued- Reg.” issued by your good office and
received by us on 29 September 2021.

2. The.said directions have purportedly been issued under Section 33 (A) of Water (Prevention
and Control of Pollution) Amendment Act, 1988 and under Section 31 (A) of Air (Prevention &

Control of Pollution) Amendment Act, 1987 whereby, the Unit has inter alia been directed to
pay environmental compensation {EC) of an exorbitant sum of INR 1,05,86,000.
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Sr. No.

Direction

Qur Response

‘powers: of the Hon’ble National
Tribunal,
- submissions of the Company infructuous and
‘ redundant.

mca:mi O.A. No. 221 of 2015 is currently sub-

‘judice before the Hon’ble National Green

Tribunal, South Zone wherein, we have duly
filed objections to the factual findings

contained in the aforesaid reports, and the
- same is currently pending,adjudication, the
‘purported findings/ alleged observations

contained in the reports cannot be taken on
face value and asthe true and correct position
in order to justify the imposition of any

liability/ penalty/ compensation on the Unit.
‘As such, any act of imposition/ levy of EC in

the absence of determination/ adjudication

by the Hon'ble National Green Tribunal, South

Zone is a brazen attempt to overreach the
Green

South Zone and render the

The industry shall stop
procurement of water from
the outside agencies which
was tapped in illegal manner.
They shall meet water
requirement  through the
surface water sources from
government authorized
agencies only.

from the Sundaraiah Colony ELSR.
" laying of the pipelines will take time, the Unit
| is in discussion with other industrial units for
- arrangement of
“station/infrastructure at the loading point of
; Zm:.‘oqm Municipal Corporation and water

“The Unit is permitted to draw 350 KLD of

saline  water by, the Ground Water
Department, Goverpment of Andhra Pradesh,
however, as stated| in the Report, The Unit
does not actually drgw borewell water for use

“in its process plants'as it is not suitable for its
- manufacturing process.

' Recently, the Unit has received letter granting

permission  from  Nellore  Municipal
Corporation for drawing the required water
Since

the filling

shall be transported to the end point by the
Unit’s transport/ tanker arrangements.

Further, the Unit is also working with all other
industrial units to explore various alternatives
-as well, as has been suggested in the joint
_committee report.

It i$ pertinent to highlight herein that the

Government authorised agencies need to
ensure that the supply water source meets

,H:mwn:m:?\ standards (IS 10500:2012) and is

suitable for the Unit’s food manufacturin

process. ) ol
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Sr. No.

Direction

Our Response

v/iv% in the crude palm &
sunflower oil procuring from
indigenous sources and from
the crude edible oil being
imported from foreign
countries. The proof of test
reports for every consignment
submitted to Food Quality
Dept.,/ regulatory bodies shall
be produced to Regional
Office, Nellore for every 3
months.

the crude palm and sunflower oil procured
from indigenous sources as well as the
imported lots. Details of the same can be
submitted to the Regional Office, Nellore, as
has been proposed in your report.

VI

The industry shall provide on
line AAQ monitoring station to
continuously monitor PM10,
S02 & other critical pollutants
in the upward and cross wind
directions at surrounding
villages, in network with other
edible oil industries

in terms of the advice to provide online AAQ
in network with other edible oil industries,
the Unit will discuss the same with other
edible oil industries and submit an action plan
jointly with the other industries in due course.

VI

The porthole provided to the
stacks for manual monitoring
shall not be utilized for online

stack monitoring. The units

shall ensure that real time data
is directly transferred from
analyzer to APPCB server
without any interface.

The Unit has already complied with the

observation under response and s
continuously monitoring the online stack
emission through permanent Porthole
provided in Stack.

In addition, the Unit has also deployed
separate porthole for third party inspection
{APPCB/ External agency).

The committee observed fly
ash dumped towards North
side of M/s. Emami Agrotech
Limited, All the 7 nos of edible
oil industries directed to
jointly compact the fly ash and
to cover with minimum 10 cm
clay/ soil cover to prevent
ambient dust. The compliance
of the above shall be
submitted to the Board within
15 days along with
photographic evidence.

,>= industrial units have jointly agreed to fill

clay/sand on the Ash dumped next to M/s
Emami Agrotech Limited, for the benefit of
society and as part of their corporate social
responsibility initiatives. The Unit is in
discussions with other industrial units and the
aforesaid filling work is being accomplished at

- the earliest.

The
green

industry shall develop
belt all along the

The Unit is already undertaking CSR activities

in the area nearby to its Unit. The compliance

Page 5 of 7
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Page 59

8. In light of the afore-stated circumstances and specifically in view of the objections dated
23.02.2021 and 14.09.2021 filed by the Unit before the Hon’ble National Green Tribunal,
South Zone, there exists no circumstance of any violation being committed on part of the Unit
in terms of the findings of the Joint Committee, or even otherwise or at all. We hereby request
you to take our response on record and not initiate any action/s against our factory/ unit
under the provisions of the Air & Water Acts.

9. Therefore, it is humbly requested that your good office may be kind to peruse the various
submissions made by the Company and consider the present reply on merits. Accordingly, the
said directions for deposit of INR 1,05,86,000 under reference, may be revoked and no action
may be initiated against the Company and its factory or unit.

10. The Company is further most willing to fully nomvm_‘mﬁm and assist the APPCB with regard to
any further compliance or direction and requirement of any further data or logistic application
in the Unit.

Yours faithfully

For South India Krishna Oil & Fats Private Limited

Atithorised Signatory

Enclosed: As above.

Copy to:
¢ Mr M. Rajshekar
The Senior Environmental Engineer, UH-Ul

Page 7of 7







Page 61

ine & Color Code

ipe |

Permanent P

i . 5
& e 5
* 3 £ . SRE
5 W S5
- SR N
5 % S S5




Page 62




:$100(014 eSO (2 pue (Sauusmpuy afedg winipayy p oFawry)
Aurj /1SS uey soyo sypun (p sinauaidanuy wowopy (0 sunsuaidanug 1S$/0S (g swun
Aut]/ISS (2 jo souoared oy Sunoaoo SWjoudq [eosy Sutmoljo) ay1 pascadde jusunLaAon
M "L0102-S00T  ADHOJ  UOHOWOL]  JUDUISIAL] feLisnpuy,  mau Yy Jopupy (¢

‘roamxouLy e papuadde se 01 0z-c007 Aojod UOROWIOY
JUDUISIAUT [ELOSNPUL,, MU B paaosdde JuawwaAon) sy ‘s10100g ISR ], SINSEOIN ADI[OY
UONRINGY JAYOq [SPIBMOI X 0} SaLasnpuj Sumiuuag “uoneaSipy Sunusaaiy TSN
[BLOSOPUL  JO UOBUBASIJ  ‘SIOISN[D)  |eLaSnpU] Suusog  swyBry  Auedouy [BMoa|jaIu]
MBI 01 SSO00Y “JUSUSIAU] Wal(] uBiaiog Sunpdemy  ‘suounsaAuy eadsy Sunoemy
DRUD  AIPUSLL]  [EIUSLILOMIAUY  UONOWO] wodyg ‘ssausannodwio)  Awpend) ‘uswop
w Kousredwiony [esnpuy  Suipping SJUSUOSIAUL  BuisiAnusou]  ‘amjonnseyu)  Ameng)
Jo uoneally uo siseydwd yim Adtjod e ayew o) pue [edusg o “lselnny ‘ensemyepy
EYETRLWRY “ZIA saje)g snowea Jo Konjod B suoneioossy [BLOSNPU] JO  SUOIEPUSLULLIONS)
JO uoneiopisuco ol Sunyer pue DD ‘VISdVH O "se yons  suonesiupdioy
[BLASNPUL SNOLBA IhIM SUOISSIOSID BuiARy JOYE PUR UOBUILEXD pajiedp oYy (z

'S00T'E° 1€ Aq Ppnouod sem yorym
‘S00T -000T 4Ad10d [eLnSnpuU] mau panssy 2ABY JUSWUIAAOD ‘BADQE pead pne
SOUDIDJDT OYL U] 96T 9UIS 21B1S YY) UI SIUN [BLIISNPUL MU §O JUDWIYSIIQRISD
JuIBeInoous  10j  S9AIUDOU]  snhoLIeA BUIPULIXD ST JUIWIUISAOL)

AFAHEAAO

EX TS

¢oom,h,m”ﬁgmﬂJauﬁﬁammoﬁcmuéﬁﬁoo B SVLUSNPU ' THONSW' O'D b
1002-1-S:pajeq “yuswnyedad (d) SO0 By Sa1IIsNPU] ‘BON'SIW'O'D e
86'L S 1:pore qusunreda(y dn SVIDUNLOY) 9 SOLIISTIPU] “gm.mz.mﬁd.mu N
'96-G-0¢ Pareq yusunreda( (d)) QOIWIUWOY) B SALNSTIPU] ‘BOTON'SIN' OO '{
- FUTAD[[0] 343 peay
SO0Z-90-12'PaTR(] mi.cz.mﬁmd.,@

INTWINVAEA dD) FOAFWNOD ANV SARILSNANI

'PINSS] -SIIPI0 -010T-S00Z
103 £31]04 UO[0WOI JUSWISIAU] [RLIISNpU] -ysapeld eIYpuy ur sapsnpuj
Moy jo dn Supjas 10y ssarjuadsuy - jmowyredaq 2diowrmro) m seysnpuy

LOVALSHY
HSAAVYd VIHANY 40 INFWNATAOD

0)")
X - 33ONANY

5




\

3.1.0 SSI/Tiny units
Small Scale Industry (SSI) means a Unit having the investment on plant m;a machinery

(Productive only) up to limit as defined by the Government of India from time to 98@

Tiny Industry means an industry in which Investment plant and Emor_:@Q %3%&20
only) up to limit as defined by the Government of 5&5 from time to time.

3.1.1. 100% reimbursement of mSB@ duty and transfer duty paid by the Sacmcu\ on
purchase of land meant for industrial use.

3.1.2. 100% reimbursement of Stamp duty for Lease of Land/Shed/ Buildings.

w._.w._oo.x.am:,_ccagdm:ﬁommﬁm:%Q:Qm:aqw:wmm«a:@vma_cv\ ﬂrow m:n_:m&\. o:
financial deeds and mortgages etc. , ,

3.1.4. 25% rebate on land cost in IEs/IDA’s :iﬁ&o,?.%oo lakhs.

3.1.5. Power cost will be reimbursed @ Rs.0.75 per unit during the first year of
the policy and thereafter for the remaining four years the rate of
reimbursement would be so regulated on yearly basis, Wmmvwbm in view of
the changes in the tariff structures to ensure that power cost to the
industry is pegged down to the first year’s level.

3.1.6. 15% investment subsidy on fixed capital 5<@m§m£ will be given V:EQQ to a
maximum of Rs.15.00 lakhs

3.1.7. An additional investment subsidy of m§ on fixed o.%;& investment ___.:;@a to
Rs.5.00 Lakhs for SC/ST entrepreneurs.

3.1.8. 25% of the tax paid during one financial year will be ploughed back as a grant by
the Government towards the payment of tax during next year. Benefit will be
available for § years from the date of commencement of n«oaco:o: ie, upto 4"
year.

3.1.9. 3% interest subsidy on Prime Lending Rate (PLR) will _u% given on the term _wom:
taken by new Tiny/SSI industrial units wzﬁ_mﬁ to a maximum of Wmm 00 lakh per
year for a period of 5 years.

3.1.10. 5% of project cost will be provided as seed capital assistance to SSI/Tiny Units
started by SC/ST Entreprencurs as a grant for industries, which were sanctioned
seed capital assistance by Prime Lending Institutions under National Equity Fund
Scheme limited to Rs.5.00 Lakhs.

3.1.11. 8% subsidy on capital equipment for technology upgradation.

3.1.12. 50% subsidy on the expenses incurred for quality certification
limited to Rs. 1.00 Lakh.

3.1.13. 25% subsidy on specific cleaner production measures limited to Rs.5.00 Lakhs.
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'+ 32.13. 50% subsidy on the expenses incurred for quality certification limited to Rs. 1.00
Lakh.

3.2.14. 25% subsidy on cleaner production measures limited to Rs.5.00 Lakhs.

3.2.15. 50% subsidy on the expenses incurred for patent registration limited to Rs. 5
Lakhs.

'3.3.0. Units other than SSI/Tiny units (Large & Medium Scale
Industries)

Other than SSI/Tiny units (Large & Medium Scale Industries) means an industry in
which the investment on plant and machinery (Productive only) less than Rs 100 crores

except SSI Units.

3.3.1  100% reimbursement of Stamp duty and transter duty paid by
the industry on purchase of land meant for industrial use.

3.3.2. 100% reimbursement of Stamp duty for Lease of Land/Shed/
Buildings.

3.3.3. 100% reimbursement of Stamp duty and Transfer duty paid by the industry
on financial deeds and mortgages etc.

3.3.4. 25% rebate in land cost in IES/IDA’s limited to Rs.5.00 Lakhs.

3.3.5. Power cost will be reimbursed @ Rs.0.75 per unit during the first year of the
policy and thereafter for the remaining four years the rate of reimbursement
would be so regulated on yearly basis keeping in view of the changes in the tariff
structures to ensure that power cost to the industry is pegged down to the first
year’s level.

3.3.6. 25% of the tax paid during one financial year will be ploughed back to the units
as a grant by the Government towards the payment of tax during next year.
Benefit will be available for 5 years from the date of commencement of
production i.e. upto 6! year.

3.3.7. Infrastructure like roads, power and water will be provided at door step of the
industry for stand alone units by contributing 50% of the cost of infrastructure
from IIDF with a ceiling of Rs.1.00 Crore, subject to (a) the location should be
beyond 10 kms from the existing Industrial Estates/IDA’s having vacant
land/shed for allotment and (b) cost of the infrastructure limited to 15% of the
eligible fixed capital investment made in the industry.

3.3.8. 50% subsidy on the expenses incurred for quality certification limited to Rs. 1.00
Lakh.

3.3.9. 25% subsidy on cleaner production measures limited to Rs.5 Lakhs.
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4) To promote Andhra Pradesh as attractive and competitive
destination for industrial investments, the State Government have offered
various incentives/benefits to all eligible new industrial units set up in the
State except in the Municipal Corporation limits of Visakhapatnam, Vijayawada
and Hyderabad and commence commercial production on or after 1.4.2005
but before 31-3-2010. Projects involving substantial Expansion/
Diversification of existing industries in the eligible lines of activities are also
entitled for benefits offered under the policy. The list of ineligible Industries/
activities as per G.0.Ms.No.9, Industries & Commerce (IP) Department, Dated:
5-1-2001 read with G.0.Ms.No.141, Industries & Commerce (IP) Department,
Dated: 3-7-2004 is appended to, as Annexure II, till further modifications of the
list.

S) - Necessary amendments/ Orders will be issued by the concerned

Departments. Detailed guidelines will be issued by the Commissioner of
Industries separately.

9) This order issues with the concurrence of Finance (Exp.1&C) Department,
vide their U.O.No . 12970/447 /Exp.I&C/05, Dt.19-05-2005.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

D.LAKSHMI PARTHASARATHY
PRINCIPAL SECRETARY TO GOVERNMENT & CIP

To
The Commissioner of Industries, Hyderabad.
The Accountant General, Andhra Pradesh, Hyderabad.
The Chief Secretary to Government, Hyderabad.
The Prl.Secretary to Chief Minister.
All Private Secretaries to the Ministers.
Copy to:
The Pay and Accounts Officer, Hyderabad.
All District Collectors.
All Heads of Departments.
All Departments of Secretariat.
All Govt. Companies/Corpns.
The Fin.(Expr.Inds) Dept.
All General Managers, District Industries Centre in the State.
All Sections in the Dept.
SF/Sc.

// FORWARDED:: BY ORDER //

SECTION OFFICER
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44,

Manure mixing industry.

Chloral Hydrate.

Products of Camphor.

Naphthalene Balls.

Shampoos and other cosmetic items except those having ISI mark.
Tooth Power/paste.

Distilleries, Breweries.

Varnishes and Thinners.

EB.@ Kiln / Burnt Lime/ Hyderabad Lime.

Treadle operated conventional printing presses including Off-set, litho
etc.

Power laundries.
Beedi/cigaratte manufacture and other tobacco products.
Tobacco barons/tobacco re-drying/processing.

Saw-mills and all types of wooden furniture manufacturing including
wood based laminated products.

Road Metal/ Stone Crushing / Coal Pulverising/ Ready concrete wise.
Drinking Straws.
Cinematography/ Video Parlours /Theatres & Videography.

Book Binding/ Note Books / Exercise Note .woon / Registers Ledgers/
File Pads / Office files etc.

Tailoring other Zu.ms readymade garments.

wﬁm,ﬂ Structural and fabrication works other than heavy structurals.
Aluminum am-wo:wnw aoaw.' and utensils manufacturing.

Stainless Steel utensils.

Steel re-rolling mills, rolling rods, including Tor steel Angles, Channels,
Flats etc.

G.I. Buckets, Gamelas, Boiling pans, Trunks, Spades, Mamotees, Shovels
and Bins.
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ANNEXURE-I

INDUSTRIAL INVESTMENT PROMOTION
POLICY 2005-2010

INDUSTRIES AND COMMERCE DEPARTMENT
GOVERNMENT OF ANDHRA PRADESH
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1.0. INTRODUCTION

1.1, Government accords highest priority to the industrial sector on
account of the vital role it plays in balanced and sustainable economic
growth. Tt v.&ﬁ a crucial role in the process of economic development by
value addition, employment generation, equitable distribution of national
3839 regional dispersal of industries, and mobilization of capital,

entrepreneur skills and contribution to exports.

1.2, To drive industrial growth by attracting private investments, an
industrial policy statement of the State which sets out clear and credible
specific measures to improve the investment climate towards better

regulation by removing barriers to competition.

1.3.  The investment climate is central to growth and improves outcomes
for society as a whole. It reflects the many location specific factors that
shape the opportunities and incentives for firms to invest productively,
create jobs, and expand.

14. }momsﬂ, this back drop, Government have introduced Industrial wo:nq\
to drive industrial growth by clearly an_::m out various components of
incentives being offered, supply of quality power, improved infrastructure
facilities etc. To remove the existing barriers; and for creation of no:m@:mn_

and hassle-free investment climate and also to boost investor confidence, a

series of proactive measures are being proposed.

I
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Competitive Investment Climate

2.6. The state has an exclusive financial institution APSFC for providing
finance to small industry. Apart from this 5288 commercial banks are
functioning in the state in rural and urban areas. The state has algood
network of specialized SSI branches for extending assistance o small and
tiny industry.

2.7. In the Industrial infrastructure front, the State has taken lot of
initiatives for development of industrial infrastructure for the nosmm@,mi
growth. Government in association with APIIC has initiated a set of
prestigious  projects that include industrial infrastructure, social
infrastructure and infrastructure for the specific sectors. The state owned
corporation APIIC has already set up 272 industrial estates and specialized
parks like ICICI Knowledge Park, SP Bio-tech Park, Marine Bio-tech @voln
Agri Bio-tech Park, Special Economic Zone, Pharma City, Hardware Park,
HITEC city, Leather Parks, Food Processing Park, Agri Export Zones etc.

2.8. The state has one major port at Visakhapatnam which handles _mmmmﬂ
tonnage among all Indian ports and minor ports at Kakinada, _Azmrsnvﬁzmg
Vadarevu and Gangavaram. |

|
i

29. The State has undertaken wide-ranging measures to nurture its
industries: simplified, less restrictive regulations, labour and fiscal _6313?
incentives. In line with this objective, the State has enacted a law for
single-window clearances. It is the first Sate in the country to have a law
for single-window clearances, which ensures that all clearances to 5<mw+o_>m
are given within a set period. The State has been qualified as "flexible" in its
approach to labour regulations and "good" for its simplification of _,cmmm and
regulations. It introduced the self-certification concept, common n::co_
returns in place of multiple returns with simplified registers, and zero
inspection regime through accredited agencies. W

2.10. As part of its continuing search for ways to ensure a better quality of
life, the State has been in the forefront in building its intellectual capital.
Andhra Pradesh offers a high quaiity of life for expatriates and w?m_;
members. Hyderabad the capital city of AP has wide ranging F:_:_mm for
leisure and cultural activities, and entertainment. It has a long culture of
social clubs, some of which are over a hundred years old. Swimming ﬂ_cvw
Golf course and race courses, Food Courts, Shopping malls and floating

restaurants provides much needed recreation to the local and foreign people.
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3.0.ROAD MAP

*

To make Andhra Pradesh a strong base for manufacturing sector

To increase industrial investment by 10% every year with an ogmwié
to reach Rs.170 billions by 2010 by nSBoi:m rapid growth of market
driven, knowledge based, efficient and competitive industrial
environment.

Contribution to the State GDP Ammvvv from industrial sector to be
increased from 12.9 % to 15 %.

Creation of additional employment opportunities

To improve exports from the State by increasing the present mrorm of
exports in India from 4.39% to 10% by 2010

Rural Industrialization with emphasis for promoting cottage and micro

enterprises

15
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5.0. STRATEGY

1.

2.

7.
8.

9.

CREATION OF QUALLTY INFRASTRUCTURE

W
Han%._.HS“mHZm INVESTMENTS

. BUILDING INDUSTRIAL COMPETENCY IN WOMEN

. oc%wj\ COMPETITIVENESS

EXPORT PROMOTION

ENVIRONMENTAL FRIENDLY CLIMATE

ATTRACTING MEGA INVESTMENTS

>j§n.ﬂzm FOREIGN DIRECT INVESTMENT

ACCESS TO MARKET

10. HZ._xm_.W\rmﬁ._.C,»r PROPERTY RIGHTS

1. _uomimnHzm INDUSTRIAL CLUSTERS

f
»m.vnm<mZ%HOZ OF INDUSTRIAL SICKNESS

13. mnm<m24Hzm MIGRATION

14.PERMITTING INDUSTRIES TO EXIT.

15. TOWARDS BETTER REGULATION

16.POLICY MEASURES- THRUST SECTORS
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5.1.6
5.17

“Water

518

5111

5.112

Land conversion from Agriculture use to industrial use will
continue to be automatic on payment required fee as per the
rules in vogue. ,

All industrial units continue to be exempted from payment
of NALA tax,

Government will ensure stable prices of Municipal water for
3 years for industrial use.

Reservation of 10% of water for industrial use from the
existing projects as well as future projects will continue.

Uninterrupted quality power supply plays a crucial role in the
production process and any voltage fluctuations disrupt the
whole process resulting in loss of money and time. To ensure
uninterrupted power supply, dedicated feeders will be
provided for units located in industrial estates and industrial
areas through IIDF.

Power cost will be reimbursed @ Rs.0.75 per unit during the
first year of the policy and thereafter for the remaining
four years the rate of reimbursement would be so regulated
on yearly basis keeping in view the changes in the tariff
structures to ensure that power cost to the industry is
pegged down to the first year's level.

Feeders having more than 50% of the industrial loads will be
converted as dedicated industrial feeders and they will be
exempted from power cuts |

Critical Infrastructure

5.113

Government  besides creating quality infrastructure,

emphasis is being given for creation and maintenance of
critical infrastructure required in the industrial estates.
Ongoing schemes like Industrial Infrastructure Development
Fund (IIDF) and Critical Infrastructure Balancing Fund
(CIBF) will be continued

19
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Special Economic Zone

5.1.21 Government of India is coming out with a Special
Economic zone Act for streamlining the development of Special
Economic Zones in the Country. - The State Government will take full
advantage of the Act for promoting Special Economic Zones in various
parts of the State for balanced trade and commerce with liberal tax,
fiscal and administrative regime.

moxm_,ss,mi of Andhra Pradesh is promoting an SEZ at Visakhapatnam
over an area of 1400 hectares in the first phase and another one is
under contemplation in Kakinada.

5.2.0. Incentivising Investments

a. Investment subsidy

5.2.1

5.2.2.

5.2.3.

To provide support to the investors at entry level and to give fillip
to industrial growth, Government is considering the Small/Tiny
industrial units for providing cash subsidy.

15% investment subsidy on fixed capital investment will be given to
SSI/Tiny industrial units subject to a maximum of Rs.15 lakhs

An additional subsidy of 5% on fixed capital investment subject to
a maximum of Rs.5 lakhs will be provided to SC/ST entrepreneurs.

- b.Growth enabling incentives:

5.2.4

25% of the tax paid during one financial year will be ploughed back
to Tiny/SSI/Large & Medium Industries as a grant by the
Government towards the payment of tax during next year. Benefit
will be available for 5 years from the date of commencement of
production i.e upto 6™ year. This will act as impetus for sustained
growth of industrial production.
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entrepreneurs who deal with financial institutions are often confronted with
problems of gender bias. Besides, loan requests will require additional and
unnecessary documentation, additional guarantees or co-signers or other
conditions different from male applications.

5.3.2.  As per figures available from 3¢ All India Census of Small Scale
Industries, women entrepreneurs in Andhra Pradesh account for
54 % of the fotal number of units and 0.05% of the totdl
investment.

53.3. To create a level playing field for the women entrepreneurs to
establish new industrial units, Government gives special treatment

. by providing special incentives.

5.3.4.  This facility provided to the units started by the women as sole

: proprietrix or having 51% share in partnership private limited
companies.

5.3.5.  An additional investment subsidy of 5% on fixed capital investment
subject to a maximum of Rs.5 lakhs will be provided to women
entrepreneurs over and above the general investment subsidy.

53.6. Women belonging to SC/ST community will be given another 5%
investment subsidy on fixed capital investment subject fo a
maximum of Rs.5 lakhs

5.3.7. 5% of the project cost will be provided as seed capital assistance
to SSI/Tiny industries started by women entrepreneurs as a grant
for the industries which were sanctioned seed capital assistance
by Prime Lending Institutions under National Equity Fund Scheme
subject to a maximum of Rs.5 Lakhs,

5.3.8.  Women entrepreneurs will be provided with 5% interest rebate on
Prime Lending Rate (PLR) subject to a maximum of Rs.5.00 lakh per
year for a period of 5 years.

5.4.0 Quality Competitiveness

Technology upgradation

541 = Technology is the key element, contributing to productivity,
quality, competitiveness and market acceptability of
products. In rapidly changing global scenario, technology and
business incubators have emerged as useful instruments for
innovation. : . |

54.2.  To provide technology support to the local industries,
Government of Andhra Pradesh, Confederation of H:&m:
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other national or international certification subject to a
maximum of Rs.1.00 lakhs .

5.4.10.  Motivation campaigns for quality upgradation in association
with BIS, Ministry of Food Processing and other reputed
agencies will be organized and a special cell will be created
for providing necessary guidance.

54.11. Best entrepreneurs from SSI/Tiny units will be honoured

- with awards in recognition to their best performance

5.5.0. Export Promotion

55.1.  Export plays major role in the industrial and economic development.
In view of the trends in the world market, exports gained much
significance and long term export opportunities emerged besides
opening up of avenues for exports. To capture this opportunity, the
State needs to actively develop export markets. In order to boost
exports from Andhra Pradesh Government is offering a special
package of incentives to Export oriented units

55.2. Sales tax exemption on Purchase of raw materials for export
oriented units

5.5.3. For export oriented units, APSFC will extend financial assistance
.at a concessional rate of interest |

554. Export Industries will be given a 30% grant for ground rent for
participation in the international trade fairs subject to amaximum
limit of 9 sq mts ‘

55.5. To Sensitize Exporters, programmes will be conducted with the
assistance of EAN India and SISI about the bar-coding.

55.6. Export Awards will be provided to EOUs to recognise best
performing units in regard to quality, R &D and Performance.

55.7.  Government will set up a State-of-Art external information centre
in collaboration with local chamber of commerce and associations
like CII, FAPCCI, FAPSIA, FIEO etc. and with the assistance of
reputed National/International organizations for dissemination of
information and assistance to export fraternity of the State.

5.6.0. Environment Friendly Climate

5.6.1 Adopting a pollution prevention progrmamme as a way of doing
business can yield a number of significant benefits for a company.
The major benefit is improved quality of the environment and the
result of reduced generation and discharge of hazardous

25
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5.6.11

5.6.12

5.6.13

trading of carbon credit is allowed between the countries who have
surplus and who have difficulty in complying with their restriction
commitments. , -

The State Government will fake initiative to see that eco-friendly
industries are facilitated to sell their carbon credits in consuming
markets like European Union, Canada and Japan efc. The Nodal
Agency for this activity will be the Environment & Forest
Departments and the APPCB will support awareness windows,
workshops and promotion measures fo facilitate new industries
avail this opportunity. |

Government will facilitate for setting up of Effluent Treatment
plants and Hazardous waste ?m_&awi plants in various industrial
estates and cluster with private sector participation.

Government will facilitate sfudies on carrying capacities in various
industrial agglomeration areas fo bring about eco-compatible
industrial growth.

5.7.0 Attracting Mega Investments

5.7.1

All industrial units with a capital investment of Rs.100 crores or
above will be treated as Mega Projects. Preference will be given to
the units which use environment friendly technologies and offering
employment to local people. Mega projects will be provided
assistance as Development Assistance for investment growth and
government will decide the quantum of incentives on case to case
basis.

Growth enabling incentives:

5.7.2

573

25% of the commercial tax paid during one financial year will be
ploughed back to Industry as a grant by the Government for
payment of tax during next year. Benefit will be available for 5
years from the date of commencement of production ie upto &"

~year. This will act as impetus for sustained growth of industrial

production.

Further, the Government will also extend tailor-made benefits to
suit to particular investment requirements on case to case basis
including grewth enabling incentives.
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595. To conduct exhibitions and trade fairs to promote sales of
Industrial Goods manufactured by the local industry an exclusive
Centre "HITEX" has been established with all amenities.

59.6. A booklet incorporating items required by State Government
Corporations/ Boards and large companies will be published from
time to time for the benefit of small-scale industries.

5.10.0 Intellectual Property Rights

5.10.1.  Intellectual Property refers to creation of the mind: inventions,
literary and artistic works, and symbols, names, and images used in
commerce and includes patents for inventions, trade marks, industrial design
and geographical indications.

5.10.2. Intellectual property rights like any other property rights - they
allow the creator, or owner, of a patent, trade mark, or copy right to benefit
from his or her own work or investment,

5.10.3. To encourage industries to go for innovation in product development,
50% of the expenditure limited to Rs 5 lakhs incurred in getting the patent
will be reimbursed fo enable the industry to protect the invention made by
them, |

5.10.4 In order fo encourage innovation, units having patens for products
would be given purchase preference in all purchases made by Government
Departments/Organisations.

5.11.0 Fostering Industry Clusters.

5111,  Clusters are groups of inter-related and inter-linked industries
located in close proximity to one other. Clustering is one of the key
drivers of economic growth and 60% of country's manufactured
exports are from the units in clusters only. Cluster concept
provides opportunity for firms fo draw together complementary
“skills in order fo bid for large pieces of work that as individual
units unable to compete. Clusters allow local small producers to
make more effective use of underutilized resources, such as small
scale savings or family labour, generating incomes that they could
not avail by operating in isolation.

Government of Andhra Pradesh identified 6 industrial clusters for
development under “Industrial Infrastructure Up-gradation

29
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5.12.3. Besides the above, continuous monitoring will be made to
identify incipient sickness for prevention of industrial sickness

5.13.0 Preventing Migration

5131 The State will impose appropriate tariff barriers against entry
of products into the State by the manufactures in the excise holiday zones
of other States notified by Government of India, if it is assessed that entry
of such products jeopardize the marketability of the local products.

'5.14.0. Permitting Industries to Exit

5.14.1  Exit Policy aims at disposal of surplus lands and assets by industrial

units in the State for better utilization of scarce resources. The
policy provides way out for the units in the following areas.

5142 Industries existing in industrial estates which are opting for exit
are permitted to dispose their assets provided that the land
should be used either for industrial purpose or for service
activities only. In case of involvement of large areas requests may
be considered on case to case basis :

'5.143  In case of units located outside the industrial estates opting for

exit are permitted to dispose their assets with a condition that
the land should be used as per the zoning regulations of the
, development authority
5.144 In order to provide a facility for change of land use from
industrial use to commercial / residential in respect of surplus
lands held by the industries, Government will come out with a
specific policy to consider the specific cases.

5.15.0. Towards better regulation

5.15.1, m_.:m_m Window Scheme

Regulation also affects the investment climate through its impact on
competition. Providing firms with appropriate assurances on the stability of
the regulatory regime can reduce their risks and thus encourage investment.

At entry level investors do not necessarily understand all rules and
regulations. Firms have to receive approvals from a range of different
agencies before they can start operating: one to register the business,
another to register for taxes, another to get environmental approvals,
another for power and so on. The geographical remoteness of agencies
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e Maintenance of only two registers - Wage Register and Attendance
- Register.
e Systematization of labour inspections and introduction of Joint annual
inspections with a prior intimation to the industry
e Export oriented units and units in parks declared as public utility
services
o Flexible women working hours
e E-governance is being implemented ' progressively to make the
Government efficient, effective, and transparent and citizen friendly.
e Arrangement were made to make available the information online
¢ On-line Services ,
o Registration of small / tiny industries
o Status of monitoring of Single Window proposals.
o Monitoring of production data
o Citizen Charter - Citizen Charter prepared to provide
services to Industry.

5.16.0. Policy measures- Thrust sectors

5.16.1. Bio-technology

Andhra Pradesh is now shifting its focus to one of the most promising
industry of the future biotechnology, which is seen as a high growth
potential industry in India. AP with its vast resources can create a good
environment for biotech companies. Andhra Pradesh’s advantage is its vast
reservoir of scientific human resource with reasonable costs, wealth of R&D
institutions, centres of academic excellence in biosciences. A vibrant
pharmaceutical industry, and fast developing clinical capabilities collectively
points to a promising biotechnology sector and has placed AP favourably in
the global market.

In view of this potential, A Separate Directorate for Bio technology is
being created. This apart, Government will out with a new bio-tech policy
with attractive benefits soon after announcement of Bio-tech policy by the
Government of India fo accelerate the growth of bio-tech industries in the
state.
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Abstract of Emo& mwsﬁh:m

S.No

Category of Industry

Fiscal Renefits

1a.

SSI/Tiny units

QO

O

100% reimbursement of Stamp duty and
transfer duty paid by the industry. (5.1.2)
100% reimbursement of Stamp duty for
lease of land/shed /buildings (5.1.3)

100% reimbursement of Stamp duty and
transfer duty paid by the industry on
financial deeds and mortgages etc (5.1.4)
25% rebate in land cost in IEs/IDA's
limited to Rs.5 lakhs (5.1.5)

Power cost will be reimbursed @ Rs.0.75
per unit during the first year of the
policy and thereafter for the remaining
four years the rate of reimbursement
would be so regulated on yearly basis
keeping in view of the changes in the
tariff structures to ensure that power
cost to the industry is pegged down to
the first year's level (5.1.11) :

15% Investment subsidy limited to Rs.15
lakhs (5.2.2) :

An additional subsidy of 5% limited to
Rs.5 Lakhs for SC/ST entrepreneurs |
(5.2.3) ,
25% of the tax paid during one financial
year will be ploughed back to Tiny/SSI/
Large & Medium Industries as a grant by
the Government towards the payment of
tax during next year. Benefit will be
available for 5 years from the date of
commencement of production i.e upto 6"
year. (5.2.4)

3% interest rebate limited Rs.5 Lakhs per
year for 5 years (5.2.7)

5% of the project cost will be provided as
seed capital assistance to SSI/Tiny units
started by SC/ST entrepreneurs limited
to Rs.5.00 Lakhs (5.2.8)

8% subsidy on capital equipment for

35




9¢

s S NS s 85 G

w9 o4dn 21 uoidnpoad Jo {UsWPouainian
30 24Dp Yy wou) supaA G uo4 B|qDJIDAD
29 |im 4ijaueg "upak yxau buinp xoy
0 juawihod ayi spuomoy uslUIEAGY By
Aq 4upub D SO SaIU4SNPUT wnipay » 2buo7
/1SS/AuLL 04 %20q paybnojd aq |jim Jpak
[oroupuly auo Bulunp piod xoy 2y Jo o4gz
: (9'€°G) Apunwiwos

1S/0S 04 buojaq uawiom oy syyo| Gy 04
Pa41wt Apisqns juewisaAul 9g Jayiouy
(G'€°G) syip| g'sy o4

Pai1uil| ApISANS JuaUILSIAUT [DUOILIPPY G
(22°G) syip)

GI'SY OF paiiuy Apisqns juauwiisaAul oGl
(IT'1°6) 1249} 5.up2A |sui4 ayy

0} umop pabbad si Auysnpus 2yy o} }soo
Jamod Dyt 2unSUB 0L SBUNYONULS J4luD}
YL w, sabubys Y4 Jo Mo u buideay
si50q Ajup2A uo pajpjnbag os aq p|nom
{uawasunquirad  Jo 2404 2yi sUp2A  unoy
Buiupwau 2y 40} Ja4joauayy puo Asijod
24l Jo uvahA ysuaiy oy bunp jwn  Jad
GLOSY @ PSINqUiIaU 3G |[IM 450 Jamoy
(GT'G) sWio| G'sy 04 pajiwy

SVYQI/S3T ul 4502 pup| ur 24pqad 9GP
('1'G) 242 s26vbuow pup spazp [DIoUDUL}
uo Ausnpur ayy Aq piod Ainp  Jafsuody
Pup Ainp duipis Jo juswesanquwiad %001
(€77°G) sbuipjing, pays /puo; Jo aspa

Joj Ajnp dwiois jo juawasunquirad 2001
(2'1°G) "Adisnpuy ay4 Aq piod Apnp uajsupay
pup Ainp dwiois o juswasunguiia. %001

sunauaudauiug uawop

q1

(¢or'g)

PID] G 'Sy 04 pasnuy uotiouisibad juayod
40} padJnoul sasuadxa ayy uo Apisqns o,0g
(8'9°G) SUADT G'SY 04 PaLII| SunsDRW
uoifonpoud uaupap  uo  Apisgns %G
(6'%'G)

WP T 53 04 pajiuil uoipo1fi4uad Agionb
404 paJundul sasuadxa ayy uo Apisqns ,0G
(9'%'G) uotyppoubdn Abojouyoay

O

9T\



O

year. (5.2.4)

5% of the project cost will be provided as
seed capital assistance limited to
Rs.BLakhs (5.3.7)

5% interest rebate limited Rs.5 Lakhs per
year for 5 years (5.3.8)

8% subsidy on capital equipment for
technology upgradation (5.4.6)

50% subsidy on the expenses incurred for
quality certification limited to Rs. 1 Lakh
(5.4.9)

25%. subsidy on cleaner production
measures limited to Rs.5 Lakhs (5.6.8)

50% subsidy on the expenses incurred for
patent registration limited to Rs. 5 Lakh
(5.10.3)

Units other
SSI/Tiny units

than

@]

100% reimbursement of Stamp duty and
transfer duty paid by the industry. (5.1.2)
100% reimbursement of Stamp duty for
lease of land/shed /buildings (5.1.3)

100% reimbursement of Stamp duty and
transfer duty paid by the industry on
financial deeds and mortgages etc (5.1.4)
25% rebate in land cost in IEs/IDA's
limited to Rs.5 lakhs (5.1.5)

Power cost will be reimbursed @ Rs.0.75
per unit during the first year of the
policy and thereafter for the remaining
four years the rate of reimbursement
would be so regulated on yearly basis
keeping in view of the changes in the
tariff structures fo ensure that power
cost fo the industry is pegged down to
the first year's level (5.1.11)

25% of the tax paid during one financial
year will be ploughed back to Tiny/SSI/
Large & Medium Industries as a grant by
the Government towards the payment of
tax during next year. Benefit will be
available for 5 years from the date of

=~ 37
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from fime to time depending on the
nature  of the project, investment,
location, employment etc. An Industrial
Promotion fund with adequate provision
will be created for the purpose.
Guidelines and modalities for operating

the fund will be decided by the SIPB

(5.7.4)
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Committee Report in the matter of OA4 221/2015 (SZ)

REPORT OF THE JOINT COMMITTEE IN THE MATTER OF O.A. NO. 221/2015 IN
COMPLIANCE TO THE HON’BLE NGT SOUTHERN BENCH ORDER DATED 03.02.2021.

Satellite image of Cluster of Edible Oil Industries in Krishnapatnam Port area, SPSR

Nellore district, Andhra Pradesh.

Submitted to
Hon’ble National Green Tribunal
Southern Bench, Chennai
August, 2021

Minatey of Envicoreien Forest

& Clioue e
Ministry of Environment Central Pollution Andhra Pradesh Pollution
Forest and Climate Change Control Board Control Board
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Committee Report in the matter of OA 221/2015 (SZ)

ll.a Compliance Status of M/s Gemini Edibles & Fats India Pvt Ltd

a Name & complete address of | M/s Omiﬂsﬂ Edibles & Fats India Pvt Ltd,
Sy.No. 1607/2, Industrial Park, Pantapalem (V),

Muthukur (M), SPSR Nellore district

the unit

b Contact Details Sri SS Manna,
Factory Manager

+91 77299 96854

o Geo-coordinates 14°15'36.3'N 80°04'19.0"E

d Area 15.2 acres

The combined Consent and Authorization
issued by APPCB is valid till 30.06.2026.

e Status of CFO &

Authorizations and its

ash storage

unit has installed fly ash

storage.

stared in closed shed of 35 mtr

measures silo of capacity 100 | x 41 mtr x 3 mtr area. Total
taken to Tonnes (10 days storage | capacity 4305m3. Water
control capacity against  the | sprinklers are installed in sheds
fugitive direction of APPCB to | and are working.

emissions install silo for 30 day | Unit has installed two silos

each of 150 Tons capacity for

fkyash storage upto 30 days.

compliance
f Year of commissioning 2010
g Production capacity Refined Vegetable Qil (Physical refining)-
700TPD
Refined Vegetable Qil (Chemical refining)-400
TPD
Fractioned vegetable oil- 600 TPD
Interesterified fats- 125 TPD
Vanaspathi-100 TPD
By-products
Distilled fatty acids-49.176 TPD
Acid oil-6.42 TPD
Spent Earth - 8.693 TPD
Parameter Non-compliances Present status of the unit Status of
observed by the during committee visit in complian
committee during July, 2021 ce
October, 2020
Separate sheds for coal and
Coal and fly | Open storage of coal. The | rice husk is constructed. Coal Complying
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Committee Report in the matter of OA4 221/2015 (82)

Magnetic flowmeters available
in all the inlet & outlet point
of ETP

Stack The unit was not meeting

emissions APPCB standards

The unit has upgraded the MDC
and bag filters and online
emission monitoring system fis
installed in the stack and
connected to APPCB server.
The wunit is found meeting
APPCB standards. Unit has
installed VOC meter and

connected to APPCB server

Complying

Online stack reading

VOC meter

omﬁxonim The unit has developed
33% of green | green belt in an area of
belt 3.5 acres against the
requirement of 5.0 acres

(33%) with avenue plants

Unit has developed 33% green
belt with m<m:cm trees and
Conacarpus trees. Unit has
purchased 2.4 acre of land to
develop compensatory green
belt.

caﬁ is having rain harvesting
pond measuring 50 Mtr X 40
mtr to collect roof top water

collection.

[P e T
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Committee Report in the matter of OA 221/2015 (SZ)

aeration was not in

operation. Sludge is

not removed and

oily  sludge was

revamped. Diffused aerators
are installed. Adequate MLSS
was present indicating that

ETP was fully operational.

Palmolein 800 TPD
Bakery Fat 210 TPD
| Palm stearine 200 TPD
By Product
Distilled Palm Fatty Acids | 106.325TPD
Distilled sunflower Fatty ' | -
acids 0.5TPD
Acid 0Oil 14 TPD
Parameter Non-compliances vﬂmmmaﬂ status of the unit Status of
observed by the during committee visit in compliance
committee during July, 2021
October, 2020
Coal and fly ash | Coal and fly ash|Unit has constructed | Complying
storage measures | were stored in open | separate sheds and both rice
husk and fly ash are stored
Smwam the shed.
Effluent transfer | The  effluent is | The unit has laid separate | Complying
transferred in storm | pipeline to transfer effluent
water drains from | from production block to
production block to ETP. The drains were clear,
ETP and committee | no effluent was found in
observed effluent | storm water drains.
spillage, over flow | Reported that deposition in
into adjoining areas. | the drain was treated in
Storm water drains | ETP.
were filled with
effluent and drains
were clogged
Flow meter and | Flow meter is not | Magnetic flowmeters with | Complying
totaliser installed to quantify | totalizer installed at inlet
the total water|point for raw  water
consumed purchased & distribution of
raw water.
gmw:mﬁn flow meters
available in all the inlet &
outlet point of ETP
Effluent ETP is very poorly | ETP was in operation. | Complying
treatment maintained. The | Aeration tanks are

L BESS he 18 4
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Committee Report in the matter of O4 221/2015 (SZ)

repeated violation for :o:-no%n:m:nmm_aczjm period 17.01.2020 to 13.10.2020. The |
‘noaaﬁmm,:ww nmpncﬁﬁma EC using CPCB formula EC=PI x NXR xS xLF

«._.I,m_mosaﬁmm _mchB#m,,wﬁo Hon’ble NGT to _%wmnﬂ Gm, unit to pay EC of Rs. 123.5.00
lakhs  to APPCB for non-compliance during the period 17.01.2020 to 13.10.2020.
P.mmm:E\ c:; is found complying sﬁ: all conditions mcncpmﬁma in n_uo Unit is not
a_mn:mwmd:m miEm:ﬂ outside unit Em:ﬁmmm _u.d_umﬁ mmEm:ﬁ nos<m<m:nm system is Fma

and ETP was fully operational.

Il.c. Compliance Status of M/s. Adani Wilmar -(Unit-Il}

M/s. Adani Wilmar -(Unit-1l) Previously M/s. Louis Dreyfus Commodities India Pvt.
Ltd., Sy. No.1601, Epuru Bit-1B, APIIC, Pantapalem (V), Muthukur (M), SPSR Nellore
District.
Status of CFO & Authorizations and | The CFO and Authorization are valid till
its compliance 29.02.2024
Year of Commissioning 2011
Production capacity
S.N Products Quantity
01 Physical Refining Refined Vegetable Qil (Palm Oil, 600 TPD
Palmolein, Palm Stearin)
02 n:mBHmF wm::_:m Refined Vegetable Qil (Soya bean 200 TPD
0il, m::ﬁoémﬁ 0il, Groundnut Oil, Rice Bran Oil,
ncﬁo: Seed Oil, Z:mﬁma 0il, xmnmmmmg 0il, mmmmBm
o_c _
02 Fractionated Vegetable oil 800 TPD
03 Interesterified Vegetable Oil 150.0 TPD
04 Vanaspathi 150.0 TPD
Co-Product
1 Palmstearin 167.0 TPD
By-products
1 Distilled Fatty Acids (Physical refining) (Palm Gil, 48.0 TPD
Palm kernel, Palmolein)
2 Distilled Fatty Acids (Chemical refining) 0.8 TPD
(Soya bean Oil, Sunflower Qil, Groundnut Oil, Rice
Bran 0Oil, Cotton Seed 0il, Mustard Qil, Rapeseed Oil,
Sesame Qil)
3 Acid Oil 4.0 TPD
2 Soap Stock 4.0TPD
5 Acid Sludge 0.6 TPD
6 Gums 9.0 TPD
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1

M

New MEE plant installed ETP after revamping

Green belt Storm water drains are cleaned

Flow meter Flow meters with totalizers -are|complying
installed at raw water inlet , ETP inlet,
Primary clarifier outlet, RO inlet, RO
outlet, MEE outlet.
Stack The unit has installed online emission | Complying
emission monitor w<mﬁm3 to measure SPM and is

connected to APPCB server. Last six
months online data was verified and

unit is found complying.

Air pollution Air pollution

source control device
; provided

FBC Boiler of Multi cyclone

capacity 20.0 TPH | dust collector
followed by Bag

filters
Thermic fluid Chimney to
heaters of disperser the

capacity 5.0 lakh flue gases
k.cal/hr, 12.5 lakh
K.cal/hr & 6.0 lakh
K.cal/hr ;

FBC boiler of Dust Collector &
Capacity 7.0 TPH | Bag filter

Tt

-~y
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Production ‘capacity

Refined Oil (Physical Refining) 1000 TPD
RBDPalmolein 800 TPD
TBD Stearine 200 TPD
Vanaspathi 200 TPD
Palm Powder 72 TPD
Palm Flakes 50 TPD
By Product
Distilled Fatty Acid (Physical Refining) 42 TPD
Refined Vegetable Oil (Soyabean,Sunflower,Round 192 TPD
Nut, Ricebean, Cotton Seed, Mustarad, Rape Seed by
Chemical Refining)
By Product :
Distilled Fatty Acid (Chemical Refining) 0.488 TPD
~Acid oil | 4.07TPD
Soap Stock 8.0 TPD
| Wax 7.05 TPD
v,mwmamnmq Non- Present status Compliance
compliance status
observed
during
committee
inspection in
Oct, 2020
Effluent Effluent Source Effluent Partially
generation | transfer in generation complying
drains. ETP is | | Trade effluents (Boiler Unit has
not in & Cooling tower blow taken
operation down, Process, 136.0 KLD corrective
Primary dual RO, back actions  and
wash) there are
HTDS effluents from improvements
Acid plant and dual 53.0 KLD but effluent
RO rejects found in
Primary RO rejects 93.0 KLD storm water
Domestic 16.0 KLD ‘drains.
ETP of 300 KLD & Dual RO Plant, MEE of |
18 KLD followed U<, ATFD provided to
meet ZLD. m.:u,ﬁn 20 KLD provided for
domestic purpases. ETP comprises of
Collection tank, Oil & grease trap,
Equalization tank, Primary clarifier,
Aeration tank 1 & 2, buffer tank,




€TIOFI

*Buiisisiad

NI3S SL SDUBSINU INOPO JISASMOY 1N
"spiepuels pajeindils yum

3ufjdwod st jiun ayy Jeyy punoj pue
SYIUOW XIS 3R] 104 S}NSI BUHUO A
PALLISA 997WILIOD BY] "WdS JOILUOW
03J3AIBS gDddV 03 PSIDBULOD Si SWES
pue s1a110q Hd L 91 B G} 03 papiaoad
Asuwityd uowwiod B Hdl - Jojog
03 payoe1ie $HOBIS 9Y} Y10q UL SI0UOW
UOLSSILLS 3ULUO PajeISuL Sey Jiun ayy

S3UNS0)oUd $395
J1sNodY ‘00 VAM 0SLX
SEMNTT
8eq Agq-04
$1031091100 noy/ieaty
ISNp | e 9xZ 1ajeay
1estueyDaw 19N4 dtwiay
eI ET 07X
s193)14 uoydAs ouwsay
geq £q-j04 Hdl 0°GLx|
si0dayj00 | Aoeded jo usyiog
‘pandwod snp Hdl #ZXi ‘wayqoud uotymod
Ayjeriieq jesiueyoaw | Ayoeded Jo uayiog ANopo iy

‘SULRIP J3]eM WIOIS
Ul PaAJasqo  Sem  juanyy3
Jopun st 443
YIOMIBU J31BM WLI0IS "UOIIR)IRISUL Japun

‘uonyesado
‘paaocudwt aq 01 sey

St J9jsuen) Juanyyye 1oy supnadid ajesedas

"1 U3 UOGLeD PaRAIIDR

9Nl pues  aunssald  ‘ssald Jomid

B
$paq Bulkip aBpnis ‘saijie)d Aiepuodsg

(78 C102/122 VO Jo aanvw syt woday A0 ")

abey




wh | | &

Page

Committee Report in the matter of OA 221/2015 (SZ)

Overall Compliance status

The committee observed that the unit has taken steps for improvement and has not
fully complied with the conditions stipulated in CFO and directions issued by APPCB.
As per OCEMS records available with APPCB, the unit is found complying with APPCB
standards for Particulate Matter. During previous inspection the committee had
observed non-compliances w.r.t effluent transfer & its treatment and sludge disposal.
Based on these non-compliances observed during committee inspection in October,
2020 environment compensation of Rs. 71.30 Lakhs was assessed based on non-
compliances Q:l:w period 17.01.2020 to 13.10.2020. The committee has calculated
EC using CPCB formula EC=PI x N x R x S x LF.

Presently though unit has taken measures for WBUSEBm:ﬁ but it not fully complying.
Hence committee has calculated EC:

S.N| Period of PI S | LF|R (Rs)| N Environmental
noncompliance (days) | compensation (Rs)

1 114.10.2020to | 80 | 1.5 | 1 | 100/- | 288 34,56,000/-
29.07.2021

EC for violation : 288 34,56,000/-

EC assessed by committee for non-compliances during 71,30,000/-
17.01.2020 to 13.10.2020
Total EC to be paid by the unit to APPCB 1,05,86,000/-

Rupees One crore five lakhs eighty six thousand Only

Rupee Factor of Rs.100/- is taken considering that the unit is improving.The
committee submits to Hon’ble NGT to direct the unit to pay EC of Rs. 105.86 lakhs to
APPCB.
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Committee Report in the matter of O4 221/2015 (Y7

mocwnm Quantity || Improvemen
Effluent ETP not in of ts observed
generation | operation effluent but yet to
“Process & Washings | 152 KLD || comply
Boiler blow down,
Cooling tower bleed
off, Acid Oil plant
‘waste water
Fresh Water RO 110 KLD
rejects
Domestic 15 KLD
ETP of 200 KLD & RO plant , MEE-
100 KLD provided with ATFD to
meet ZLD system. Septic tanks
followed by soak pits are provided
for treatment of  domestic
effluents. .
On the day of inspection, it was
observed that the ETP was not in
operation. Storm water drains
were used for transfer of effluent.
The oil was spilled all over the
plant. There was no proper
effluent transfer system from
production block to ETP.
Air Not complying with Boiler of capacity ESP | Improvemen
. . 1x35 TPH ts observed
.ﬁ i
pollution stipulated Boiler of capacity Bag filtersbut yet to
standards 1x2.0 TPH comply
Boiler of capacity 1x8 Bag filters
TPH; Fuel: Coal/Husk
Thermo Fluid heater
of capacity 1x20.0 . :
Lakh.k.cal/hr; Fuel: Bag filters
. Coal/Husk
Thermo Fluid heater
of capacity 1x40 .
Lakh.k.cal/hr;Fuel: Bag filters
Coal/Husk
Thermic Fluid heater Dust
of capacity 1x6 collectors
Lakh.k.cal/hour;Fuel
1 Coal/Husk
Coal Mill of capacity Bag filters
10 TPH
DG sets of 3x750 KVA | Acoustic
; enclosure
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Committee Report in the matter of OA mm\\mgu (SZ)

EC for violation ~ [ 788 ~34,56,000

EC assessed by committee for non-compliances during the 75,50,000/-

period 17.01.2020 to 14.10.2020

Total EC to be paid by the unit to APPCB 1,10,06,000/-

Rupees One crore ten lakhs six thousand Only

Rupee Factor of Rs.100/- is taken considering that the unit is improving. The
committee submits to Hon’ble NGT to direct the unit to pay EC of Rs. 110.06 lakhs to
APPCB. |

Ml

Actions taken by APPCB

The APPCB is continuously reviewing the status of air pollution/ water pollution
control equipment provided and compliance of the APPCB standards etc for
control of pollution problems from the edible oil _.:ar_m.:,_.mmvovm_‘mﬂ:m at
Krishnapatnam port area from last Five years in connection with the O.A.
NO.221 of 2015 filed before the Hon’ble NGT.

The status of industries with regards to compliance of the directions are
reviewing before External Advisory Committee meetings held at Board office,
APPCB and issuing directions time to time. It is to submit that the status of
implementation of action plan by the edible oil units was reviewed before Task
Force Committee at Board Office during its meetings held on 25.06.2016,
15.07.2016, 05.08.2016, 27.08.2016, 16.09.2016, 30.09.2016, 11.11.2016,
03.12.2016, 30.12.2016, 20.01.2017, 04.02.2017& 09.11.2017.

The Board has issued directions to the Edible oil industries on 15.02.2018,
17.01.2020 & 28.09.202C.

The APPCB has also forfeited Bank Guarantee amount of Rs.65Lakhs in the year
2020 from 7 nos of Edible oil industries for non compliance of the APPCB

directions.

Common Issues jointly to be addressed by all edible oil industries:

Issue related to draw! of water from tankers and ground water: There are
seven edible oil industries operating in Muthukur village, Krishnapatnam which
were established during 2011 and even after lapse of 10 years, there is no
assured source of water supply by Department of Industries. As per the Ground
Water and Water Audit Department, Government of Andhra Pradesh, the

ground water in the region is saline in nature due to sea water intrusion. The

units have to treat the ground water in RO system for use for domestic and
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" Committee Report in the matter of OA 221/201 m (SZ)

8.

V.

Based on CPCB formula the committee has assessed environmental
compensation on the erring units woﬁ violating the directions issued by APPCB
vide order dated 17.01.2020. |

Ambient Air Quality Monitoring

APPCB monitored ambient air quality in nearby villages to verify whether the

operations of the industries impact on air quality in Pantapalem, Subbareddypalem,

Daruvupalem and Epuru villages. All four villages are complying with ambient air

quality standards.

Measured >3§m3 air | Remarks

value in Q:@fg 24 hrs
Hg/m3 standard in pg/m3

Pantapalem 84.4 ” The ambient air quality

Subbareddypalem 66.4 in the villages is meeting

Daruvupalem 57.7 100 24 hrs. National ambient

Epuru village 78.4 , air quality standards.

IX

Conclusions:

1.

3.

Construction of CETP: Previously all the units had proposed for construction of
common effluent treatment Emsﬁ, but the district administration and the units
could not find a suitable land for construction of CETP. Currently all seven
units have established their 3%<Ecm_ effluent treatment plants and hence the
proposal of CETP is shelved. The individual ETP’s established in the units are
fully operational.

As per the Ground Water and <<mwm.1 Audit Department, Government of Andhra
Pradesh, the ground water in the region is saline in nature due to sea water
intrusion. The units have to ﬁmm,ﬁ the ground water in RO system for use for
domestic and industrial purpose. Due to high salinity there are high chances of
frequent clogging of RO membranes. In addition, the available ground water
resources are not sufficient S meet the industrial water requirements.
Thereby withdrawal of ground water and procurement of water from tankers
will be avoided. The committee humble submits to Hon’ble NGT to direct the
Andhra Pradesh Industrial _sﬁﬂmmﬂm:nﬁcﬁm Corporation (APIIC) and Department of
Industries, Nellore to provide water supply to the industries. There are seven

edible oil industries operating in %cﬂ::xcq village, Krishnapatnam.

The units have not disposed spent nickel catalyst to authorized re-processors
stating that the small quantity of waste is generated. The committee submits
to Hon’ble NGT to instruct APPCB to direct the industries to safely store the

spent nickel catalyst and to dispose the same to authorized re-processors. The
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Committee Report in the matter of O4 221/201 5(SZ)

8. The units have provided online emission monitoring system to measure PM10.
The porthole provided for manual monitoring are utilized by the units to install
online dust monitors. The units shall ensure that real time data is directly

transferred from analyser to APPCB server without any interface.

9. Fly ash is ﬁoc:_a dumped in low %:m area to an extent of ten acres in vacant
plot. All the industries informed that they are not responsible for the dumping.
The committee submits to Hon’ble NGT to direct all seven industries to jointly
compact the fly ash and to cover with minimum 10cm clay/ soil cover to

prevent ambient dust.

10.The public roads surrounding the industries are in very poor condition due to
movement of heavy vehicles. M/s. Emami, M/s. Gemini and M/s. Adani Wilmar
Unit shall collectively construct new concrete roads as part of CSR activity. The
c::m m:m: develop green belt all along the boundary of the units and in vacant
mnmnmm and ensure that the 33% of total area is covered with green belt. In
addition as part of CSR activity the units can take up compensatory green belt

in public lands.

M T

wzm_iam T

—

Dr. Suresh Pasupuleti

Scientist-C, Ministry of Environment Scientist-D, Central Pollution Control Board

Forest and Climate Change, Regional Regional Directorate, Chennai

Office, Vijayawada

e

,zafw

m\?%ﬁi a
Ch. Rajasekhar
Environmental Engineer,
Andhra Pradesh Pollution Control

Board, Regional Office Nellore
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4, M/s. Adani Wilmar Limited ( Unit-I} QQ,BQE M/s. Krishnapatnam Oils & Fats
Pvt. Ltd.}), Sy. No.292, 317, _um:ﬂmnmwma (V) (Epuru- 1B}, Muthukur (M), SPS
Nellore District

5. M/s. Adani Wilmar Limited (Unit-Il} (formerly M/s. Louis Dreyfus Company
India Pvt. Ltd.,) Sy. No.1601, Epuru Bit-1B, APIIC, Pantapalem (V), Muthukur (M),
SPSR Nellore District.

6. M/s.3F Industries Limited (formerly M/s.Foods Fats & Fertilizers Ltd.} Sy. No.
1604, Epuru 1-B, Pantapalem (V), Muthukuru (M}, SPS Nellore District.

7. M/s.Santhoshimathaa Oils and Fats Private Limited, Sy No.252, Pantapalem
Village, Epuru Bit IB, Muthukur Mandal, SPSR Nellore District.

Copy to the JCEE ( Unit-1I), APPCB. Board office, Vijayawada for favour of information.

Copy to the SEE ( Legal cell), APPCB. Board office, Vijayawada for favour of information.

Copy to the JCEE, APPCB. Zonal office, Vijayawada for favour of information.
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Item No.5: |
BEFORE THE Z>§Oﬂ>ﬁ GREEN TRIBUNAL
SOUTHERN N_M,O;Zmu CHENNAI
Original Application No. 221 of 2015 (SZ)
(Through Sﬁmo Conference)
IN THE MATTER OF:

Isanaka Vedavathi,

H.No. 16-4-966, Pinakini Avenue,

‘Near Apollo Hospital,

Nellore — 524 003. b
... Applicant(s)

i Versus
Union of. India
Rep. by its Secretary,
Zr&ﬁ&wo WSSBSEQEQ Forest & Climate Change,
New Delhi and Ors. :

... Respondent(s)

Date of hearing: 03.02.2021.

CORAM:
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): None.

For Respondent(s): Smt. Me. Saraswathy for R1.
Smt. Madhuri Donti Reddy for R2 to R4.
Sri. C. Seethapathy for RS5.
Sri. D. Srinivasan for R6, R7, R9, R10.
M/s. $negha represented

gl
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the unit is amalgamated with Z\ s. Adani Wilmar Limited group and they
wanted some time to furnish the details regarding the same.
4. The report of the Joint Committee dated 01.12.2020 which was received

on 06.01.2021 by this Tribunal reads as follows:

“f Preamble

Cluster of Edible Oil Industries are operating in Krishnapatnam
Portregion in SPSR Zm\\emm district. The applicant Smt. Isanaka Vedavathi
submitted a Eﬁx&m:&&& stating that pollution has been caused by edible
oil units. Hon'ble 2&:.9&\ Green Tribunal Southern Bench in order (o

ascertain the present &Sm:u of the functioning of.the edible oil refinery

units and also to find out as to whether they "are QQ,EE%EN with the
éonditions of “consent” issued and whether “the MWDSS.Q: control
mechanism provided by them are proper and sufficient and whether they

are complying with the norms and whether the “Zero D.@SQ Bischarge

system said to have been established by them are properly functioning and

:SmSm\ there is any violdtion by any of the edible oil %\EmE units and if
-S0, what is the action S\ﬂms by Pollution Control Board in this regard has

“appointed a joint mciaﬁzmm comprising of (1) a MmEQ. Officer from the

Central Pollution Control Board, -Regional Q\Rn@mﬁ&:%&c& (2) Senior
Q%,,nm\\ from the Regiona Office of MoEF & CC; Chennaiand (3) Senior
Scientist from Andhra wg& sh Pollution Control Board.

n’ble National Tribunal dated 16.03.2020 in

,,,,Q\A ZQ NNN\NEM

“Hon'ble ZQ% Vvide order Q&m& 18. aw 2020 has &:&Qm& the following * So
in order to ascertain the present &m:\a e\ the functioning of the edible oil
refinery units and Q\%;Bﬁ find-out as to whether they are complying with
the conditions of “consent” issued and whether the pollution control
mechanism provided by them are proper and sufficient and whether they
are complying with the viorms and whether the “Zero Liquid Discharge”
system said to have been established by them are properly functioning and
whether there is any S.o,@:.e: by any of the edible oil refinery units and if
so, what is the action taken by Pollution Control Board in this regard, we
appoint a joint committee, comprising of (1) a Senior Officer firom the
Central Pollution QQES.\ Board, Regional Office, Bangalore (2) Senior
Officer from the %@mwasaw Office of MoEF & CC, Chennai and (3) Senior

(31




abed

spun Laaigfod
110 3qipa a1 Jo Buruorounf ayy jo snams uasaad sy wipLieosy o] b
GLOTEO 9!
peoiop aspay ayp api adossSimonjof ynm paisaa pup uonsenbul aps

21 12adSU] PUD JISIA 01 JIDPUDWE 2y} YIIN PDISPA UIDY SDY DIPIMINO) 2L §

(ol

10PON) 24011aN DIYIO) JpuGIEDY PADOgG JONMOD) HOURIIOJ YSIP0A g
DAPUY ADUISUT] [DIUNMUONAUY PP SOWIY POWDLS N WS f

wuudY ) POl JouoiSay aEumy Ty a1wiy)

PUD JSPLOf JuHUOIANT 0 Laspupy " H-istuatos spupdipy wiRe}

4

WUUDY Y BIDIOIID41(] mmgﬁ.@\
PADOY JOLHOT) UONRIIOL DAY (J-ISHUBIIS ' Duyply JHs ]
pasodites

SOM 20102 FuInojjof ayi uepio JON 2)g U0 01 aoupijduos )

FIFRO Y JO 2T0IG PUD WOISOTET Y17

‘Appanoadsas [j-aanxouuy
PUD [-2NX3UMY SO PASOIUD ST OTOT 61’67 PHP (Z0C E0°9] paIop  wapic

LON 8jQuoy | TUFTIBHSTISUIESISN 10 piow-2 y8noays symeow oy

Jo poraad UIYHI M (DURGLLL SIyE O] 110d 24 2a15uyd4d w00 D j1ugns pup sjun
Bupaid m,,wdﬁ ISUIDED PADOY [04UC)) UONRYIO] G UIYDI HONOD 4] ST oYM
Jou fi pup 2%@;@ HYDLIAPUN SO SJIUR A Ag wondp o ERoLg useg
aAPY SUOIIOD .%ag ABYIDYR PUD PADOG] JOUO]) HONRIIOY G Paionpuos
Butroou maraau vﬂ Butanp paajoas v fi uvyd uonov ayr jo uogoawsidi
Y] JO SNIDIS Y181 IDYM_OSID pub pIpBa Sty ul papog [0.4uo) HONR]IG S
a2y K9 usni8 sougaping oy fo sisog Yy w0 spun Buraas 2y wnpdo
wonosusduios Jawuogaus Jo  uonisodud 2 Bwprioul  waypr uoyon
iYY S1IOYM PURGE WONDIOL AUD ST DY} I pUD SSe00.4d Bupangopfiuow ey
Burinp paroasual yso K oyr Swisodsip usdosd s spun Eayl 42y 1dYm
FE61 Y (onI2I04]) JudMmuOAUT 2yl sopun paposd wroq spy so
Spuawid.nbaa 2yp jpow 01 YIS 2.0 wounjtod amps 10 uonnod 1o oyl
ssaaddns 01 papiacad wispuoysaw jouos woungjod sayiaym ssodind EH
O 42IDM 20Dfuns fO Jpopdp 40f Siun Y1 g pauivigo uadq Sl uoIssuadd
AUDSS200U  dDYIDYM PUD 42D 2o0Lans o 2SR Ayl i uonjom U st

DAY} ADYIBYN PoIUDLT UOISSIAID 42y 10 (D 40 | BIwando 0F JuaSUOS, 2y ut
428 pasodiur Suorpuod oyl ynw Surdincs ioigs 2am Spun 2y aBgioym
o1 soouonsanb 2y oy 08 osip poys oMo By punof woupjola
Aup s1 242y1 fi ‘udyDl UONOD SO 1AM sD [onion{ v nuigns pur. wonsseb

SHUR i} 192dSUY 0] PADOY [OAI0)) UONIRIO YSAPDAL DAGPUY WOAf ISHUBIG

\




Page

b. to find out whether edible oil units are complying with the
conditions of “comsent” issued and whether the pollution control
mechanism h‘ds.mwm& by them are proper and sufficient and
whether they are complying with the norms and whether the *Zero
Liquid Diawswmwz system said to have been established 3\. them
are properly \::nﬂei:% o

c. action taken by Andhra Pradesh Pollution Control Board

d. tofind out é»m%mx whether there is any violation in the use of
surface water Qs& whether necessary permission has been
obtained by the %5\9. drawal of surface water for their purpose

e.  to find out whether pollution control mechanism provided to
suppress the air m&\::.o: or water pollution are sufficient to meet
the requirements &% been provided under the Environment
(Protection) Act, 1984 iy

1 to determine whether these unils are E_%m&\ disposing the fly ash
generated &S.Ew their manufacturing process: ;

g imposition of environment compensation against the erring units

IV____ Site Visit by the Committce
The committee constituted by Hon'ble NGT vide order dated 16.03.2020

" convened its Sirst Sw.m:.:w% 27.07.2020 through video conference (VC)
with the officials of Regional office, Nellore and reviewed the status of
operation of Ldible oil industries with respect to Pollution control

issues. The committee N.m&qwmﬁm& the units on 13.10.2020 and 14.10.2020. As

per the scope vested on' the commitiee, the information is compiled in

tables Via to VIg.

V Process Descrip m?:- Edible Oil Refining Process

“V.a.General information:

Seven edible oil units are operating in KrishnapatnamPort region.
The units are involved i refining of crude palm and sunflower oil. The
Palm Oil extraction is ta be done with the fresh Palm fiuit to avoid the
deterioration of Palm Qm. Hence, palm oil is extracted in the countries
where it is cultivated to avoid its deterioration. All the seven edible oil
units are importing crude palm oil from Indonesia, Singapore and
Malaysia. Crude Palm OQ is yellow red or dark yellow in color and
contains certain impurities which are removed by physical refining. During
refining, Phospholipids, \wmm\&@ acids, colouring pigments (Carotenoids),
Moisture, oxidative S%@.S\, metal impurities, and water soluble

impurities (glycerol, Phenols, Sugars) are removed. Crude sunflower oil is

(51
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| Z4 The status of edi, e il industries is as follows

Via Compliance %S:& of M/s Gemini Edibles & Fats India Pyt Ltd

a Name & complete address of the unit @\w Gemini Edibles & Fats India Pvt Ltd,
vw\ No. 1607/2, Industrial Park, Pantapalem (V), Muthukur
(M), SPSR Nellore district

b Contact Details § Prathap
S.a.? President Operations
91 9866556188

c Geo-cordinates M«o:\wquzz 80°04'19.0"E

d Area N 5.2 acres

e Status of CFO & Authorizations and its The combined Consent and Authorization issued by APPCB is
compliance w&& till 30.06.2021.

f Year of commissioning w 010

g Production capagity Refined Vegetable Oil (Physical refining)-550TPD
A Refined Vegetable Oil (Chemical-refining)-250 TPD

@ém:.csm& vegetable oil- ,%Q TPD

NM.ES.@&E%Q& fats- 125 EuU

WSS%SE-N 00 TPD

By-products ’
Distilled fatty acids-13386 Tons Perénnum

M\Mui 0il-1690 Tons Per anrium

h Coal and flyash storage measures taken | The unit_has constructed separate shed for coal storage but

toicontrol fugitive-emissions however, it was observed-during inspection that the size of the

hed is small and coal was stored .in open. The unit has

installed water sprinklers in storage. Yard,

The unit has_installed .\@Sm%wto ‘of capacity 100 Tonnes (10
wdays storage w&S&Q,&.@QE& the direction of APPCB to install
,‘MN,.,\Q for 30 day m&gww.,?a Syash is sold to brick

SQ::\Q&:E\ ,
| WS&QS\, comiplied.
i Source of water and quantity of water W\Q\dﬁmb water tankers and bore wells.
used per day wsm total water requirement of the unit is 610 KLD including

Qa\x&:.n requirement.

Quality of waier will be having TDS of more than 1200 ppm,
W,i:,% has (o be treated through RO.

M@.EEQ water and water audit department has given
%mag.,@.os to the unit to utilize 350 KLD of ground through
N.QS. bore wells but three of them have become dry and the unit

has constructed three new bore wells and is drawing 180 KLD

of ground water and has obtained fresh permission to draw

[7]
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2 TSS 200 184 136 201 12 186 4 76

3 DS 2100 3256 4018 _ 10170 2486 52500 90 7240

4 coD 250 960 196 928 192 19680 <10 116

5 BOD 100 364 62 350 56 6152 BDL 34

6 Oil & |10 12.6 8.4 25 47 226 BDL 4.0
grease

The results indicate that MEE condensate is not complying with discharge standards stipulated by APPCB.
Therefore MEE condensate shall be treated in RO. ETP outlet is around 30 to 35 KLD and RO capacity is 200 KLD,

treated effluent is stored in a tank and RO is operated once in a week during which oxidation may take place
resulting in BOD & COD reduction. RO reject is having TDS of 7240 mg/L against 4PPCB stipulated standard of
2100mg/L. Hence RO reject will be treated in MEE. ;

k

Installation of magnetic flow meters with

totalizer

Partially complied ‘

The unit has installed flow meters and totalizer at the inlet and
outlet of ETP but >c§m<mx,,§m§sm, has not installed flow meter
at raw waler inlet. Since both W\SSQ. water and water from
tankers is utilized, the unit has ot Qw&s@\mma the total water
consumption and water used for various utilities.

Partially complied

Air @&\SE: sourees and type of N
APCDS:status of staek, porthole,
OCEMS-installation, location

Boiler of capacity 20, 1PH .gl Multi cyclone dust

Thermic fluid heater of n&c&&@ collector followed by
16 e Lakh k.cal/hr Q\/\S -6.0

SQ\% K.cal/hour +4l0-Lakh

Bag filters

K.cal/hour ombaﬁe\x

o

.? N ga KVA DG %ma Acoustic enclosures with

silencer & Muffler

153k - By
OCEMS has been installed at 24 mtr height of chimney.

‘Not complyitig.

TableVia.2: Stack monitoring at M/s Om:::m H&S@ 9\ APPCB on w: 06.2020

Source

u\ﬁssgu:\.m& value

APPCB emission standards

Stack attached to 20 TPH boiler

129.7 mg/Nnt'

115 mg/ N’

TableVia.3: Ambient air quality monitoring at M/s Gemini Edibles by APPCB on 30.06.2020

monitoring equipment

Source PM 10 §§m§m®. value APPCB emission standards
Near the main gate within unit 132.2 ug/m’ 100 pug/m’
premises
m Status of installation of online stack The unit has installed online continuous stack monitoring

system to measure SPM and it is connected to APPCB server.

Status of green belt

Partially complied.

19l
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Total EC for violation 270 81,00,000/-
Compensation levied by APPCB from 17.01.2020 onwards 15,00,00
Net Compensation to be paid by M/s Gemini Edibles 66,00,000/-

Rupees Sixty-Six Lakhs Only

List of major non-compliances
e stack emission and ambient air not mc§hc§m with APPCB standards w.r.t SPM and PM 10 respectively
e MEEFE condensate and RO reject which is used for green belt development/ dust suppression is not

complying with APPCB discharge standardsw.r.t TDS and O&G

s No proper effluent conveyance system fiom h\d&:m:o: block to EIP

VIb ﬁeimmaamm,@nw; of Emami Agrotech Eﬁ:m&

a ZmEm,unm complete address of the unit M/s Emami Agrotech Limited, Sy:No.s 501, 502/1 etc.,
! | WQ:B\E\QE (V), Muthukur (M), SPSR Nellore
b Contact Details Sri M.V, Narayana Murthy- Unit Head
/ Mobile: 9677167862 :
¢ Geo-cordinates - ?o,\.ﬂ 40.2"N 80°04'23.2"E
d , , » - 30 78 acres ; .
e Status.of CFO & Am&:exgtoa and.its he”CEFO and Authorization are E\Q ,:.:,w 0.11.2021
gi,ww Wa:wmm o .
f Year of mmmgsaaoisﬂm
g w\a&:qmgu capacity 1886 TPD
o 'V 'Sunflower oil 186TPD
: NSQ.&RQMM*;&M\ 100 TPD
| Thidrogenated O 700 TPD
, Vanaspathi 200 TPD
. Refining of Soft Palm oil 130 TPD
“Palmolein 800 TPD
Bakery Fat 210 TPD
. Palm stearine 200 TPD
; By Product
| Distilled Palm Fatty Acids 106.325TPD
- Distilled sunflower Fatty acids 0.5 TPD
Acid Oil 14 TPD

[11]
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N.M%\%Q. operation of ETP . The unit has to first scrap and
wwic% the accumulated sludge and send it to TSDF. After
m\:&%m removal, the mixing chambers and aerators has to be
m@ua:_m& and ensure that ETP is properly operated.

@‘Sm::& effluent from filter press is pouring down and not
mm&&&& into ETP and sludge is lying below the filter press.
Periodically, the sludge is manually removed, packed in bags
and stored in ETP area. The unit has not provided dedicated
%o‘.ahmm shed for storing hazardous wastes. Provision shall be
wﬁ&m to recycle the effluent from filter press into ETP. A bin
will be provided to collect the sludge from filter press. MEE
mcx&m\a&m and RO permeate as well as RO reject is used for
WN:& suppression and green belt development.

\_ periphery drain carrying the effluent and storm water drain
&S\.SE& to join the creek at &QS-S& corner of the unit.
Wac:%w it is temporarily closed but during heavy rains, there
%\m likely chances of m.%?mi Joining the drain.

,M<i complying

TableVI bl Ane @\wa results of samples collected by APPCB during 18.06.2020

S.No w%s&ﬁm\. in.| APPCB Inlet of . Outlet  of | MEE feed- | RO &3 RO reject
:%\h except’| standard | ETP ETP, permeate
. , , :

I pH 5590  |663 7.29 7,30 754

2 TSS 200 37 I8 i 120

3 TS | 20007 | 2352 3798 17198 5137

4 cob . [0 | 1960 - |20 ey 176

3 BOD , Lﬁ% GG 704 BDL 70

73 Ol & grease |10 | 13.4 0.8 BDL 2.0

The unit is using RO RRQ. Jor dust suppressionrand .w:»mm: belt From the analysis results it is found that RO reject
is not meeting APPCB discharge standards and \Exnm the unit will treat RO reject in ETP. The outlet of ETP
/treated water of ETP not meeting the APPCB u&%&&m& standards.

m

Air pollution sources and type of
APCDs, status of stack, porthole,

OCEMS installation, location

Source Air pollution control device

installed

FBC Boiler of capacity 16 | Multi cyclone dust
TPH collector followed by Bag

Thermic fluid heater of Sfilters and attached to
capacity 8.0 lakh k.cal/hr Common stack of height
(Coal or husk fired) 30m

[13]
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MEE&MEE Centrifuge or the hazardous waste so generated is
\ﬁhgmn\;&@ disposed.It was observed that sludge was lying in
open in the unii premises. There is no dedicated hazardous
waste storage shed.

QN\ recovered from ETP is sold to soap manufacturers.

q Actions taken by APPCB during last one APPCB has vide order dated 17.01.2020 issued directions for

year not complying with APPCB discharge and emission standards
and for exceeding the consented production in terms of
chemical refining. The unit was again inspected by APPCB
afficials on 31.01.2020 & 04.02.2020 and found non-
complying. APPCB vide order dated 20.03.2020issued
&.\mmzca to the unit to ensure compliance. APPCB carried out
m:&%&w and monitoring on 18.06.2020 and found non-
complying. Directions were issued on 28.09.2020. The APPCB
has forfeited Bank guarantee o\, xu. 10.00 lakhs on 28.09.2020

.\m: non compliance of the"Board &:ﬁn:ci

Overall Complignce ,35:

APPCB issued EQSE to the unit vide order dated '15.02.2018. The unit has S\ax i&cq Jor improvement like

replacement of. 05. MEE with new MEE and installation of Centrifuge in place of ATFD which:is not adequate for

converting ?ﬁm ‘concentrate in to salts. During APPCB inspections during January and E ebruary, 2020, unit was

Sfound discharging m\\?ms :8 adjoining drains. ,

Further, the unit is not qcsﬁ@::m with m\\&a:\ &E%Q\%m and emission standards &E:SRQ by4PPCB, with
APPCB directions dated Ne 03.2020, no proper. m\wmmmi transfer system. Since the unit is ESS&S\ complying the

committee has n%m%m& m:e,:dxioim\ ad:%msuz:ox ising ‘cPCB Jormula EC=Plx Nx Rx Sx LF

SN NQ.EQ of _Pr S R (Rs) ON "~ Environmental
noncomplianice _scompensation (Rs)
, (days) ,

1 17.01.2020 10 T 30 1.5 1 250/- 63 (18.90,000/-
20.03.2020% / ; ,

2 21.03.2020 10 80 1.5 iy T 250 206 61,80,000 x 2 (for
13.10.2020 repeated violation)

=1,23,60,000
3 Compensation levied by APPCB on or afier 17.01.2020 10,00,000/~
Total Environmental Compensation for violation 269 1,32,50,000/-
Rupees One Crore 3%@..3@ lacs fifty thousand Only

Major Non-Compliances
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Coal and flyash storage measuies taken

to control fugitive emissions

The industry has provided shed for storage of coal with water
sprinklers.

.w he unit is generating 480 TPM of flyash and unit has installed
ash silo of 100MT (around seven days’ storage capacity)
m%&x% APPCB direction of installing silo of 30 days’ storage
eapacity. Reported that unit is disposing the flyash on alternate

day basis.

Source of waler and quantity of water

used per day

§m total water requirement of the unit is 260 KLD and
additional 4KLD is recycled from RO plant. The unit is having
\vm:si&.o: from Ground Water and Water Audit department to
draw 150 KLD of ground water. But due to high salinity the

unit 75% of water requirement is met from lankers.

FEffluent generation

The unit is generating @Q,Nmb,,.m\@\%:mi. Low TDS effluent is
treated in ETP of 115KL n&SwS\ comprising of Fat trap,
equalisation tank, chemical dosing R,mip primary settling tank,
,m@.m:.c; Secondary settling Ss\w Aeration tank2, clarifier,
Tube settler and filter press. Treated:effluent from ETP is
further treated in RO, It is a ZLD plant

| Saurce Wastewater

generation

“tkbiProcess & washings include

G 73.0 KLD
| Boiler Bleed Off, Cooling Towers-blow
17dovim, RO rejects) -

8.0KLD
10.0 KLD

\.Aeidwash

‘Domestic

High TDS wm&a\mi,, is treated in three stage MEE-15KL capacity
followed by ATFD.

S

Sewage'is treated in septic tank followed by soak pit.
Rainwater harvesting pits and Summer storage tank s

available. Summer storage tank capacity is 180MT

k

Installation of magnetic flow meters with

totalizer

Flow meters installed at inlet and outlet of ETP and MEE feed
tank. Flow meter is not installed to quantify raw water

consumption.

Table VI.C I: Analysis vesults of samples collected by APPCB during 23.06.2020

- {17]
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' The unit is complying with stack emissions and ambient air standards.

Stack attached to boiler is provided with continuous online PM

year

m Status of installation of online stack
monitoring equipment monitors and connected to APPCB servers
n Status of green belt The unit has developed green belt in around 4acres of land.
0 Hazardous waste generation \Emm salts (0.2 TPD) and ETP sludge (0.4 TPD) are the
w&maiﬁa wastes generated from the unit and it is stored in 40
iﬁ covered shed and it is disposed to TSDF
Actions taken by APPCB during last one m\uwﬁm has vide order dated 17.01.2020 issued directions for

\HSN complying with APPCB discharge and emission standards.
§m unit was again inspected by APPCB officials on

N 7.07.2020 and found non-complying. Directions were issued
me 28.09.2020.The APPCB has \mw\m:m& Bank guarantee of Rs
u 50 lakhs on 28.09. VQNQ\S non compliance of the Board

&:&QSE

Overall Compliance status:

Major scs-me,gwmgwmw observed in the unit are

As compared to other units in the region, M/s Adani } Wilmar Unit-1 has ::.u\msmim& Nom of corrective measures.

There were proper effluent transfer system, m§§&c§ are complying with APPCB norms.

MEE mo:&a:&:a is not meeting the APPCE stipulated standards w.r.t pH. The unit ,%St be directed to

nwmm» for hm and.neutralize the effluent @S@E final discharge.

Smw& drawal of: w;da:& water through B\%S ,ﬁ\\ om outside agencies.

Not E@&%& ash.silo for 30 days .ﬁcgwwq%ma&%

Vid. ﬁai«%a:nm Status e\ M/s. Adani Wilmar « Unit-11)
a Namieé & complete address,of the unit Wsioddani Wilmar « Qs:-S Previously M/s. Louis Dreyfus
- Commodities India'Pvt. Ltd.; Sy, No:1601, Epuru Bit-18,
Q&S} Pantapalem ( i:%&?x (M), SPSR Nellore Dist
b Contact Details @ i Q Sreenivasulu, 3&5 Head
+91- 9444398011
" sreenivasuly. gundarapu@adaniwilmar. in
c Geo-cordinates , U,Zo\\m‘ NQ:Z 80°04'25.9"E
d Area '15.58 acres
e Status of CFO & Authorizations and its «ER CFO and Authorization are valid till 29.02.2024
compliance
I Year of Commissioning m 011
g Production capacity A N | Products Quantity
01 | Physical Refining Refined Vegetable 600 TPD

Oil (Palm Oil, Palmolein, Palm

Stearin)
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Washings in chemical refining (Acid 30.0 KLD
Qi Wash)
DM/ Softener 5.0 KLD
Boiler R.O. (Fresh water for Boiler 275.0 KLD
feed-210 KLD)
. Cooling towers (Non contaminated) 70.0 KLD
Cooling towers (contaminated) 60.0 KLD
: Gardening 30.0 KLD
¢ Domestic 20.0 KLD
| Total 530

Though the unit has obtained permission to withdraw 380 KL
w\. ground water but 75% of the water requirement is met from

tankers.

FEffluent generation

Process & Washings m@&mﬂ and 100.0 KLD
chemicals, Cooling tower, m&\m\ blow
down ,. -
Feed water RO Reject & DM/ .wc.\&mm\. 70.0 KLD
back wash ,,
Acid Oil :\Qms; 30.0 KLD
Domestic 15.0 KLD
Lo - .

;, wm unit has installed an ETP of 200 KLD  capacity followed
y RO E&E of 10 KLH eapacity for treatment of LTDS. HTDS

: vm fluent is treated inthree stage three stage MEE -60 KLD

,\e\\e&m&é\. ATFD to meet ZLD system but ATFD is completely

worn out-and is not in:operation. Sewage is treated in Septic

i

‘tanks followed by soak @.N@ w,S,,:, was observed that ETP is not
properly mgintained. ETP sludge is stored in the ETP section
in open and leachate was flowing. ETP comprises of Fat Trap,
;,mmEa.S.mm:.es tank, Chemical Dosing tank, Primary Clarifier,
‘Collection tank, Aeration tank, Secondary Clarifier, secondary
Collection tank, Filter Press (2No.). Effluent carrying drains
“:\S;m clogged.

Unit has constructed rainwater harvesting pits and summer

storage tank of 1600 KL capacity.

Installation of magnetic flow meters with

totalizer

Flow meters with totalizers at ETP inlet, Primary clarifier

‘outlet, RO inlet, RO outlet; MEE outlel.

Table VI.d 1: Analysis results of samples collected 3 APPCB during 18.06.2020
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Near the main gate within unit 90.5 ug/m’ 100 ug/m’

premises

The unit is complying with stack emissions and ambient air standards. Odour problem was observed in the

industry.

m Status of installation of online stack FBC boilers are connected with continuous online SPM

monitoring equipment monitors and connected to APPCB servers

n Status of green belt Unit has planted trees in vacant spaces and along roads in the
unit. The unit has developed green belt to an extent 3.5 to 4.0
acres against APPCB requirement of 5 acres (33%)

0 Hazardous waste generation 5.5 TPD of ATFD salts and ETP sludge are the hazardous
wastes generated from the unit. Though there is separate shed
mi hazardous waste was found lying in ETP area.

,g.\ recovered from ETP is sold to soap manufacturers.

Spent earth is disposed tosincense sticks mamufacturers

P Actions taken by APPCB during last one | APPCB has vide order dated.17.01.2020 issued directions for

year not complying with APPCB &@%&Mw and emission standards.

The unit was again inspected S\.\APUQ@ officials on

28.07.2020 and found :c:-m%:ﬁg.:w. Directions were issued
on 28.09.2020.The APPCB g%\ea\m:& Bank guarantee of Rs
7.50 lakhs on 28.09.2020 for.non SEEE:Q of the Board

; %xm::cxm

Overall Compliance status.
APPCB isstied dir ections to the unit vide order Qm:m& 15:02.2618. Further, the unit is :S complying with APPCB
directions QQR& 17.01.2020, no proper effluentiransfer system, effluent n\o%mS% in drains, flyash and hazardous

waste %Emmm., fvash silo of starage capacity of Two days against requir; ement of 30 &&3 Since the unit is partially

complying the GQE::.R% has assessedienvironmental compensation using CPCB Jormula mm =PIxNxRxSxLF

S.N Period of 144 S LE R . (Rs) Environmental
noncompliance compensation (Rs)
1 17.01.2020 to 80 15 ! 250/- 271 81,30,000/-
14.10.2020
EC for violation , 271 81,30,000/-
FC levied by APPCB after 17.01.2020 , 7.50.000 -
Total EC to be paid by unit 73,80,000/-
Rupees Seventy-Three lacs and Eighty thousand Only
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closed storage shed. Lot of fugitive dust is emitted while
\ma&mm Jfrom storage shed into trucks.
h Source of water and quantity of water
used per day Source of water Consumption in
KLD
Mw\..oqm% & washings (physical & 21.0 KLD
;, chemical) ,
: Cooling Make up ‘ 319.0 KLD
Boiler 586.0 KLD
- Domestic ; 23.0 KLD
, Total 949 KLD
Though the unit has c?&..%& permission to withdraw 360 KL
of ground water but entjre water requirement of 949 KLD is
met from tankers. ,
i Effluent w§m§:.o: o
Source P Effluent generation
- Trade effluents ( Boiler &
Cooling tower blow down,
“Process, Primary dual \N\Q.» back 136.0 KLD
wash) ; .
: HEDS m.,%:msa,\xcs \Ani V\Q:\ r
and dual RO rejects | 2SO KLD
Brimary RO rejects. . 93.0 KLD

10.0 KLD

Domestic

ETP of 300 KEP..& Dial RO Plant, MEE of 18 KLD followed
by ATFD provided to meet ZLD . STP of 20 KLD provided for

“domestic purposes. ETP comprises of Collection tank, Oil &
grease trap, Equalization tank, Primary clarifier,

Aeration tank 1 & 2, buffer tank, Secondary clarifier, Sludge
drying beds &

m,:.&x Press, Pressure Sand filter, activated carbon filter etc.

! ” The effluent is transferred in drain which is completely
clogged. Thick oily scum is accumulated on the surface of
aeration and clarification tank. Aerator was not working.
Effluent and oil spillage in production block and ETP section.

The unit has not installed rain water harvesting pits.

[25]
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Near the main gate within unit 89.5 ug/m® 100 ug/m’

premises

The unit is complying with stack emissions and n§§m5 air standards. Qdour problem was observed in the

industry.

/ Status of installation of online stack OCEMS installed in both the chimnies attached to Boiler -24
monitoring equipment \4 PH & common chimney provided to 15 & 16 TPH boilers
which is connected to APPCB Server.

m Status of green belt Qs: has planted trees in vacant spaces and along roads in the
5:.5 The unit has developed green belt to an extent 3.5 acres
,@wa.i,ﬁmwwﬁm requirement of 5 acres (33%). The unit has
&ém\&sm& 1.0 Acre of green belt towards South Side outside
Q\ the industry.

n Hazardous waste generation Q 6 TPD of ATFD salts and 0.037 TPD of ETP sludge are the

NSR: dous wastes mmsmwﬁm& \5§ the unit. Though there is
%ﬁ%ﬁ@ shed but hazardous waste was found lying in ETP
Q\ma :

Oil recovered from ETP is %\& 10 soap manufacturers.
Spent earth is disposed to incense sticks manufacturers

0 x_n&c:% S\a: by APPCB during last one | APPCB has vide order dated 17.0] NQNQ issued directions for

u\w% not complying with A wwﬁm discharge KS&% ds. The unit was

QQQS inspected by xrcm.mﬁ s\\EEE on N% 07.2020 and found

non- g:ﬁ?im b:ﬁn:b:m %Qm awam& 01 28.09.2020.The
PPC m has forfeited Bank m:&&:&% of Bs 10.0 lakhs on

M%. c\w.m 020 for non compliance Q%.SQ Board directions.

Overall QQSENE:% status
APPCB issued directions to the unit vide order dated 13.02 NS 8. 36 unit \\Sw B\&s &ﬁg for improvement like

compliance of stack, 440 Qs& ETP &mqbaﬁm i&:&&\&h

MEE shall be operated mgu&@

Further, the unit is not complying ::3 APPCB directions, no proper effluent transfer system, effluent clogging in
drains, flyash and hazardous waste %EQMG flyash silo of storage capacity of Five days against requirement of 30
days. Since the unit is partially complying the ¢ommiliee has assessed environmental compensation using CPCB

SJormula EC=PIx Nx Rx Sx LF

S.N Period of | PI S LF R (Rs) N Environmental
noncompliance , compensation (Rs)
(days)
I 17.01.2020 to 80 L5 I 250/- 271 81,30,000/-

14.10.2020
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Breviously the water requirement was mel through tankers. As
h& the Ground water report the quality of ground water is
&e&%&m saline in nature. The water is procured through
N,@:\@.@,
j Effluent generation .
Trade effluents 20 KLD
w\uo\smumq 5.0KLD
Msm unit is involved in only physical refining and only LTDS
@&:mi is generated. The effluent is treated in ETP of 50 KLD
xv\Nos\m% by RO Plant. ETP comprises of bar u&.mm:w_ oil &
grease trap, QQ:Q:NQ:.QN cum neutralization tank, aeration
Nmﬁs\n primary clarifier, aeration tank, secondary clarifier, sand
,\w:mﬁ carbon filter, sludge drying beds. ETP outlet is treated in
%Q plant of 5m3/hr capacity. The treated effluent is utilized for
green belt development and RO reject is used for ash
quenching. .
TableVIf I: Analysis vesults of samples collected by APPCB during 19.06.2020 &
S.No Parameter in { APPCB Inlet  of | Outlet  of | RO feed RO RO reject
| mglL , except | standard ETP ETP Bwﬁsm&m
,E,&. o L
5590 494 . | 669 71l 7.28
: 200 150 140 , 120
3 s 2100 , 2844 ITWMN 3460
7 cob_ [0 | 860 320 20 9
5 BOD | 100 36 i 28 s
6 Oil & grease | 10 24 | 183 BDL BDL
The unit is not complying with effluent discharge w&w%x&w with »m%m& to TDS, COD, BOD and Oil & Grease. The
RO reject is having TDS higher than the APPCB discharge limits and hence RO reject shall be recyeled back to
ETP for treatment.
k Installation of magnetic flow meters with | Flow meters with totalizers at inlet and outlet of ETP
totalizer
/ |\ Boiler of 8.0 TPH Mechanical dust
Air pollution sources and type of collectors fol.by bag
APCDs, status of stack, porthole, .
OCEMS installation, location Thermic Fluid Heater -15 Jiers
Lakh. K.cal/hr

[29]
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91-9642225502

psrao@fifco.in

I4515'28.8"N_ 80° 04 09.4°E

¢ Geo-cordinates
d Area N\ .62 acres
e Status of CFO & Authorizations and its The CFO and Authorization are valid till 31.03.2022
compliance
f Year of Commissioning NS 1.
g Production capacity Refined Edible Oils 670.166 TPD
(Physical Refining)
Refined Edible Oils (Chemical 100 TPD
Refining)
Vanaspathi & Bakery Shortenings 90 TPD
Margerine 307TPD
Faity AS&M u 200 TPD
Toilet Soap ZMQ&Q , 50 TPD
‘ BY ENQD ucr
Fauy Acids 1,27.74TPD
- Glycerine 18 TPD
“Pirch Oils 77PD
_ Filter Cake/ Spent Earth 1.227TPD
. / [ Fatiy acids Acid Ols 335 7PD
h ﬂm& le flvash w&gmm ,ﬁsﬂﬂwngﬁ.ma:% 27 TPD Q\.\@a\gﬂd\ﬂmw has provided ash
i m\dc Tonnes mm%&&% which is w:%ERE for ash storage
r-2 days against mmw,wuw &.Eq:&s 0f:30 days storage.
i woS.m.m,,,,c\.&&mw and quantity of water ‘ Source = T Water consumption
used per day | Process & Washings 50.0 KLD
Bovier make up & Cooling. | 360 KLD
tower ke up
RO reject-water (used for 253 KLD
cooling tower makeup)
Total 663 KLD
Entire water requirement of 663 KLD is met from Tankers.
j Effluent generation . Source Quantity of
effluent
Process & Washings Boiler blow down, 152 KLD
Cooling tower bleed off, Acid Oil plant
waste water
Fresh Water RO rejects 110 KLD

31
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Coal Mill of capacity 10 TPH Bag filters
DG sets of 3x750 KVA Acoustic enclosure

-The unit has installed online emission monitors lo measure

SPM and is connected to APPCB server.

Table Vig 2: Stack monitoring at by APPCB on 23.06,2020

Source SPM measured value APPCB emission standards
Stack attached to 35TPH boiler 133.5 §%\25.w. 115 mg/Nm3

Table VI g 3: Ambient air quality monitoring by APPUB on 23.06.2020
Source PMI10 measuted value APPCB emission standards
Near the main gate within unit 138.6 pg/m’ , : 100 ug/m’
premises

The unit is not complying with stack emissions and ambient air standards. Odour problem was also observed in

the industry.

M Status of installation of online stack OCEMS installed in the stack connected to 35 TPH boiler and
monitoring equipment connected to APPCB Server.
N Status of wxmm: belt " The plantation is very sparse and-is not complying with 33% of

“green belt.

o Hazardowus waste generation The unit is generating 1TPD of MEE salts and 0.034 TPD of
ETP sludge. The quantity of sludge generated is very less and
sludge is not properly disposed. Sh

P Actions taken by 4PPCB during lasi one ¥ PPCB has vide order &m\w&\ 6.02.2018 issued certain

&.xmq,m/,oa to the industry and forfeited Bank Guarantee of

year

uc Lakhs for non-compliance of the directions. The APPCB

as again issued modified directions on:17.01.2028 for not

Feomplying with APPCB discharge and emission standards. The
| ws: was again inspected by APPCBiofficials on 28.07.2020

| ss&\oxm& ‘,:QE-QQEE \Sm. Directions were issued on

N% 09.2020.The APPCB his Yorfeited Bank guarantee of Rs

;, 3 0 \Q\Su‘,% 28 %.Nsmc\%. non compliance of the Board

| directions.

Overall Compliance status

The committee observed major violations in the NSN_?# .t effluent handling and treatment and sludge disposal. ETP
was accumulated with sludge. The unil is not complying with emission monitoring, ambient air quality.

The industry has constructed and commissioned hydrogenated  stearine and stearine beads manufacturing plant
inside the existing industry without obtaining consent for establishment and consent for operation of the APPCB.
Since the unit is partially complying the commiltee has assessed environmental compensation using CPCB formula
EC-PIxNxRxSxLF ,

SN Period of P Y &Lﬁ ’ R (Rs) N Environmental
l (days) compensation (Rs)

noncompliance
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effluent from production block to ETP. The units shall ensure that storm water is not
mixed with effluent. ,

3. The flyash generated from the units is sold to brick manufacturers. The units have
provided ash silo and covered shed for storage of flyash. But the units are not
complying with APPCB condition of 30 days silo capacity. The units represented 10
the unit that installation of such large silo is difficult. The flyash is sold to brick
manufacturers at frequency of two to three days in a week. Since the condition was
imposed by APPCB, the committee suggests APPCB to review the condition.

4. APPCB is continuous vigil on Nxm“m%.@\m oil units and issued directions, forfeited
bank guarantees due to which no discharge of effluent outside the unit premises was
observed during committee inspection.

5. Based on CPCB formula the commitiee has assessed environmenial compensation
on the the erring units for violating the directions issued by APPCB vide order
dated 17.04:2020. :

6. Flyash ,Mw,vﬁ.:% dumped in the 22.?&&&%: Direction of Mys Emami Agrotech Ltd
in publiclands adjacent to M/s QNEN.E. Edible and M/s Emami x*wﬁ&m%. The land

v does not belong to any edible oil unit, and none of the industry are ready to take

responsibility for removing the \?Qg. Since the flyash is dumped in land adjacent to

\K\u Emami and M/s Gemini, both of these industries as part of @m% activity will

- take complete responsibility to remove the dumped flyash and send: it to. brick
manufaclirers.

7. & The committee submits (o \,\os@\,m NGT.that the units shall ¢arry out performance

evaluation-of ETP and ZLD syste b Based pn the TDS contentration Sw@ reject,

the unit shall either treat RO-reject il ETP or MEE. Q\ TDS> 3000mg/l in RO

reject, it may be treated in ME else in ETP). The wunits in Q&\, case shall not

5 discharge the RO reject without further treatment.

Conclusions

1. Construction of CETP: Previously all the units had proposed for construction of
common effluent treatment plant.but the district administration and the units could
not find a suitable land for.consttuction of CETP. Currently all seven units have
established their individual effluent treatment plants and hence the proposal of

CETP is shelved.

2. As per the Ground Water and :N.SS. Audit Department, Government of Andhra
Pradesh, the ground water in the region is saline in nature due to sea water
intrusion. The units have to treqi the ground water in RO system for use for
domestic and industrial purpose. Due to high salinity there are high chances of
frequent clogging of RO Em:&m&:&. In addition, the available ground water

resources are not sufficient to meet the industrial water requirements. Considering

{35]
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informed that the same were disposed for incense sticks manufacturer and soap

industries, however no records were shown to committee.

The units are importing crude palm vil and sunflower oil from Malaysia, Singapore
and Indonesia. The Port Authorities are testing the crude oil for presence of any
mineral oil and after ensuring that no mineral oil is present, the consignment Is
handed to the units. While verifying the documents, the commitiee observed that the
quantity of the imported crude is around 60% to 70% of the unit production. The
units are locally procuring crude oil from other industries (it was reported that
these industries purchase palm and sunflower from farmers and extract crude and
sell to edible oil refineries in \Q.N..wx:%mN:QS» The crude that is locally purchased is
not tested for the presence o,\s:.:m\d\ oil content or Hydrocarbons. The commitiee
humbly submits to Hon'ble NGT that the units have to carry out mineral oil test with

every bateh of consignment locally procured also. These reports have to be

submitted'to APPCB along with Smm compliance repori.

The flyash generated from the industries are sold to brick §m§§n§\m@. APPCB

) .wmﬂm& the units to install flvash silo of 30 day storage capacity éwx\@m,c@wn\?a

that during rainy season, if the 9& is not taken by the brick EQ::\VWQS.S@ on a

< daily or %mm\a@ basis, the ash could'be safely stored in silo for a period ,0\ SWQ& 30

&8% m:a. \\ci silo it can be ?QE\%&& directly into trucks. But all seven units have

ot qosﬁsm& with this QS&: jon and- have installed a E\o of 3«5@5\ \ESQNSW‘

 flvash for \um:om\ varying \M\Q: sevento ten days. Further il was S\Q&Sw& to the

@EES&@ SS the units are &a_uo% ng the flyash on n:&ﬁ@% days Qz& is-not stored

in 3«. unit ?&S:Q a week. The ndi iftee submits to \,\cs u@\m NGT to ¢ N.\mﬁ APPCB

8 §~Q a meeting §§ m%Em E\ ::5 brick §§:\Qn§xm; flyash :SEEQ ters and

a:u\ other flvash users. Qs& review Sm mwz,mn,:c: fly ash is b 8 &:Eﬁm& in the

\/\Q..E:MQMNQS Direction of >\~\w EmamiAgrotech Lid in h:@\ﬁ,,,\ms&m adjacent to M/s

Gemini Edible and NMis:Emami Agrotech. The land does not elong to any edible oil
unit, and none of the’ industr YV Em ready to“take responsibility for removing the
flyash. Since the flyash is dumped _i land-adjacent to M/s Emami and M/s Gemini,

both of these industries as part of CSR activity will take complete responsibility to

remove the dumped flyash and sendiit to brick manufacturers.
The units have not made proper arrangements for flyash storage and loading into

the trucks. It was observed during inspection that lot fugitive dust was emitted

during loading operations. The units shall ensure wetting or water spraving at the

time of loading of flvash and also the feeding hopper is covered.

137]
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5. The 5" respondent has filed %mq objection to the report of the Joint
Committee along with certain moo:BoEm to show that the observation
made by the committee H.mmmagm the alleged insufficiency of the system
that is being operated in their cm: is not correct.

6. Though the applicant is absent, we feel that on the basis of the objections
raised by the 5™ respondent regarding the change in ownership of the 5t
respondent unit, we direct Emw office to substitute the name of the 5"
respondent as M/s. Adani ﬁﬁmbmw Limited Rvﬁmnaoa by its Managing
Director gﬁsm its registered office at Fortune House. Near Navrangpura
Wmm%m%noaomwwbmv Ahmedabad i 380009, Gujarat, India:

7. HWQ Ommom is directed to carry cﬁ the amendment in the cause :ao

8. OEQ. Bm@obama units ﬁ&o wm:\m not filed their o_&mo:obm to the

oo_BB&mm Hﬂuoi are %833 8 Ew their ogmoﬁo:m /SQ:: a @m:oa of 15

Am_w@gv am%m to this %:UEE& by e-filing ,59 a oom% to %m committee so
that 9@ ooBHE:mm can go: 58 the @Eoocosm NSQ come with their
findings on Emﬁ aspect. apart m.oB filing their Eirma action taken report,
after considering the o,_u,wwonosw,wo the findings arrived at by them to this
Tribunal on or before 26.03.2021 by e-filing in the form of Searchable

PDF/OCR Supportable PDF and not in the form of Image PDF along

with necessary hardcopies to be produced as per Rules.
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Item No.7:

BEFORE THE Z>,EOZ>H GREEN TRIBUNAL
SOUTHERN NOZm CHENNALI

n No. 221 of 2015 (SZ)

(Through <xw®o Conference)

IN THE MATTER OF:

Isanaka Vedavathi,

H.No. 16-4-966, Pinakini Avenue,
Near Apollo Hospital
Nellore — 524 00 /

Union ow Indi

Date of hea

CORAM:

For Applicant(s): None w%@mmwoa.

For Respondent(s): Smt. zm mmwmmém&d\ for R1.
Smt. Madhuri Donti Reddy for R2 to R4.
Sri. C. Seethapathy for Mr. P.R. Raman for R5.
Sri. D. Srinivasan for R6, R7, R9, R10.
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2. When the matter came up for mmmasm today through Video Conference,
there is no representation wow the applicant. Smt. Me. Saraswathy
represented 1% respondent, zv Madhuri Donti Reddy represented
respondents 2 to 4, Mr. mw' Raman through Sri. C. Seethapathy

represented 5™ respondent, Sri. D, Srinivasan represented respondents 6,

7,9 & 10, Ms. N. Shivani fo ajitha Vishwanath represented

i. Lakshmi Kumaran represented

11" respondent.

hardcopies to be produced as per Rules.
5. The Registry is directed to communicate this order to the members of the

committee as well as official respondents for their information and

compliance of the directions.
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